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LOK SABHA DEBATES

*559

LO K  SABHA  

Saturday, 20th December, 1958

The Lok Sabha met at Eleven of the 
Clock

[M b . S p e a k e r  in  th e  C h a ir ]

Mr. Speaker: There is no Question 
Hour today.

PAPERS LAID ON THE TABLE

R e p o r t  o n  S e c o n d  G e n e r a l  E l e c t io n s  
in  In d ia , 1957, ( V o l  I— G e n e r a l )

The Minister of Law (Shri A. K.
Sen): I beg to lay on the Table a 
copy of the Report on the Second 
General Elections in India, 1957 
(Volume J—General) [Placed tn 
Library. See No LT-1157/58]

N o t if ic a t io n  u n d e r  A l l  I n d ia  S e r 
v ic e s  A c t

The Minister of State in the Min
istry of Home Affairs (Shri Datar):
I beg to lay on the Tabic, under sub
section (2) of section 3 of the All 
India Services Act, 1951, a c*opy of 
Notification No. GSR. 1163 dated the 
13th December, 1958. [Placed m 
Library See No LT-1158/581

•
S t a t e m e n t  co r r e c t in g  r e p l y  t o  

STARRED QUESTION

The Minister of Education (Dr. 
K. L. Shrimali): I beg to lay on the 
Table a copy of the statement cor
recting the reply given on the 30th 
August, 1958 to a supplementary by 
Shri D. A. Katti on starred question 
No. 695 regarding Government o f 
303 (Ai) L .S D —1

6560

India scholarships to Scheduled C as toe 
and Scheduled Tribe students. 
[Placed in Library. See No. LT-1159/ 
58].

R e p o r t  o f  S t u d y  G r o u p  o n  S o c i a l  
S e c u r it y

The Deputy Minister of Labour 
(Shri Abid All): I beg to lay on the 
Table a copy of the Report of the 
Study Group on Social Security 
\Placed in Library. See No. LT-1180/ 
58]

N o t if ic a t io n s  u n d e r  E s s e n t ia l  C o m 
m o d it ie s  A c t

The Deputy Minister of Food and 
Agriculture (Shri A. M. Thomas):
I beg to lay on the Table, under sub
section (6) of section 3 of the Es
sential Commodities Act, 1955, a 
copy of each of the following Notifi
cations —

<i) GRS. No. 1129 dated the 28th 
November, 1958, making 
certain amendment to the 
Delhi Roller Flour Mills 
(Atta Price Control) Order, 
1958;

Cii) GSR. No. 1130 dated the 
29th November, 1958, making 
certain further amendment, 
to the Orissa Rice (Prohibi
tion of Export) Order, 1957;

(ui) GSR. No. 1152 dated the 
3rd December, 1958, making 
certain further amendment, 
to the Rice and Paddy (West 
Bengal) Second Price Con
trol Order, 1958;

(tv) GSR. No 1155 dated the 
4th December, 1958;
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of Members from  Sabha

the Sittings of 
the House

[Shri A. M. Thomas]
(v ) GSR. Nb. 1156 date# tjie 4th . ■ 

December, 1958;

(vi) GSR. No. 1157 dated the 
5th December, 1958 making 
certain further amendment 
to the Rajasthan Gram (Pro
hibition of Export) Order, 
1958,

(vii) GSR. No. 1158 dated the 
5th December, 1958 containing 
the Rice (Uttar Pradesh) 
Price Control Order, 1958;

(viii) GSR No. 1158-A dated the 
7th December, 1958,

(ix) GSR No 1160, dated the 
8th December, 1958;

(x ) GSR No 1190, dated the 11th 
December, 1958, and

(xi) GSR No. 1191 dated the 11th

December, 1958 [Placed tn 
Library, See No LT-1161/58].

l l - 01j  hr#.

COMMITTEE ON GOVERNMENT 
ASSURANCES

M in u t e s  o p  T e n t h  S it t in g

Pandit Thakur Das Bhargava
(Hissar) I beg to lay on the Table 
the Minutes of the Tenth Sitting of 
the Committee on Government As
surances held during the Sixth Ses
sion.

11-021 hrs.

COMMITTEE ON ABSENCE OF 
MEMBERS FROM THE SITTINGS 

OF THE HOUSE

M i n u t e s  o f  T e n t h  a n d  E l e v e n t h  
. S it t in g s

Shri MtUchand Dube (Farrukha- 
bad): I beg to lay on the Table the

Minutes of the sittings (Tenth and 
tt£venth) of the Committee on Ab
sence of Members from the Sittings 
of the House held during the Sixth 
Session.

11-OS hrs.

MESSAGE FROM RAJYA SABHA

Secretary: Sir, I have to report the 
following message received from the 
Secretary of Rajya Sabha: —

“I am directed to inform the 
Lok. Sabha that the Parliament 
(Prevention of disqualification) 
Bill, 1958, which was passed by 
the Lok Sabha at its sitting held 
on the 3rd December, 1958, has 
been passed by the Rajya Sabha 
at its sitting held on the 18th 
December, 1958, with the follow
ing amendments'—

Clause 3

1 That at page 2, line 21, the
words ‘which is an advi
sory body’ be deleted;

2 That at page 2, lines 37-38,
the words ‘director or 
member’ be deleted; and

3 That at page 3, lino 9, for
the words ‘clauses (h) and 

( 1) ’ the words ‘this sec
tion' be substituted

I am. therefore, to return here
with the said Bill m accordance 
with the provisions ot rule J26 
of the Rules of Procedure and 
Conduct of Business in the Rajya 
Sabha with the request that the 
concurrence o f the Lok Sabha to 
the said amendments be com
municated to this House ” .
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11-04* hn.

PARLIAMENT (PREVENTION OF 
DISQUALIFICATION) BILL

Laid o n  t h e  T a b l e  a s  r e t u r n e d  b y
R a j y a  S a b h a  w i t h  a m e n d m e n t s

Secretary: I lay on the Table of the 
House the Parliament (Prevention of 
Disqualification) Bill, 1958 which has 
been returned by Rajya Sabha with 
amendments

Pandit Thakur Das Bhargava: With 
regard to this Bill, we have not been 
able to understand the full implica
tions of what has been done by the 
Rajya Sabha because the words 
‘director or member’ have been de
leted Now does it mean that a peison 
can bp a director as well as a mem
ber

Shri R anfi (Tenah) He can be a 
member as well* as a director, but not 
the president

Pandit Thakur Das Bhargava:
(Hissar) The words arc ‘director or 
member*

Mr. Speaker: I am sure the hon
Member does not expect the Secre
tary to explain it It is for hon Mem
bers to construe or send it back as 
they like

11-06 hrs.

CALLING ATTENTION TO A MAT
TER OF URGENT PUBLIC IMPOR

TANCE

L a y -o f i  b y  A s s a m  R a i l w a y  T r a d in g  
Co

Shri Mohammed Elias (Howrah). 
Under rule 197, 1 beg to call the 
attention of the Minister of Steel, 
Mines and Fuel to the following 
matter of urgent public importance

and I request that he may make 8 
statement thereon.

“The reported lay-off of 800 
workers by the Assam Railway 
Trading Co due to reduced coal 
allocation ”

The Minister of Steel Mines and 
Fuel (Sardar Swaran S in g h ) :  So far as 
the fact could be ascertained, it 
appears that workers of Namdung, 
Ledo and Baragolai collieries of Assam 
Railways and Trading Company, Mar- 
ghenta, went on strike on the morn
ing of December IS, consequent upon 
the laying off o f approximately 800 
workers due to a shortfall m the off
take from these collieries during the 
last two or three months The North 
East Frontier Railway are the main 
consumers of the produce from these 
collieries and it appears that they 
could not take the full quota allotted 
to them from these collieries During 
the last one month period they could 
take only 14,000 tons against the nor
mal allocation of 18,000 tons This has 
resulted in accumulation of some 
stocks m the collieries in question As 
soon as this was brought to the notice 
of the Coal Controller, he took steps 
to allocate part of the surplus from 
these collieries to the Tea industry 
m that region Further, it is expected 
that from January, 1959 onwards, the 
North East Frontier Railway will take 
20,000 tons per month In the circum
stances, there was no obvious justi
fication for laying off of workers by 
the Assam Railways and Trading 
Company and the consequent strike 
by the workers More details tof the 
subject matter of the notice are not 
yet available, but the latest informa
tion shows that the strike was called 
off on the 17th December, 1958

11-07} hrs.

LEAVE OF ABSENCE

Mr. Speaker: The Committee on
Absence of Members from the sittings 
of the House m their Eleventh Report
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pMr Speaker] 
kave recommended that leave trf ab- 
aeĵ ce may be granted to the following 
M^Jjbers for the periods indicated in 

^Report —

1 Shri U Muthuramalinga Thevar

5 Shri B Pocker,

3 Shri S C Choudhury,

4 Shn Bishan Chandra Seth,

5 Shn Laxmi Narayan Bhanja 
Deo, and

6 Shn Keshavrao Marutirao Jedhe

I take it that the House agrees, with 
the recommendations of the Commit
tee

Shri S. M. Banerjee (Kanpur) 
May I know what has happened to 
Shn T T Krishnamachan’  There is 
ao leave or anything of that sort

Mr. Speaker. Shn T T Krishnanu- 
ehan comes and goes, a<? hon Mem
ber would be aware

Shri S. M. Banerjee. We did not see
him That is why we are asking

Mr. Speaker. Shall I bring him 
here7 Unless leave of absence is ask 
ed for, I am not watching the course 
at  events with respect to every indi
vidual It is for him to take care of 
himself*

I suppose there will be general
agreement that leave of absence may
be granted to the Members whose
■anus I had read out

Several Hon. Members: Yes

Mr. Speaker: The Members will be
•formed accordingly

11-09 hn.

CORRECTION OF ANSWZR TO 
STARRED QUESTION NO. 56S.

The Deputy Miniate* of Civil Avia
tion (Shri MMUadAn): With your 
permission, I wish to amend the reply 
given by me to starred question No 
563 on 4th December, 1958, in the Lok 
Sabha In reply to the question whe
ther it was a tact that a large sum 
w&s due from Pakistan which was 
paid by India as their share of contri
bution to the International Civil Avi
ation Organisation after independence, 
I had mentioned that a sum of $ 15,835 
w&s recoverable from Pakistan and 
the matter was being pursued through 
tfie Secretary-Generai at International 
Civil Aviation Organisation In reply 
to the supplementary question I had 
mentioned that Pakistan had agreed 
to pay this share of $15,635 and that 
thfe only question that remained was 
the method to be adopted for adjust
ment of the dues We have since re
ceived intimation through our Repre
sentative on the International Civil 
Aviation Organisation that the Inter
national Civil Aviation Organisation 
has received the sum of $15,635 from 
Pakistan on the 16th September, 1958 
I great]}, regret that the information I 
gave to the House on the 4th Decem
ber, 1958 did not convey the latest 
position

11-10 2  h is

PREVENTION OF DISQUALIFICA
TION (AMENDMENT) BILL

the Minister of Law (Shri A K. 
Sen): I beg to move-

“That the Bill further to amend 
the Prevention of Disqualification 
Act, 1953, be taken into considera
tion ”

The House will recollect that this 
Act was to expire on the 31st Decem
ber of this year Though we had ex
tended it only up to the 3lst Decem
ber of this year in the thought that 
in the meantime, the Parliament
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(Prevention of Disqualification) Bill 
which has been passed by this House 
would be passed by the Rajya Sabha 
also, yet unfortunately, there have 
been two amendments passed by the 
Rajya Sabha as a result of which, that 
Bill has come back, as the Secretary 
had read out from the message earlier.

So it is all the more important that 
we extend the life of the parent Act 
which is now in force for another 
year. Another year is a matter of 
drafting, because as soon as the other 
Bill is passed, by reasons of its re
pealing clause, this Act will come to 
an end. This extension is necessary 
because many of the Members of this 
House and also of the other House 
would b* disqualified if this Act is not 
extended.

So I submit that we may pass thl? 
Bill as quickly as p'ossible.

Mr. Speaker:* Motion moved:
“That the Bill further to amend 

the Prevention of Disqualification 
Act, 1953, be taken into considera
tion” .

I think this was sufficiently argued 
the other day Shn Ranga also asked 
a question

Shri Narayanankutty Menon (Muk- 
andapuram) • There is one point on 
which I want clarification . . .

Mr. Speaker: Pandit Thakur Das 
Bhargava.

Pandit Thakur Das Bhargava
(Hissar): We passed this legislation m 
1953 and since then every year this 
is being extended The extension of 
this Bill, without passing another Bill 
for all these years means that we 
have really been contravening the 
provisions of the Constitution.

It is true that the Constitution does 
allow Parliament to declare by law 
certain offices which are exempted 
fctom disqualification, but all the 
Wae, it was never the intention of 
the legislature that without going into 
®e matter fully, the House should

pass a Bill of this kind every year. 
This means that we are not obeying 
our own Constitution.

So far as the present Bill is con
cerned, I understand it has beea
necessitated by the fact that both
Houses have not been able to pass the 
other Bill. At the same time, so tar 
as that is concerned, who is respon
sible for the delay. If the hon. Law 
Minister had brought forward that
Bill in time, there would not have
been this delay and we would have 
been able to pass it. This only means 
that next year also certain persona 
will be sitting in the House wh* 
would otherwise have incurred dis
qualification on account of their ac
cepting offices of profit, which cer
tainly is not a desirable thing.

It is clear from the statement read 
out just now by the Secretary that a* 
a matter of fact the Bill we passed 
has been modified in a very material 
aspect by the other House. TTiis 
would practically mean that except 
for the chairman, all other posts will 
be open to be accepted by hon Mem
bers of this House. It is very un
fortunate that the real object of the 
Bill which we passed has been frus
trated by the other House

Shri A. K. Sen: On a point of order. 
Is it relevant to discuss the merits or 
demerits of the amendments the other 
House has passed until we have taken 
up the other Bill?

Mr. Speaker: He wants to throw out 
this Bill Therefore, he can certainly 
refer to the delay that is happening, 
and what, according to him, is going 
to happen He is expressing his ap
prehensions. There is no aspersion 
cast He can state that we did one 
thing and the other House has done 
something else Although all the 
details are not relevant, in so far as 
the extension of the 'life' of Members 
here who would otherwise have In
curred by reason of t^eir 
of «those Committees considered u  
offices of profit, ia concerned, he it 
quite in order.
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[Mr Speaker]
So far us this matter is concerned, 

*re do not know whether there will 
be many more disqualifications I 
think there is nothing wrong m this

Pandit Thakur Das Bharf&va: Apart 
from that, my submission is that if 
this Bill which is before the House 
now is not passed, nothing will br> 
lpst, because last time when we pas
sed it, it was given out to all tha 
Members—everybody knew—that in 
the coming six months everybody con
cerned had to resign According to me, 
even extending the ‘life* of those 
Members for six months more, as hap 
pened last time, was unfair and un
constitutional On the contrary, I 
suggested then that the Bill may be 
brought and within six months all the 
committees may be gone into and wr 
might try to have a complete and 
comprehensive Bill But that was not 
accepted by the hon Law Minister 
then

Now, I am bound to say that as a 
matter of fact, the manner in whici 
the entire thing has been done is verv 
objectionable I was referring to 
article 102 of the Constitution which 
says that so far as offices of profit are 
concerned, every person concerned i" 
disqualified except m cases when 
Parliament by itself by law declared 
that thev were not disqualified That 
would have been a very exceptional 
thing According to what fell from 
you then, the Law Minister should 
have taken a hint You were pleased 
to give guidance, that only in those 
matters where such declaration was 
not all objectionable, the declaration 
may be made That was the view 
which was also held by the late 
Speaker, Shn Mavalankar That was 
also what the late Dr Ambedkar and 
Shn C C Biswas told us in the House 
Not only that I understand that all 
the Members of the House, very res
pectable Members, who spoke on pre
vious occasions took the view that as 
a matter of fact, the independence of 
Parliament should remain intact and 
people should not be allowed to be 
seduced, and hon Ministers ought not 
to exercise the power o f nepotism * It 
was to secure such independence of the

Disqualification ££70 
(Amendment)

Bill
Ministers as well as of the Members 
otf this House that this House expres
sed on many occasions that the inde
pendence of the Members should be 
kept intact

But what do we find now’  When 
the Bill was brought forward, tb» 
only point the hon Law Minister 
wanted to emphasise was that the 
sole consideration ought to be the 
quantum of compensatory allowance 
That was in the original Bill To that 
we did not agree Then we appointed 
a Select Committee to consider the 
whole matter I am very glad that the 
Select Committee did its work and we 
produced a Bill which was in conson
ance with the spirit of the Constitu
tion as well as the spirit of the speech
es that were already made It was 
also m keeping with the tradition of 
the Mother of Parliaments *

Now, so far as that aspect is con
cerned it has been totally ignored I 
am very grieved to sfee that in this 
matter the Law Minister and several 
other Ministers were influenced by 
other considerations They thought 
that the whole country and the whole 
process of development would go to 
piects if we did not allow Members to 
go to those Committees I value that 
opinion, at the same time, I am very 
sorry to say that the hon Ministers— 
incorruptible perhaps as they are—do 
not know what corruption is That is 
the difficulty The Mother of Parlia
ments took the view in 1957 that theTe 
were many committees, many organi
sations, of which even membership 
was taboo No Member of Parlia
ment may be appointed even as a 
Member But what do we find here* 
The view expressed by the hon La$ 
Minister and other Ministers is that 
unless the Members go and are allow
ed to serve on those Committees, Cor
porations e tc , no Corporation or Com
mittee would succeed This is entirely 
a false idea At the same time, it is 
against the provisions of the British 
House o f Commons Act which has got 
the expenence of centuries

Mr. Speaker: Except casually refer
ring to the other Bill which will life
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coming back, the hon Member will 
confine himself to what can be done 
now

Pandit Thakur Das Bhargava: My
humble submission is that this Bill 
before us is unnecessary Now the 
other House has made some amend
ments. If we concurred with them, 
then only the question of the assent 
at President would have been there 
So nothing would be lost if this Bill 
extending the life of the Act by one 
year had not ibeen proceeded with 
now If Parliamentary standing com
mittee could perhaps go into the ques- 
tion and finalise the recommendations 
of all committees within three 
months, that would not have been 
difficult They can even appoint a 
‘Committee beforehand

Mr Speaker. The hon Minister has 
stated that as soon as the other Bill is 
enacted and comes into operation, this 
will lapse

Pandit Thakur Das Bhargava.
Suppose we extend it for one year 
They will not appoint a committee for 
six months So another year will be 
lost I am anxious that even without 
passing this Bill the committee may 
be appointed by you as well as by the 
Chairman The committee will go in
to the various committees and finish 
everything withm three months Whv 
should we wait for one year9 I want 
that all those Members who come 
within the mischief of the Act mav 
resign all at once, because we do not 
want that Parliament may be com* 
irased of Members who held offices of 
profit This is the principle and it 
must be adhered to No time should 
be lost We should not allow one 
year to go by If you allow them for 
one year, the committee may not be 
there for 9 months and then within
3 months they may go into the ques
tion The committee can be appoint
ed now, without this Bill being pas
sed, by the Speaker and the Chairman

Therefore, I humbly submit that 
this Bill is absolutely unnecessary so

far as extension for one year is con
cerned The period can be reduced to 
six months or three months, if they 
want to have it though, according to 
me, it is not necessary at all to pass 
the Bill Also, holders of offices of 
profit can resign at once They know 
about the provisions o f the Bill Sup
posing this Bill did not come now, 
they would have had to resign But 
the hon Minister has given the Mem
bers more life, unnecessary life, which 
they did not deserve We do not want 
to go to committees which are taboo 
Therefore, my submission is that 
nothing will be lost if the Bill is not 
passed or if the period is reduced to, 
say, six months At the same tune, 
I must emphasise that the words that 
fell from you must be respected by the 
House You said that only in excep
tional cases all these directorships and 
membership of these bodies should be 
exempted To that I will advert 
again My humble submission is that 
either the Bill may not be passed or 
its life may be reduced to as little a 
period as possible

Shri Ranga (Tenali) Mr Speaker, 
Sir, I am sorry that on this occasion 
I am not able to agree with my hon 
friend Pandit Thakur Das Bhargava 
I am anxious that this Bill should be 
passed immediately without any delay 
because it would not be right If it 
had been right to appoint so many c f  
our hon Members to so many of these 
committees, boards and councils and 
if they could have continued all these
7 years, the Heavens are not going to 
fall if we allow them to continue tox 
another 3 or 4 months It would be 
wrong to ask them straightaway to 
cease to play the role which they have 
been playing simply because we want 
to save the canon of legal conscience 
or whatever it may be

Secondly, the hon Minister has al
ready given us an assurance the other 
day m this House—and he has repeat
ed it today—that he does not expfgt 
th»t this particular BUI when it fj$- 
coraes law would have its full coyne 
of life of one year He would Attach
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[Shri Ranga] 
an enabling clause or whatever ii is 
in the other Bill that is already before 
Parliament to see that as soon as that 
is passed and becomes an Act this 
would become ineffective

Shri A. K. Sea: It is already there:

Shri Ranga: So, it is already there; 
and it is not necessary that we would 
have to wait for one year before this 
question is given its final considera
tion.

Thirdly, I do not think it is neces
sary for us to be very suspicious of 
the Ministry, in regard to this parti
cular matter. Since the Ministry has 
given so many assurances and has 
already incorporated that particular 
clause in the other Bill and as Parlia
ment is already seized of it—and not 
even an autocratic or irresponsible 
government can possibly withdraw a 
Bill which has reached such a high 
stage of consideration at the hands of 
both Houses of Parliament, and, cer
tainly, we cannot expect this Ministry 
which we consider to be a democratic 
Ministry and a responsible Ministry to 
commit such an irregularity—it ran 
only be a matter of a few months. 
During the next session, I am sure, it 
might possibly be the very first one or 
two items on the agenda, and it is sure 
to be passed in the course of a day.

Therefore, I sincerely hope that my 
hon. friend, Pandit Thakur Das Bhar
gava would excuse us if we do not fall 
in line with the canon of legal con
science which he considers to be so 
very necessary that he should be plac
ing it before us in a such beautiful 
manner on this occasion also. I hope 
the House would agree to the passing 
of this Bill passed giving further lease 
of life for a few months to the original 
Act.

Shri Narayanankutty Men on: Sir,
during the third reading o f the other 
BQ1,1 submitted before the House and 
I appealed to the hon. Law Minister 
ttiat, in view of the magnitude of the* 
cwftroverties raised in' this House and'

also the complete lack of unanimity a* 
far as opinion la concerned which cut 
partywise that Government should fur
ther consider the proposals contained 
in the Bill Now the House has pas
sed that Bill and it had gone to the 
Rajya Sabha which has suggested cer
tain amendments to it. Therefore. It 
has become necessary to support this 
Bill because it gives some more time 
to give further ‘consideration for the 
Government to assess the impact of 
the opinions expressed in this House 
and also in the Rajya Sabha. Assess
ing that the Government should still 
consider whether there is any neces
sity of introducing the Bill in this 
House as it has been passed by the 
Rajya Sabha.

I once again appeal to the ' hon. 
Minister that the provisions of the 
Bill both as passed by this House and 
as amended by the Rpjya Sabha are 
still very dangerous and it is far bet
ter to show more wisdom at thi« stage 
when the Rajya Sabha has curtailed 
certain dangerous and injurious provi
sions of the Bill. I utilise this occa
sion once again to appeal that the 
Bill as it is amended by the Rajya 
Sabha should be further considered 
by Government and the dangerout 
character of those provisions should 
be completely assessed and Govern
ment should refrain from coming for
ward in this House with the dangerous 
provisions already contained in that 
Bill.

Today this Bill is being considered 
because of the amendments introduced 
in the Rajya Sabha and the original. 
Act will expire by the 31st December 
So, it is a sine qua nan that this Bill 
should be there before some other 
legislation is there as far as thif parti
cular subject is concerned. This occa
sion gives an opportunity to the en
tire House to see why as far as the 
provisions of that Bill are concerned, 
the Rajya Sabha had to amend cer
tain provisions which we had passed 
and why there should be room for re
consideration as far as some ot the 
provisions of that Bill are concerned.



tfc7« Prwtntio* of 20 DTCSMBSR 1958 DtfguoU/teohon 6576
(Amendment)

Bill

Mr. Speaker: Wa need not go into 
all this. The hon. Member has said 
that the Government must have some 
more time to consider and that is why 
one year is necessary. Let us not go 
into details of the other Bill.

8hrl Narayanankutty Menon: There* 
fore, my humble submission is that 
this one year period which the Gov
ernment is getting today should be 
utilised for assessing the situation. The 
example of the British Parliament was 
quoted. There was so much of dis
cussion as far as the British practice 
is concerned and because of certain 
steps taken by successive Governments 
in Britain from 1941 onwards, those 
very hon. Members of the* British 
Parliament—the leaders of the Labour 
Party themselves—in the year 1051, 
When they came to assess the disas
trous results of their own viewpoints 
which they took in 1941, had to change 
their views. We* should be able to 
benefit by their experience how tbey 
were compelled to change their views 
as far as the nationalised industries 
were concerned.

So, I would appeal to the Minister 
that he should not be guided by the 
Report of the Select Committee ot the 
House of Commons m 1941 because 
after submitting that report in 1841, 
the British House of Commons took
14 years to incorporate the provisions 
into a Bill and by that time whatever 
they tried in the Select Committee had 
to be thrown overboard. Therefore, 
what he should consider is not the 
1957 Act which incorporated the Selcct 
Committee Report but the woeful re
sults of the British nationalisation and 
the running of the public sector. He 
should come forward with a compre
hensive Bill without any dangerous 
provisions and the Government should 
utilise this one year in order to bene
fit by the views expressed both m this 
House and in the other House. I 
would desire that Government should 
make their opinion sufficiently clear 
aa a result of which either in the next 
session or in any other comtag session 
within one year we will have a Bill

which will not have all these bad fea
tures but a Bill which conforms to 
article 102 of the Constitution,
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Mr. Speaker: Except xn cases where 
any Bill »  here and the hon. Minis
ter who is in charge of a BiU would 
like to consult any person in the 
Official Gallery, I would not like any 
hon. Member to carry on conversat
ion with people in the Official Galtery 
It disturbs the House and takes away

Its decorum I hope eVen Ministers 
would not carry on conversation there 
except m cases where they have to 
consult the officials there while a Bill 
or Resolution or any other matter is 
pending before the House Otherwise, 
if they want to carry on conversation, 
let them go into Lobbies and do so

Shri Naushir Bharucha (East 
Khandesh) Sir, I desire to take only 
two minutes There is no doubt that 
this Bill is a logical corollary to the 
events in which we find ourselves to
day If we do not extend the life of 
section 4 till 31-12-1959, many hon. 
Members would immediately incur 
disqualification and would be sub
jected to exclusion from this House 
The point I desire to make is this 
Section 4, the life of which we seek 
to extend, mentions thisr-

“It is hereby further declared 
that the following offices shall be 
deemed never to have disqualified 
and shall not, if held for any 
period not extending beyond the 
31st day of December, 1958, dis
qualify the holders thereof for 
being chosen as, or for being 
members of Parliament, ”

I hope that in the new Bill a re
trospective clause will be inserted. 
As the Bill was referred to Rajya 
Sabha, to my mind, there is no such 
clause to give retrospective effect 
So, the passing of this Bill merely 
will not protect the people once ikis 
Bill lapses. Therefore, I appeal to 
the hon Minister to see that the ret
rospective effect of the present BiU 
is retained in the new Bill, for that 
purpose a retrospective clause is 
absolutely necessary Otherwise, it 
will give protection so long as it lasts 
and with its lapse the retrospective 
effect will lapse and the Members 
will be disqualified. I would request 
the hon. Minister to bear that point 
in mind. __
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Shri A K 8en: Sir, it is not neces
sary, with due respect to Pandit 
Thakur Das Bhargava, to deal with 
his arguments because he has been 
very pronounced m his views with re
gard to exemptions granted either 
under the Act which is in operation 
now or under the new Bill which 
has now come back from Rajya Sabha 
He has accused us of delay and it is 
necessary, therefore, to answer that 
charge a little The House would 
remember that the other Bill was 
introduced long before this Act was 
going to expire on 31-8-1958 Then it 
went to the Select Committee which 
took more than nine months to report 
In the meantime we were told by 
Pandit Bhargava himself to extend 
the life of the original Act bv six 
months It has been found that even 
by extending it by s>ix months, we 
have not been able to get it passed by 
both the Houses In the meantime, he 
certainly does not want that those 
hon Members who have been serving 
m various committees under exempt
ions granted under the Act to sudden
ly become disqualified on 31-12-1958 
for no fault of their own It has not 
been suggested that they have been 
functioning independently or that 
they have not discharged any useful 
functions

With regard to the point raised '»y 
Shri Bharucha, there is a provision 
In the Bill which has been passed 
by Rajya Sabha and this House which 
says that six months are allowed to 
all existing Members who are exempt
ed under the present Act They will 
get more or less six months holiday, 
Aactly to serve the purpose he has 
in view I do not think any further 
amendment of this Bill or the other 
Bill is necessary So, I submit that 
this Bill may be passed

Mir. Speaker: The question is-
"That the Bill further to amend 

the Prevention of Disqualification 
Act, I9S3, be taken into consider
ation.”

The motion was adopted

Foreign Exchange 6580 
Regulation (Amend

ment) Bill

Mr Speaker: The question is*
“That Clauses 1, 2, the Enctlng 

Formula and the Long Title stand 
part of the B ill”

The motion was adopted

Onuses 1, 2, the Enacting Formula 
and the Long Title were added to fhe 
Bill

Shn A K. Sen: Sir, I beg to 
move

"That the Bill be passed”
Mr Speaker: The question is 

“That the Bill be passed ”
The motton was adopted

11.38 hours.
FOREIGN EXCHANGE REGULA

TION (AMENDMENT) BILL

The Deputy Minister of Finance
(Shri B. R Bhagat)’ Sir, I beg to 
move

'That the Bill further to amend 
the Foreign Exchange Regulation 
Act 1947, be taken into consider
ation ”

The amendment is a simple one, 
intended merely to define more pre
cisely the powers conferred by the 
Act so that there is no room for mis
apprehension m India or abroad. 
Section 13A of the Foreign Exchange 
Regulation Act empowers Govem-- 
ment to prohibit the holder of a noti
fied security payable outside India 
m a notified country from having the 
payment of such security made in 
India

This Section, it will be noticed, was 
couched in very general terms. 
Actually Government needed the 
powers, m order to regulate fbe 
transfer to India of Government $f 
India securities issued before the 
15fti August, 1947 and enfaced, fpr 
payment outside India. In fact also
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[Shri B. R. Bhagat] 
the powers conferred by the Act have 
btea utilised lor this limited pur* 
pose, under a notification, issued on 
the 19th October, 1987, empowering 
the Reserve Bazik to regulate the 
tranesfer of such securities and to 
ensure that no transfer of these 
securities to India takes place except 
with the consent of the Reserve Bank 
and under general arrangements 
agreed to between the Government of 
India and the Government concerned 
with the transfer.

11.S9 hr*.

[ P a n d it  T h a k u r  D a s  B h a r g a va  tn  
the Chair.]

It is not the intention, therefore, to 
make use of the powers conferred by 
the Act except for regulating the 
transfer of Government securities 
issued before the 15th August, 1947. 
The 1957 Act itself did not however 
specify precisely the class of securities 
coming under the restriction and 
merely mentioned securities general
ly

The matter, however, has been re
considered m the light of the follow
ing circumstances A loan made by 
foreign investors to an Indian com
pany payable outside India may be 
in the form of bonds, debentures or 
debenture stocks and would thus be 
a security within the meaning of the 
Foreign Exchange Regulations Art. 
As the Law now stands, which deals 
with securities generally, it is theore
tically open to India, although it is 
not our intention to do so, to notify 
at any time that no payment of such 
a loan (including the payment of in
terest) can be made in India without 
the Reserve Bank’s permission It 
has been suggested that foreign in
vestors are not likely to be aware 01 
the limited reasons for the enact
ment of this provision and since the 
Section is expressed in broad terms, 
may believe that there la some un
expressed intent to keep a ehecfeon 
tile payment of obligations to fortfgp

investors in India. Such a misappre
hension, if it is created, might stand 
in the way of possible foreign invest
ments, which it is our policy to attract 
on reasonable terms and for approv
ed purposes. The purpose o f the 
amendment proposed in this BiU 
is to remove possible doubts by iden
tifying precisely the Government 
securities to which alone the Section 
will then be applicable. The amend
ment will have the effect of restrict
ing the powers vested in Government 
to the regulation o f Government 
securities as defined in the Public 
Debt Act, 1944, relating to the loans 
floated before the 15th August, 1947 
and payable outside India in any 
country or place notified by the 
Central Government. I have every 
hope that hon. Members will* extend 
their support to this legislation, and 
I commend the motion to the House.

•

Mr. Chairman: Motion moved:

“That the Bill further to amend 
the Foreign Exchange Regulation 
Act, 1947, be taken into consider
ation."

Shri Narayanankutty Menon
(Mukandapuram): Sir, I am sorry
that the hon. Deputy Finance Minis
ter simply read out the objects and 
reasons which in themselves were un- 
understandable to anybody who reads 
them. If you look into the original 
provision of Section 13, Sir, you will
find that even in the event of an
extra-ordinary construction, as far as 
anybody in India is concerned, thefe 
was no room for any doubt. But 
the hon. Deputy Finance Minister was 
frank enough to say that there a n  
certain apprehensions in the minds 
of foreign investors of capital in this 
country and Hhia amendfrig Bifl is 
introduced in order to remove the
apprehensions still |a the
minds of foreign private investors. I 
do not know whether the apprehens
ion has been gathered by the 
Finanee Minister dining hip lour ef
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the United States of America, because 
a series of apprehensions have been 
the subject matter of discussion in 
tiie Press both in the United States 
of America and in the Continent. 
Anyway, following up the utterances 
and pronouncements, and also the 
guarantees made in public by the 
Finance Minister both at montreal and 
also in Washington, he should be con
gratulated for keeping his promise 
of coming before the Rouse to guaran
tee them anything that they might 
ask for. ' I * S

Shri C. D. Pande (Naini Tal): That 
is of interest to us also.

Shri Narayanankutty Menan: It
may be of interest to certain people 
in this country.

•

Shri C. D. Pande: To all.

Shri Narayanankutty Menon: But
I should like to state categorically 
before the House that this is not a 
matter of any interest as far as the 
people of India is concerned; because, 
even though this particular Bill, 
according to the Deputy Finance Min
ister, is innocuous and only the formal 
sanction of the Reserve Bank is re
quired as far as transfer of securities 
is concerned, the Bill contains more 
meaning and more assurances as far 
as foreign capital is concerned. 
Therefore, I appeal to the hon. Mem
bers not to take the hon. Deputy 
Finance Minister’s words characteris
ing this piece of legislation as an 
innocuous one and of a simple charac
ter. It is of a more serious nature, 
which gives more assurances and 
more guarantees as far as foreign pri
vate capital is concerned.

Sir, when a provision is introduced 
in the Bill that the Reserve Bank 
gets certain powers of deciding this 
thing this way or that way, it is very 
highly necessary for this House to 
go into the whole question as to what 
are the powers of the Reserve Bank

in deciding and scrutinising the 
transfers of money from this country 
to foreign countries and also from 
a foreign country to this country. 
When we look into the other provis
ions of the Bill and also the exper
ience that we have got as far as trans
fer of money by the Reserve Bank 
from this country to other countries 
is concerned, that experience is a very 
sorrowful experience. Whatever 
power the Reserve Bank has got is 
only a nominal power, and the Re
serve Bank even today has no idee 
about the nature, extent and quantum 
of money that is being transferred 
from this country overseas.

On the 24th of September, when I 
put a question to the hon. Minister 
for Steel, Mines and Fuel about the 
nature of the money that is transferred 
by the oil companies from India over
seas, Sardar Swaran Singh had to say 
that there is some lacuna in the legis
lation, and we are not able to sent* 
tinise the entire quantum and nature 
of money that the oil companies are 
tranesferring overseas. The hon. 
Home Minister, who was officiating as 
Prime Minister at that time, interven
ed to assure the House that if neces
sary the whole question will be en
quired into and legislation, if at all 
necessary, will be brought in order 
that a complete scrutiny of the 
accounts of these foreign companies 
will be available to the Government 
of India. May I ask the hon. Deputy 
Finance Minister whether the Gov
ernment of India or the Reserve 
Bank or the Registrar of Joint Stock 
Companies in India have got any idea 
today as to how much money is being 
transferred by these foreign com
panies from India overseas? If this 
amount of money is being tranesferr- 
ed, do they know the nature of the 
money and whether that is in terms 
of profit earned in this country in the 
regular course of business or by 
myans of excessive profits?
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[Shn Narayanankutty Menon]
Very recently, Sir, the Government 

of India appointed a conunittee of 
accountants to go into and scrutuuse 
the accounts of oil companies for the 
purpose of fixing the price of oil 
taking into account the accounts of 
the companies for the last six or seven 
years The accountants of the Gov
ernment of India went to the offices 
of these companies, but what s'ght 
they saw as far as the accounts are 
concerned will look to you, Sir, like 
a fairy-tale When in the years 1956 
and 1957 the Government of Irdia 
tried to have a little probe into the 
accounts of these oil companies, +hey 
proved to be more clever than the 
Government of India, and they chang
ed their entire accounting system all 
of a sudden Go to any oil company 
today, you will not find Indian 
accountants preparing their accounts 
but you will find slotting machines 
there and innocent girls operating 
these slotting machines with codes 
Recently I came across an account of 
Rs 58 lakhs under code D to be 
settled in the New York office of the 
Standard Vacuum Oil Company, be
cause code D names miscellaneous in 
New York accounts” I ask the Deputy 
Finance Minister whether he is en
titled today under any foreign ex 
change regulations to ask the Standard 
Vacuum Oil Company, what these 
miscellaneous expenses are that they 
incurred to the extent of Rs 56 lakhs 
and what is the nature of the ex
penses m India’  I can assure tne 
House that neither the Deputy Finn nee 
Minister nor the Finance Minister ran 
ask the oil companies how these 
people have spent Rs 56 lakhs under 
the miscellaneous account What is 
the result’  The result is that the 
whole accounts are given to the 
people of India, to this Parliament 
and also to the Registrar of Joint 
Stock Companies in such a form that 
the Government will be compelled to 
believe that so much is the expendi
ture, so much is the income and so 
much is the profit that they are 
getting What is the result’  The 
result is that, unauthorisedly, with

out the knowledge of Parliament 
and without the knowledge of the 
Government of India, these people 
are transferring huge amounts of 
money which are never termed as. 
their profits and which, therefore, 
will not come in the balance sheet 
and profit and loss accounts of those 
companies This is one instance of 
the oil companies

Secondly, on the same day, I 
pointed out that because of the trans
ference of the inter-company bonds 
and debentures so much of money is 
being taken away from this country 
One instance can "be pointed out 
Now, there are two oil companies 
functioning Caltex and Burmah Shell 
and again there is the Standard 
Vacuum Oil Company The Standard 
Vacuum Oil Company borrows six- 
lakh tons of oil from the Caltex com
pany’s refinery, putr a code there 
and the code accounts, which is 
called Z, is settled in the New York 
office The whole payment for the 
borrowing of the six-lakh tons of oil 
is made in New York That means 
the value of the six lakh tons of oil 
is paid without any customs duty, or 
without any other tax and is adjust
ed m New York The Government 
simply sits there without knowing 
what exactly has happened between 
Caltex and the Standard Vacuum 
companies

Mr Chairman I do not want to 
interfere but I must say that I am 
afraid that the hon Member is go 
mg outside the scope of this Bill 
The scope of the Bill is very restrict
ed It amends section 13A of the 
existing Act, limiting its applicability 
specifically to Government securities 
in regard to the loans floated before 
the 15th August, 1947 The intention 
was that they could not be transferred 
to India for payment of interest and 
principal in India except with the 
permission of the Reserve Bank 
m is is a simple Bill All other as
pects of the matter, important though
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they may be, are not germane so far 
*s this Bill it concerned I would re
quest the hon Member to confine him
self to the scope of this Bill

Shri Narayanankutty Menon: I sub
mitted all this because the amend
ment is introduced for the purpose 
of having a little more control for 
the Reserve Bank as far as the trans
actions are concerned

Shri G. D Pande* Is there any 
objection to that restriction?

Mr Chairman: The Bill is restrict 
ed in scope It relates to the pay
ment of principal and interest in res
pect of certain securities which were 
issued before the 15th August, 1947 
The Bill seeks to lay down that no 
payment can be made without the 
general or special permission of the 
Reserve Bank That is all

Shri NarayaOknkntty Menon: I
understand the provisions of the Bill, 
and my whole point was, if the 
Government have come before this 
House to amend the Foreign Exchange 
Regulation Act and to give a certain 
amount of control, whatever might 
be quantum of that control as far as 
the securities are concerned, the Gov
ernment is penny-wise and pound- 
foolish

Mr. Chairman- That is a matter of 
general policy That cannot be con
sidered at this stage so far as the 
Bill is concerned The Bill is restrict
ed in scope, and I will certainly allow 
the hon Member to continue his 
speech in so far as that restricted 
scope of the Bill is concerned But 
we are not concerned with any quest
ion that is outside the scope of the 
BilL

8hrl Narayanankutty Menon: I
am not commenting on the general 
control at all If the Government is 
satisfied at any time that section 13 
or any other provision of the Foreign 
Exchange Regulation Act has to be

amended, my submission before the 
House is that the Government has 
come out with this amendment which 
is not going to produce any result 
at all

Mr Chairman: We are not con
cerned even with section 13 We are 
only concerned with section 13A which 
16 very restricted in scope

Shri Narayanankutty Menon: I
fully understand your point that it is 
very restricted m scope Ful my 
whole point is that the Government 
ought not to have come b^f^re this 
House with such a restricted s* ipe if 
at all they really wanted any cmlrol 
over such transactions

Mr. Chairman: Therefore, wbet he 
has said is enough If he ?3ys rhat 
the Government should have more 
control, I will certainly all'w  him to 
speak about that point On that 
point, however, he has already spoken 
too much So far as this Bill is 
concerned, as he himself admits, it is 
verv restricted m scope, and he must 
confine himself to the scope of this 
Bill

Shri Narayanankutty Menon* I
will not go into the question of general 
control What I wanted to impress on 
the Government was that by this Bill 
nothing is going to be achieved The 
real danger is somewhere else

Mr. Chairman. Quite right The 
hon Member himself admits t^at the 
real danger is somewhere tlse and 
we cannot go into that real danger 
So far as this Bill is concerneJ, it is 
very restricted m its scope, and I am 
bound to see that the 6cope of the 
arguments is not stretched out so wide 
as to bring m aspects whirh are 
outside the scope of this Bill What 
is the use of bringing m here the 
entire question of control7 Not that 
the entire question is not lmnortant; 
it is important But, at the same 
time, so far as this Bill is concerned, 
we cannot travel outside its scope I
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[Mr. Chairman] 
would again request the hon. Mem
ber to restrict his remarks to the 
scope of the BiU.

Shri Narayanankutty Menon: I will 
restrict my arguments to the scope of 
this Bill alone. The hon. Deputy 
Minister’s argument in bringing in 
this piece of legislation was to clear 
the apprehension in the minds of 
certain people overseas. I am taking 
a fundamental objection to that itself, 
because, when the Government found 
that there are certain apprehensions 
in the minds of foreign investors in 
this country, and the Government took 
time to bring in a piece of legislation 
to remove those apprehensions in the 
minds of foreign investors, I have 
got every right to point out that the 
T ea l apprehension is not today in the 
minds of the foreign investors, but 
that the real apprehension is in the 
minds of the Indian people Further, 
it is not that there are more restric
tions as far as foreign capital is 
concerned but that more restrictions 
ought to be there as far as transfers of 
those monies are concerned

Mr. Chairman: There may he some 
other Bill to remove the apprehensions 
in the minds of the Indian people 
But this is only for removing the 
apprehension in tho minds of the 
foreigners, about the security, etc

Shri Narayanankutty Menon: I will 
confine to that point, namely, 
whether there is anything done today 
to remove any apprehension in the 
minds of the foreign investors. But 
there is nothing. The prime need in 
this country today is not that any 
apprehension in the minds of the 
foreign investors should be removed, 
because they have no reason, under 
the circumstances existing in the 
country today, to have any 
apprehension at all, for, they are 
given almost a free hand to bring in 
money and to transfer money. There 
is absolutely no control at all, as far 
as the transfer of the money is 
concerned. So, there is no need for

Kqrttkrtio* (Amend* 639*  
ment) Bid

this so-called apprehension, Wheji 
there is no time even in the House, on 
the last day of this session, to go 
through the business though there are 
so many important pieces of legisla
tion . . .

Shri B. B. Bhagat: May I correct 
the hon. Member, because he is using 
that expression again and again—that 
there is no control over the transfer 
of money? That is what he said. I 
want to correct him and say that there 
is an absolute, 100 per cent control 
over any transfer of money outside 
India

Shri Narayanankutty Menon: The
other day, the hon. Speaker had to 
intervene when the Minister of Steel, 
Mines and Fuel said that though there 
were certain figures shown ip the 
balance sheets of the Burmah-Shell 
Oil Storage and Distribution Co, Ltd., 
they did not know exactly what trans
fers were made. The hon Speaker had 
to intervene and say that the Govern
ment of India should know the nature 
of the transactions and transfers. I 
assert that . . .

Mr. Chairman: I am very sorry Vo 
interfere again The hon Member has 
made a point to which the hon. Deputy 
Minister has replied, that is, there is 
every kind of control As a matter of 
fact, the question of general control is 
out of the province of this Bill. I 
cannot allow the hon Member, and the 
hon Deputy Minister also to say that 
there is full control. Then the whole 
thing widens out. I want the hon 
Member to restrict his argument to 
the scope of the Bill and not to 
introduce the question of general 
control. Otherwise, we will be on 
the sea.

Shri V. P. Nayar (Quilon): The 
hon. Deputy Minister also cannot be 
allowed to interfere and say what he 
did say.

Mr. Chairman: He only replied to 
what the hon. Member pointed out
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life did not proceed with any argu- 
amtt. The hon Member pointed out 
that there are certain delects ao far as 
the control is concerned, and the hon 
Minister got up and said that there is 
lull control But then, the province of 
this Bill will he so widened, and the 
entire purpose of this Bill which is 
restricted in scope, will be wasted 
away. I would request the hon 
Member to confine himself to the 
scope of the Bill

Shri Narayanankutty Menon. I will 
have to submit before this House that 
the piece of legislation that they have 
brought now is so infructuous, meffec-
i f w  Aavf, to  <r cvsw*<TiiT exrtetti, c&aster «r
misapprehension in the minds of the 
hon Members that the Government is 
very serious about controlling the 
transfer of money both into India 
and out&ide India I will have to tell 
the hon Members that this piece of 
legislation, though innocuous it may 
be according to the hon Minister, is 
so infructuous In its character that 
there are absolutely no bona /ides in 
the mind of the Government to pre
vent really any transfer both inside 
and outside India

Therefore in support of my argu
ment I would like to add that if the 
Government really wanted to have 
any control either regarding the trans 
ter to India or outside India, so far as 
the very little purpose of bonds and 
securities is concerned, the Govern
ment ought to have come forward 
with a comprehensive piece of legis
lation I oppose this piece of legis
lation in the sense that, even though 
the little power that the Reserve 
Qank of India is getting is a welcome 
feature, this will be a misleading Bill 
therefore the Bill will have to be 
apposed

U  Ins
What prevented the Government 

from bringing forward a comprehen
sive piece of legislation when it 
decided that there should be some 
sort of a definition or some sort of 
clarity so far as section ISA was con

cerned’  Was the Government for
getting the dangers inherent m the 
transfer of money7 I cannot submit 
that the Government was forgetful 
about that or that it was ignorant 
about that Bvery tune luring the 
last Session and also m the Session 
previous to that, as far as the transfer 
of securities, bonds and profits is con
cerned, many questions arose and 
leading members concerned of the 
G~\ ernment came forward to say that 
Uteri was a lacuna in the legislation 
When a Bill, as you know, is sought 
to be amended in order to remove our 
apprehensions or to fill up a gap, 
essentially a debate takes plaqe in the 
House as to whether the amendment 
is proper or whether it satisfies the 
purpose of filling up the gap in the 
Act My submission is relevant to the 
discussion in that that this Bill does 
not satisfy the purpose of filling up the 
gap already existing

The one appeal that I have got to 
make to the hon Finance Minister is 
that let him not come forward before 
this House with a little provision 
which will not really forestall the 
danger already inherent m the whole 
transaction regarding foreign ex
change, both in the case of foreign 
exchange being taken out of the 
country and brought into the country 
tt is almost agreed that there is no 
control today as far as the transfer 
of securities is concerned He wants 
a little control by the Reserve Bank. 
I am speaking of that type of control 
and it is very material and cogent as 
far as this discussion is concerned that 
even if this control is given to the Re
serve Bank, that control will be ineffec
tive and infructuous because the nature 
of the control is never defined In many 
places m the parent Act, the word 
‘control* is there In the amending 
clause of section ISA the word ‘control* 
is there But what is the nature at 
the control’  The Reserve Bank will 
get returns That is the nature of the 
control that the Reserve Bank exer
cises I am submitting that whatever 
control is there as far as the Reserve 

is concerned, it is absolutely no 
control in effect because m spite of

80S (Ai) LSD—2
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[Shn Narayanankutty Menon] 
the fact that the Reserve Bank may 
control everything the control boils 
down to this that a return is received 
by the Reserve Bank and some sort 
of statistics are maintained by the 
Reserve Bank. 11 the Government 
desires to have real control over this, 
the control of the Reserve Bank will 
have to be defined

Mr. Chairman: I am sorry to say 
again that the general question is 
being gone into again. I have already 
submitted that so far as the present 
Bill is concerned, we cannot go into 
the question of general control except 
for the purpose of just making a com
ment that this Bill is not necessary. 
Only to that extent a comment can be 
made and I have allowed it already. 
So far as going into the question of 
general control and getting a reply 
that full control is there and going 
mto the provisions of the Foreign 
Exchange Regulations is concerned, 
that will not be germane to the pur
pose of this Bill. I would, therefore, 
request the hon Member, if he has to 
say anything more, to restrict himself 
only to this particular provision, ie „  
section ISA

Shri Narayanankutty Menon: I have 
got only one more point. I respect 
your ruling and according to that I 
am not going into that question, but 
if the hon. Minister comes forward 
and says that there is apprehension 
ih the minds of foreign investors and 
that in order to remove that appre
hension we are moving this piece of 
legislation, is not the House entitled 
to go into the question whether there 
is actually any apprehension or whe
ther the apprehension is to the con
trary’  My submission is that the 
House should be satisfied first of all 
that there are reasonable grounds for 
any apprehension in the mind of 
foreign capital, as far as foreign 
investors are concerned If according 
to the statement of objects and reasons 
ot the Bill and also according to the 
hon. Minister when he introduced the 
BUI the*, purpose of the Bill was to

remove an apprehension in the muta' 
of foreign capital, the House will have 
to be satisfied first of all that there j»  
a reasonable ground for apprehension 
in the mind of foreign capital. My 
whole submission was that there was 
no ground, as far as foreign capital »  
concerned, for any apprehension or 
misapprehension. Therefore there i* 
no necessity for this amendment at 
all.

Secondly, the anxiety of the hon. 
Minister and the anxiety of the Gov
ernment of India to search for appre
hensions existing in the mind of for
eign capital is going too much now- 
a-days. This Bill is a result of the 
Government's over-anxiety to satisfy 
m place and out of place foreign 
capital, without any reason at all. Why 
should the Government go into the 
question that this little apprehension 
exists in the mind of foreign capita? 
and give them assurances after assur
ances7

C

An Hon. Member: Because they are- 
asking for it

Shri Narayanankutty Menon: We
are inviting foreign capital today in 
this country on very reasonable 
terms There is absolutely no justifi
cation for any apprehension in the 
mind of foreign capital because we 
are not expropriating foreign capital 
here A reasonable amount of free
dom as regards movement of capital, 
movement of profit and everything is 
given in this country. As I have sub
mitted earlier, it is relevant to the 
point, there is too much of freedom 
as far as foreign capital is roncemed 
in this country today Why is tht 
Government more anxious to come 
forward with a piece of legislation In 
order to remove the anxiety of the 
foreign capital alone? My only sub
mission in this connection is that this 
Bill, as I have submitted earlier, !§ a 
result of certain representations made 
to the hon. Finance Minister when he 
was having his tour in the United 
States of America. He comes bad:
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tram there and comes to this House 
In carder to substantiate or fulfil the 
assurances that he has given in the 
United States of America My submis
sion, which is again relevant to the 
jMint, is that instead of the hon Fin
ance Minister coming before this 
House to fulfil this assurance that he 
has given he should have come here 
in order to see that the lacuna already 
existing, as far as our existing foreign 
exchange regulations are concerned, is 
removed and at the same time a 
guarantee is given for legitimate 
business m this country

Lastly, I wish to point out that as 
far as foreign companies are concern
ed, it is a flowing in of their capital 
into the country and flowing out of 
the profits from this country Regard
ing the entire question of foreign 
exchange, there are serious difficulties 
as far \is the Bill is concerned and the 
mere existence of the Foreign 
Exchange Regulation Act today is a 
misnomer becauje both m th« case of 
foreign companies and m the case of 
Indian companies, the Government is 
unable completely to control any sort 
of foreign exchange transactions in 
respect of both flowing out and flowing 
in I am pointing this out today 
because, as you have suggested, the 
necessity for bringing in a compre
hensive piece of legislation is all the 
more their desire even though this is 
confined to foreign capital What is 
happening regarding Indian capital is 
a more relevant question Even 
though the Government by this Bill 
desires to have a little control with 
the Reserve Bank, I again submit that 
the dangers are not m section 13A 
but in every section of the Foreign 
Exchange Regulation Act there is a 
danger That danger is being utilised 
by everybody, both by foreign com
panies and by Indian companies 
Because you have taken a particular 
new  regarding that matter, I am not 
going into that question in detail, but 
I feel it mv duty to point out the dan
gers in other sections also though not 
fcn detail

The Government knows very well

from a case which is already pend- 
jng—I am not malting a relerence to 
jt because, even though it is not 
exactly sub judice, the Government 
(Hentioned that it is pending investi
gation—that large amounts of foreign 
exchange have been earned by Indian 
jndubtnalists which are being blocked 
tip in foreign banks What can you 
<to under this Act9 In that case also 
fhe Government said that they cannot 
<lo anything The Reserve Bank of India 
^annot do anything The Reserve Bank 
id India doei not know anything about 
t-his foreign exchange What is the 
frovemmtnt going to do as far as the 
smuggling of this foreign exchange in 
fhe country is concerned7 If any 
Indian industrialist can hold foreign 
exchange in foreign banks today 
without the knowledge of the Govern- 
pnent of India and without the know
ledge of the Reserve Bank, is it not 
pertinent that the Foreign Exchange 
Regulation Act will have to be amend
ed not m this particular fashion, *.e, 
by amending section 13A alone, but 
by amending other provisions also* 
Therefore my appeal is that this BilL 
which is innocuous as he has said, 
does not fulfil the purpose of filling up 
the gap that exists m the Foreign 
Exchange Regulations Act A Bill, so 
unsatisfactory m character is brought 
without any bona /ides at all It is 
brought only with the particular inten
tion of satisfying the whims and 
fancies of certain industrialists abroad 
m order that the hon Finance Minis
ter can agam assure them that ‘1  am 
capable of fulfilling the assurance that 
I have given you during my tour of 
the United States on the floor of the 
Indian Parliament also” That is the 
only purpose of bringing forward this 
Bill Therefore I submit that because 
this Bill will not m any way satisfy 
the real requirements of the Foreign 
Exchange Regulation Act, even though 
this Bill is passed today, the Govern
ment should come forward if there are 
anybona fides behind heir intention 
with a more comprehensive Bill which 
will replace the most ineffective for
eign exchange regulations that exist 
today and which will be the real For
eign Exchange Regulation Act, which
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[Shri Narayanankutty Menon] 
will regulate the flow of foreign 
exchange both from this country to 
outside and from outside to this 
country

Shri Easwara Iyer (Trivandrum) 
Sir, I shall not go into the desirability 
of a comprehensive legislation in res
pect of foreign exchange, but I shall 
confine my remarks to the question ol 
the present Amending Act

A reading of the present Amending 
Act would show that it deals with 
Government securities as defined in 
the Public Debt Act, 1944, created and 

lot pMXpTOfe TKXiKng % 
public loan before the 15th day of 
August, 1947 This Bill, therefore, 
coniines itself to the case of public 
securities within the definition of the 
Public Securities Act which have been 
issued prior to a particular date, that 
is, 15th August, 1947 The section as 
it originally stood, as I understand it, 
was to apply to all public securities 
without reference to any particular 
date The necessity for confining this 
restriction of getting the consent or 
permission of the Reserve Bank is felt 
according to the Government, with 
respect to the securities issued prior 
to 1947 and therefore, they have come 
forward with an Amending Act saying, 
let us fix it with reference to a parti- 
cular date in 1947 The reasons I 
cannot understand

1 am particularly concerned with the
reason why such a restriction as to
payment of interest or otherwise in
respect of public securities should be
restricted with respect to public loans
issued prior to 1947 and not with res
pect to all kinds of loans floated The 
reason given seems to be, as the hon 
Deputy Minister said, that the foreign 
investors are feeling some apprehen
sions Why should they feel some 
apprehension9 We are not given the
grounds for such *an apprehension 
From where did he get the information

that foreign investors w e shy at 
investing? Just because the payments 
of loans or interest are not made with 
respect to loans Issued prior to 1947, 
why should not the restriction be 
there in respect of the loans issued 
subsequent to 1947 also? Why should 
not the Reserve Bank go into all this? 
1 cannot understand end I must con
fess to a sort of bewilderment why 
the Reserve Bank’s permission should 
not be obtained, which, according to 
the Deputy Minister, is only a formal 
or informal thing Why should not 
that restriction be there with respect 
to even loans issued subsequent to 
1947, so that we may know what is 
the nature of the foreign investment 

bag, mads? XI tfe*. Rams*!* 
Bank is there to give permission In 
respect of payment of interest or pay
ment of principal with respect t* loans 
subsequent to 1947, it will facilitate 
the matters for the Reserve Bank to 
keep track of all these things Why 
we should exempt is a matter for 
which I cannot find an explanation

The Statement of Objects and 
Reasons would say, it is a misappre
hension or apprehension on the part 
of the foreign investors, let us be good 
to them Why should it be so* Has 
the Deputy Minister of Finance or the 
Finance Minister given any reason lor 
this apprehension7 Perhaps his tour 
round America might have given him 
this apprehension, or some of bis 
friends m America may apprenena 
certain dangers Do we say that with 
respect to the issue of public 
loans we will not return the loans? 
All that we have said is, in respeet 
of principal of a loan that has to be 
paid or the interest that has to be 
paid with respect to an investment 
made by foreign investors, they should 
get the permission of the Reserve 
Bank The Reserve Bank as the con
trolling authority of finance must keep 
track of all these things This is a 
very desirable provision 1 cannot 
understand the necessity or expediency 
of such an amendment I would only
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say that the original section ai it 
stands, must stand and X would res-' 
pectfuily submit to this House that this 
Bill is highly inexpedient and it must 
be thrown out

Shri Achar (Mangalore): Mr Chair
man; the purpose of the Bill is so 
dear and I was really surprised at 
the confused way of attacking the 
Bill

Shri Easwara Iyer: There is no con
fusion

Shri Achar: Section 13A u> so very 
clear about thf point as to the mis
apprehension The Statement of 
Objects and Reasons has clearly stated 
the position Anyhow, for the benefit 
of the House, I may read that portior 
of it

“Section 13A was, however, 
couched in very general terms and 
it has been pointed out that it is 
open to Government under the 
powers vested m them by this sec
tion to notify at any time that 
repayment of a loan made by a 
foieign investor to an Indian 
company would not be permitted 
even m India without the specific 
approval of the Reserve Bank ’’

This seems to be a clear explanation 
of section 13A There can be no 
doubt about that Section 13A reads

“Notwithstanding anything con
tained in any other law or in any 
contract, agreement or other 
instrument, the holder of any
security or class of securities noti
fied in this behalf by the Central 
Government m respect of which 
the principal or interest or both is 
for the time being payable outside 
India in any country or place so 
notified shall not be entitled, ex
cept with the general or specie' 
permission of the Reserve Bank 
to have any such payment made at 
any place in India ”

ii Shri Easwara Iyer: There is no
prohibition

Shri Achar: There can be no doubt 
that the section as it stands will create 
a misapprehension m the foreign 
investors* mind.

So far as the present situation is 
concerned, we know very well, we 
require foreign aid. We are inviting 
foreign capital The other day, I re
ferred to the position of the tea indus
try, for example. We have an exam
ple of capital going out of the coun
try In fact, I asked the Govern
ment a question whether the Govern
ment has made any enquiry about Uu$ 
fact and whether they have got facts 
and figures because we hear so much 
m the papers On behalf of the Gov
ernment, it has been stated that they 
have no figures and they are trying to 
ascertain it  There is no doubt, there 
is a sort of apprehension that invest
ment in India is not quite safe and 
they would like to transfer their capi
tal out of the country When that 
is the situation, when we want 
investment from foreign countries, I 
can very well understand Govern
ment’s apprehension that any reasons 
which would give cause for foreign 
capital to be shy should be removed 
and so, they would like to amend such 
portions of the Acts Here, it is 
-learlv stated, “except with the gene
ral or special permission of the Ke 
serve Bank” This policy is there The 
Reserve Bank may grant or may not 
grant permission There is that situa
tion also The persons who invest 
from foreign countries would see this 
danger and they may not be willing 
to invest When the provision is so 
ilear and when they have to depend on 
the permission of the Reserve Bank, 
it is but natural that foreign investors 
may have some apprehension

The Bill has not dealt with any 
other aspect of the position with re
gard to foreign exchange or foreign 
capital With regard to this particular 
point, I submit that the section
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(Shri Acharj 
creates that impression, and Is a cause 
of apprehension in the mind of the 
foreign capitalists. There is absolute
ly no harm in having certain amend
ments to clarify the law. I would not 
like to go into any other aspect of the 
question and I support this Bill

Shri B. R. Bhagat: I am surprised 
that controversy has been created over 
a matter where actually there need be 
no controversy. I can understand 
some hon. Members trying to raise 
political red herrings to distract atten
tion from the genuineness and simple
ness of the measure That is quite 
understandable, but I would like to 
explain some of the points or some of 
the misapprehensions which the hon 
Members have tried to raise

The point made by the hon. Mem
ber, Shri Narayanankutty Menon, 
about the question of the transfer of 
money abroad, as you have ruled, is 
quite beside the point, and I will only 
repeat what I said that under the pre
sent Act there is not only the pnwe* 
but it is also the practice of the Re
serve Bank to control all transfers 
Actually, nobody can make any trans
fer without the permission of the 
Reserve Bank, and we have full know
ledge of every pie that is transferred 
outside the country.

If I may explain again what I said 
while making the motion, the Bill as 
it is does not give any fresh guarantee 
or any concessions to the foreign in
vestors. It onlv mcormrates what 
is the present practice in a different 
way, by defining more precisely the 
term "security” . Under the existing 
Act, it is security as notified by the 
Government from time to time. We 
have a notification, as I mentioned in 
mv speech, of 19th October, 1957 under 
the Act, which defines “securitv” 
precisely, and what we are actually 
doiT*ft now is to put the same defini
tion that exists in the notification into 
t*ie present Bill Se. there is absolute
ly no fresh guarantor.

The apprehension in the mind of the 
foreign investors is this. Their law
yers, when they axe finalising the 
terms of the contract, are only aware 
of the Act as it is. Many of them, or 
a large number of them, are not aware 
of the large number of notifications 
that may be there. So, it was sug
gested informally . . .

Shri Prabhat Kar rose—

Shri B. R. Bhagat: If the hon. Mem
ber has any questions, he may ask 
afterwards and I will answer them

Sfe, 'K« *&&&£& *A rottMx
better to put the definition that is in 
the notification into the Act itself 
That is the only thing that we are 
doing, and that is why I said 'it was 
a simple and innocuous measure and 
that it need not raise any controversy

The point was raised by Shri Menon. 
why should it be only in respect of 
pre-1947 securities9 The simple rea
son is that only pre-1947 securities are 
enfaced for payment outside India All 
post-1947 securities are only enfaced 
for payment inside India. So, the 
Bill takes care of those securities 
which are enfaced for payment outside 
India and which may be transferred 
to India for payment in India. It *  
for these securities only that we want 
that there should be control and regu
lation by the Reserve Bank. So, any 
question of later securities does not 
arise.

As I explained, the Bill as it is 
should not arouse any controversy, and 
it is not with any other purpose or to 
make any concession that we have 
tried to come with this amendment 
It is actually to incorporate in th® Act 
itself what is existing in the notifica
tion.

Shri Prabhat Kar (Rooghly): I want 
to put only one question, ft is stated
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in the Statement of Objects and 
Reasons:

“Section ISA. waa, however, 
couched in very general terms and 
it has been pointed out that it is 
open to Government under the 
powers vested in them by this 
section to notify at any time that 
repayment of a loan made by a 
foreign investor to an Indian com
pany would not be permitted even 
in India without the specific ap
proval of the Reserve Bank. This 
might create some misappre
hension

That was in general terms, and 
now the hon. Deputy Minister has 
come forward with a Bill to amend it. 
The question is, has there been any 
actusR case where any foreign Inves
tor has pointed out that because of 
this particular section which is word
ed so generally, he is not in a position 
to invest, or aid it only occur to the 
Government that there might be such 
a misapprehension.

While making the motion the hon 
Deputy Minister did not mention what 
exactly was the reason. Is the Gov
ernment finding any difficulty, or have 
any foreign investors pointed out any 
difficulty to the Government, or is it 
simply in the mind of a particular 
Minister that there may be some Mis
apprehension and so they ^rc coming 
forward with this amendment? If he 
makes the point clear stating the.se are 
the specific cases where Government 
has found it difficult to bring in the 
foreign investor, then this point can 

*be considered, but no such point has 
been made by the hon. Deputy Minis
ter.

Regulation (Amend- 66Q4 
ment) Bill 

defined in the Public Debt Act and to 
loans floated before 15th August, 1847. 
But these facts are not known to in
vestors all over the world. So, natu
rally in their negotiations they raise 
such points. Their legal experts raise 
certain legal points. Unnecessarily 
such misapprehensions are created. 
Actually, what we are trying to do 
is to bodily lift the provision in the 
notification and incorporate it in the 
Act. It does not make any fresh con
cession, but only clarifies the point. 
So, what is the objection?

Shri B. R. Bhagat: This is a very 
simple matter, and it is a matter of 
commonsense which the hon Member 
should understand. The word as it 
was “security” . In the notification the 
conditions are mentioned that this 
relates to Government securities as

Shri Easwara Iyer: Give us one 
instance of a foreign investor who 
sought this clarification.

Shri B. R. Bhagart: It is very diffi
cult for me to quote the names and 
other things, but I think it should De 
left to the Government to exercise 
commonsense and intelligence. We 
feel there is a misapprehension about 
certain things unnecessarily.

Shri Nagi Reddy (Anantapur): Who 
were the people who were under a 
mi ̂ apprehension?

Shri B. R. Bhagat: I do not think 
there is any legitimate ground for the 
hon. Members to feel that we are un
necessarily making a concession. We 
are making no concessions, rather we 
are clarifying the position.

Mr. Chairman: The question is:

“That the Bill further to amend 
the Foreign Exchange Regulation 
Act, 1947, be taken into considera
tion.”

The motion was adopted.

Mr. Chairman: There are no amend
ments.
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[Mr. Chairman]
The question ia:

"That clauses 1 and 2, the Enact
ing Formula and the Long Title 
stand* part of the Bill."

1 The motion was adopted. 
Clauses 1 and 2, the Enacting For
mula and the Long Title were added 

to the Bill.
Shri B. R. Bhagat: I move:

‘That the Bill be passed”
Mr. Chairman: The question is: 

“That the Bill be passed”
The motion was adopted

12.29 hrs.
COST AND WORKS ACCOUNTANTS 

BILL
M o t io n  t o  C o n c u r  w it h  R a j y a  S abh a  

re. J o in t  C o m m it t e e

The Deputy Minister of Commerce 
and Industry (Shri Satish Chandra): 
I beg to move:

‘That this House concurs in the 
recommendation of Rajya Sabha 
that the House do join in the Joint 
Committee of the Houses on the 
Cost and Works Accountants Bill, 
1958, made m the motion adopted 
by Rajya Sabha at its sitting held 
on the 10th December, 1958 and 
communicated to this House on the 
12th December, 1953, and resolves 
that the following members of Lok 
Sabha be nominated to serve on the 
said Joint Committee, namely.

Shn Nibaran Chandra Laskar, 
Shn Etikala Madhusudan Rao, 
Shn Bholi Sardai, Shrimati Jaya- 
ben Vajubhai Shah, Shn Radhe- 
lal Vyas, Shn C. R Narasimhan, 
Shn S. A Agadi, Shn Satish 
Chandra Samanta, Lala Achint 
Ram, Shn Radheshyam Ramkumar 
Morarka, Swami Ramanand Shas- 
tn, Shri Padam Dev, Shn Sunder 
Lai, Shri Prabhat Kar, Shn 
Rajendra Singh, Shri Jaipal Singh, 
Shn Karsandas Parmar, Pandit 
Braj Narayan “Brajesh” the Mover 
and Shn Lai Bahadur Shastri.”

I commend for the acceptance at 
the House the recommendation at 
the Rajya Sabha that the Cost and 
Vforks Accountants. Bill, 1858, be 
referred to a Joint Committee of the 
two Houses.

The Bill is intended to set up an. 
Institute of Cost and Works Account
ants, which is to be entrusted with the 
functions of regulating the profession 
of cost accountancy. There is a gener
al recognition of the fact that without 
a sound system of cost accounting, the 
evaluation of the progress of the 
working and development of indus
tries in the public sector, where the 
ordinary forces of competition may 
not always operate effectively, is con
siderably hampered.

The Tariff Commission has repeated
ly emphasised the need for a proper 
system of costing so far as the* pro
tected industries are concerned, not 
only from the point of view of ascer
taining the fair price gt the products 
of protected industries but also of 
assessing their progress periodically.

The Estimates Committee in their 
Ninth Report on Administrative, Fin
ancial and Other Reforms, have 
recommended

Government should take 
early steps to set up an Institute of 
Costs and Works Accountants and 
to tram sufficient number of men 
m this line with the modem and 
up-to-date methods suited to the 
various types of undertakings 
Meanwhile, every endeavour should 
be made to tap the existing man
power trained m this line in order 
that Cost Accounting Units are 
introduced where not already done 
or are improved where such units* 
are in existence.”

Their report for 1954-55 on organisa
tion and administration of nationalis
ed iidustnal undertakings refers to 
the early adoption of the costing sys
tem as under:

“That Committee have noticed that 
the importance of cost accounting 
is not appreciated in some of these 
nationalised undertakings. In the
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absence of coat accounting, control 
of expenditure and efficient work
ing are difficult. The Committee 
would, therefore, urge that even 
from the outset, cost accounting 
should be introduced as a matter of 
course”

The Public Accounts Committee too 
have stressed from tune to time the 
necessity to have a system of modern 
cost accounting in industrial under
takings run by the Government

Costing and cost accountancy have 
assumed great importance m the pre
sent tascussions on mfrustna'l manage
ment, consequent on the fast pace of 
industrialisation in the context of our 
planning. Problems of production and 
employment cannot be considered 
merely in terms of simple aggregates 
of output or of labour force employed, 
but have to be viewed m the light of 
the quality and unit costs of the end- 
prod jets of industry, and the nature 
and the quality of employment creat
ed These problems can be solved 
satisfactorily only by a combination 
of productive skill and efficient 
management But neither of these can 
be effected without efficient technical 
guidance There has to be a carefully 
contrived balanco between all the 
functions of industry, and this can be 
brought about by skilled direction, by 
the knowledge of where and how to 
exert pressure to obtain better results, 
and by research into the fundamentals 
of labour and material utilisation It 
is here that cost accounting has its 
special part to play in industrial 
management There is no law at 
present imposing any obligation on 
industrial undertakings m regard to 
the maintenance, certification or pub
lication of cost accounts. Unlike the 
profession of general accountancy, 
which has been in the field for a long 
time and has been subject to some 
form of statutory regulation for about 
forty years, by virtue of the provi
sions in the Companies Act, the cost 
accountancy profession is at compara
tively recent origin in this country.

The first prerequisite for develop
ment of the profession is, therefore, 
its organisation on a sound and system 
matic basis, so as to assure a constant 
flow of well-qualified accountants to 
meet the needs of the industry both 
in the public and the private sectors.

The question of undertaking legis
lation m this regard, especially, in the 
light of the recommendations of the 
Estimates Committee, the Tariff Com
mission, the Public Accounts Commit
tee, etc, has been under consideration 
of Government for some time A  Bill' 
was actually drafted for this purpose 
in 1956, but due to the necessity for 
consulting professional opinion, as at 
present represented by the Institute 
of Cost and Works Accountants, Cal
cutta, the various Ministries concern
ed in the matter and also the State 
Governments (the subject being in. 
the Concurrent List in the Constitu
tion), a’ l of which took time, it has 
been possible to introduce the Bill in 
Parliament only now. Pending the 
enactment of the necessary legislation 
for setting up of a statutory body to 
assume the responsibility for the main
tenance of requisite standards, quali
fications. discipline and conduct of the 
members of the profession, however, 
Government have accorded adminis
trative recognition to the existing 
institute in November. 1956, as a first 
step towards the creation eventually 
of a statutory organisation

Cost accounting is a function entirely 
different from general or financial 
accounting Cost accountancy covers 
a wide range of subjects, with special 
emphasis on cost accounting, factory 
organisation and management, engi
neering techniques, and knowledge of 
the working of the factories. The cost 
accountant performs services involv
ing pricing of goods, preparation, veri
fication or certification of cost accounts 
and related statements, or recording 
presentation or certification of costing 
facts or data. In a manufacturing1 
concern, he works out the economical 
cost of production and evaluates its 
progress at each stage of production. 
In mass production enterprises, he 
points out wastage of man-power due-
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[8fan Satish Chandra]
to over-staffing or inefficient organi
sation and indicates the output, the 
capacity of the machines and labour, 
the stock position, the movement of 
stores, and weaknesses in the produc
tion processes Hie systematic deter
mination of cost in every single and 
distinct process of manufacture pro
vides a continuous check on the mar- 
jpn of waste in the processing of raw 
and semi-finished materials, on the 
utilisation of the machinery installed, 
on man-power expended and the per
centage of rejection of finished pro
ducts This pin-points also the parti
cular process in which defects and 
deficiencies exist, thereby enabling 
immediate remedial measures being 
taken Costing, m short, aims at mak
ing the organisation efficient and eco
nomical, by providing the minimum of 
labour and materials and getting the 
full capacity of the machine output 
The cost accountant therefore, is con
cerned solely and mainly with the 
internal economy of the industry, and 
renders services essential to the day- 
to-dav management of the undertak
ing The chartered accountant, on the 
other hand, engages himself to per
form services involving preparation, 
verification or certification of financial 
accounts and related statements in 
accordance with the requirements of 
statutes such as the Companies Act 
or assess any matters of principle or 
details relating to the financing of 
business enterprises His work is more 
in the nature of an overall assessment 
of the results of the working of an 
undertaking and, therefore, serves a 
field entire’y different to that of the 
cost accountant

In view of this fact, it is considered 
desirable to entrust the regulation of 
the professions of chartered and cost 
accountancy to different institutes 
Besides, the core of the work done by 
cost accountants being different from 
that of the chartered accountants in 
its nature as well as in its scope, a 
single governing body for both would 
have to face serious difficulties, in 
matters relating to discipline and con
trol over the members of the profes

sion It would, therefore, not be pos
sible fair the existing Institute t i  
Chartered Accountants of India to y i  
both with general Accountancy 
problems relating to cost accountancy 
unloss it sets up a completely sepa
rate organisation for dealing with cost 
accountancy Further, the experience 
of various advanced countries indicates 
that it is necessary to have a separate 
Institute of Cost and Works Account
ants as distinct from that of chartered 
accountant*

The existing Institute of Cost and 
Works Accountants in Calcutta, full- 
fledged members of which would 
automatically be enrolled on the regis
ter of the proposed statutory Insti
tute, was established in 1944 as a 
non-profit-making public company 
limited by guarantee It was set up 
at a time when the dearth of men 
having costing knowledge or handling 
accounts of war production was being 
keenly felt and the Institute was 
actual y supported by Government 
during the initial period of its exist
ence During the early war years, the 
then Government of India m the Min
istry of Supplv had set up an advisory 
body of accountants known as the 
advisory panel to advise Government 
on thr pricing of war contracts As 
this did not meet the needs of Gov
ernment at that time adequately and 
the registered accountants were not 
futlv competent to do this specialised 
work satisfactorily, Government 
actively sponsored the fomation of 
the Institute so that it could, apart 
from being an examining body, also 
unpart training to students as also to 
junior staff of Government at that 
time This was the beginning of the 
institute in 1944

The Institute has at present 388 fuil- 
fledged members on its rol's and 368 
persons who have passed the examina
tions but have not enrolled themselves 
as members There are also about 160 
persons who have qualified as cost 
accountants through the examinations 
held in India by the Institute of Cost 
and Works Accountants, London Fur
ther, there are now 8,300 students 
registered with the Institute preparing
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ioar professional examinations. 8,600 
examinees Are expected to appear at
the next examination to be held by 
Ihr Institute in January 1959. The 
syllabus of the examinations conduct
ed by the Institute was originally 
modelled on that of the Institute of 
Cost and Works Accountants in U.K. 
It has, however, recently been revised 
and can now be said to be of even a 
somewhat higher standard. There is 
no other similar Institute imparting 
training in or ho'drng examinations in 
■cost accountancy in this country. The 
existing Institute is, therefore, the 
only nucleus around which the statu
tory body envisaged in the Bill can be 
built up if the objectives of legisla
tion are to be fully realised

There have been many complaints 
about the low percentage of passes m 
the examinations and inadequate faci
lities provided for training for intend
ing students These are matters which 
will be governed by regulations made 
under the Act and it is Government’s 
intention immediately after the statu
tory body is set up to look into all these 
matters to ensure that improvements 
are effected in the present arrange
ments The proposed legislation fol
lows closely the pattern of the Chart
ered Accountants Act, 1949, with suit
able adaptations to meet the require
ments of the case Since the Act 
mainly provides for the form of orga
nisation and the scope and functions 
of the Institute, there is, as far as the 
organisational aspect is concerned, not 
much fundamental difference between 
the two Institutes. The present Bill, 
therefore, takes into account the vari
ous amendments proposed to be made 
in that Act through the Chartered 
Accountants (Amendment) Bill, 1958, 
which this House will be considering, 
I think, in the next session.

Certain changes were made in the 
Bill during its passage in the other 
House and some changes might also 
be necessary in this Bill which, I have 
no doubt, the Joint Committee will 
agree to make. Broadly, the proposed 
legislation provides for the creation of 
a body corporate by the nam. of the

Institute of Coat and Works Account
ants with two classes of members, 
namely, Associates and Fellows. It 
provides for the entrustment ot the 
management of the affairs of the 
Institute to a Council consisting at 
elected representatives of the members 
ot the Institute and nominees of Gov
ernment, election by members of the 
representatives of the Institute being 
on a regional basis. It vests the requi
site powers m the Council which is 
to be an autonomous body except in 
respect of certain specified matters and 
subject to the over-nding power of 
the Central Government to issue such 
directions from time to time as might 
be conducive to the fulfilment of the 
objects of the legislation. It provides 
for the conferment of powers on the 
Council and the Central Government 
to recognise foreign qualifications on 
a basis of reciprocity, if they are satis
fied that such recognition is in public 
interest and also for the recognition 
of accountancy qualifications granted 
by other institutions in India

The Bill provides for the formation 
of regional bodies to assist the Council 
in its work, such regional bodies 
being subject to the guidance, super
vision and control of the Council 
and also for the enrolment imtia’ ly 
of the members of the existing Insti
tute at Calcutta as members of the 
proposed statutory body m the same 
way as was done in the case of regis
tered accountants when the Chartered 
Accountants Act, 1949, was brought 
into force It provides for the wind
ing up of the existing Institute at 
Calcutta, the transfer of its assets and 
liabilities and the services of its 
emolovees to the proposed statutory 
body. The Institute is expected to be 
financially self-supporting, though 
Government may make suitable grants 
to it from time to time for the imple
mentation of specific schemes of deve
lopment

In view of the fact that a statutory 
organisation is fcsing created for the 
regulation of this young profession for 
the first time and since the members 
of other House felt that the expe
rience gathered of the working of tbm
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Institute of Chartered Accountants 
would lie of benefit in scrutinising this 
Bill, Government have agreed to the 
reference of this Bill to a Joint Com
mittee. I hope. Sir, that this House 
will accept the recommendation of 
the Rajya Sabha.

Mr. Chairman: Motion moved*
"That this House concurs in the 

recommendation of Rajya Sabha 
that the House do join in the Joint 
Committee of the Houses on the Cost 
and Works Accountants Bill, 1958, 
made in the motion adopted by 
Rajya Sabha at its sitting held on 
the 10th December, 1958 and com
municated to this House on the 12th 
December, 1958, and resolves that 
the following members of Lok Sabha 
be nominated to serve on the said 
Joint Committee, namely 

Shn Nibaran Chandra Laskar 
Shn Etikala Madhusudan Rao, 
Shn Bholi Sardar, Shrimati Jaya- 
ben Vajubhai Shah, Shn Radhe 
lal Vyas, Shn C R Narasimhan, 
Shn S A Agadi. Shn Satish 
Chandra Samanta, Lala Achint 
Ram, Shn Radheshyam Ramkumar 
Morarka, Swami Ramanand Shas 
tn, Shn Padam Dev, Shn Sunder 
Lal, Shn Prabhat Kar, Shn Rajen- 
dra Singh, Shn Jaipal Smgh, Shn 
Karsandas Parmar, Pandit Braj 
Narayan “Brajesh” , Shri Satish 
Chandra and Shn Lal Bahadur 
Shastrt"
Shri Warior (Tnchur) S it, I stand 

to welcome this piece of legislation 
about the Cost and Works Accountants 
of India This subject had come before 
this House in a previous session as a 
Pnvate Member’s Resolution Shn 
C R Narasimhan moved a resolution 
on that occasion recommending to Gov
ernment the bringing forward of legis
lation with the same object At that 
time we were sorry that although all 
sides of this House supported that 
resolution of Shn C R. Narasimhan, 
the Government expressed its opinion 
that the tune was not mature enough 
for the establishment of such an Insti
tute We are glad now at least wis
dom has dawned on Government and

it has come forward witti this lagi*.
lation.

This is not in any way a 
or comprehensive legislation so to 
say There is legislation already here 
but there are so many things to be 
incorporated in this and modified so 
that we will profit from the experi
ence of the working of the Chartered 
Accountants Institute legislation » l «

The hon Minister was pleased to 
say that cost accounting is quite dif
ferent from general accounting In 
genera] accounting, they place more 
emphasis on the financial aspect of the 
concern whereas this is, in fact, 
improving upon those financial records 
which are presented—especially the 
closing accounts, the profit and loss 
account and the final balance-sheet It 
creates a fear in the mmds of certain 
industrialists when they thmk about 
this cost accounting as a probe into 
their affairs Actually, it is not so As 
far as I understand and I have 
learnt, cost accounting is only 
a continuation and amplification of 
general accounting So, there is no 
room for apprehension from any quar
ter at all

In the West Cost Accounting had 
come into being—and similar institu
tions have been established—only very 
lately Even in U K , if I remember 
correctlv it was only m 1919 that an 
enactment came into force and this 
Cost Accountants Institute was estab
lished there

The hon Minister was saving that 
it is particularly for the public sector 
That is not so Even for the private 
sector, it is very helpful because m the 
complex system of manufacture wast
age is a very important factor now- 
a-days Some people thmk that wast
age is natural m the course of 
processing and manufacture That is 
not always true It is only partially 
true There are direct and indirect 
wastages There are manipulated 
wastages also

Long time before, in the Trade Union 
movement, I remember to have read 
in the forties or so that Subhash Babu
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once remarked about the Tata Iron and 
Steel Co., that wattage Is created there 
intentionally lor certain purposes. In 
modern industries wastage has at times 
to toe thought of rather as profit and 
not actually wastage, because there 
are so many processes and so many 
loopholes. Intimately connected with 
the textile industry, I have come 
across many instances of intentional 
wastage created so the management 
could get huge profits unaccounted for 
That is a very important point

Apart from that, in our economy 
which is a planned economy to a cer
tain extent, it is implied that there 
must be some control In an unplan
ned economy, there is not so much 
necessity or importance to check 
wastage at every stage of manufacture 
But, m a planned economy, it implies 
control, control at every stage and 
every level of manufacture For that 
ordinary general accounting is not 
enough In ordinary general account
ing, as we all know, only the correct 
fgures are required and the auditors— 
the chartered accountants—who go 
into those accounts have only to check 
up whether there are vouchers sup
porting the entries m the debit and 
credit columns. But, finally, when 
the profit and loss accounts or the 
trading accounts are prepared, we do 
not know whether those are actually 
correct or not

There are always disputes from the 
labour point of view that these profit 
and loss accounts are not to be taken 
as the real profit and loss accounts and 
the profits or losses shown in them as 
real profits or losses Why is there 
this dispute? Because, the profit and 
logs account can be manipulated and 
so many small things which go out of 
the factory or which go to increase 
the cost of production can be shown 
as waste and are unaccounted The 
final profit and loss account also de
pends upon the stocks. That is nlso 
very important. The stock also has 
to be valued very correctly

In genera] accountancy the primary 
principle accepted is that the valua
tion of the stock should be made

according to the market value obtain
ing at the time of the closing of 
accounts or according to the production 
cost, whichever is less That is the 
general rule. But nobody can vouch
safe that this is the pnee The market 
value vanes from market to market 
and during the same day. But, how 
can we arrive at the correct figure? A 
single anna in a unit of a commodity 
can increase the profit or decrease the 
profit as the case may be and accord
ing to the necessity of the manage
ment If the management wants to 
defraud the share-holders and 
workers, it may reduce it by one anna 
and a million and odd annas would 
come to so many rupees and the whole 
profit will come down to a loss So, 
also, if it wants new debentures to be 
floated or new shares to be floated, it 
can increase So, there is no vouch
safing the correctness of the profit and 
loss account This has become a 
very irritable question in the labour 
movement

Ordinarily, the workers have a horse 
sense of the profits or losses incurred. 
They know what is the cost of the 
material, how much they are paid, 
how much the expenses of manage
ment are and so on, how much the fu«l 
and other accessories and spare parts 
costs, etc They have a rough calcula
tion—it is rough no doubt and not 
recorded; but at the same time they 
know also how much these commodi
ties are fetching in the market. From 
a comparison of these figures they 
come to a general understanding as to 
how much of profit or loss has been 
there The profits and loss accounts 
generally show nothing near this cal
culation of the workers Often the 
figures are much lower and in a very 
few cases they may be higher; but 
that is an exception Generally, it is 
lower than the calculation of the 
workers efhployed in different unite 
of the industry
IS hrs.

Now the controversy a nates. Hie 
management will say that a piece of 
cloth has fetched only a particular 
amount. The workers know that It 
fetches much more and all these ac
cumulated together will necessarily
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{Shn Warior] 
give a much higher figure then ac
tually shown ia the profit and loss 
accounts The most important factor 
in manipulating profit and low is in 
the stock which the workers do not 
know. Even if cost accounting is ins
tituted it is only possible in big units. 
There is no doubt about it Nobody 
is saying that cost accounting can be 
instituted in small scale industries It 
is impossible, because, by and large 
the cost of coat accounting will be 
much higher than what is actually 
gained from the operation. This is in
tended more or less for the bigger 
units It is very essential also, because 
now-a-days industries and manufac
ture have got a general tendency of 
making this more complex by simpli
fying For instance, m the textile 
industry a new machine has 
come which is called the 
Simplex machine, but the process is 
more complicated than before In 
every industry that process is coming 
and it is very difficult to assess where 
the leakage is, where the loopholes 
are, where the losses are and where 
the wastage is If at every stage of 
fhe processing the check is there, the 
cost accounting is there, we can find 
out what the industry is gaming or 
losing Hence this is very important 
from the point of view of planning, 
from the point of view of settling dis
putes amicably with labour 

There is a general tendency to 
believe that labour is always recalcit
rant That is not so Labour is also 
▼ery reasonable That is my experi
ence of the trade union movemcn* 
Labour never goes against the interests 
of the industry But the industrialists 
In order to hide their profits do cer
tain tricks m accounting If proper 
cost accounting is there surely a 
number of labour disputes—99 per
cent of them—can be amicably settled, 
because of the reasonableness of the 
workers in understanding that the in
terests of the industry is as paramount 
as their own monetary interests 

Coming now to the Bill I do nat 
want to expatiate upon it W e had 
a real thesis from the Deputy Minu
ter who is m charge of the Bill • In

regard to the membership of fhe ins
titute, as envisaged, I have to make 
one or two suggestions. As the Minu
ter has given out the figures we h&vc 
only a very few qualified hands in 
cost accounting and I do not know 
how much even they are qualified. It 
is an examination conducted by *  
private institute, no doubt recognis
ed by Government But cost account
ing is a highly specialised subject; it 
has gone through so much of 
improvement in foreign countries* 
particularly in the United King
dom and the United States Add 
to the specialised nature of the sub
ject the complexity of the manufac
turing organisations are also there. It 
can be conducted efficiently onlj if 
checks are made at different stage* at 
manufacture Ordinary people cannot 
check up these processes

All the same our chartered ac
countants also do a portion of cost 
accounting in their syllabus To some 
extent they have als* been doing the 
work of cost accountants So, there 
is a real apprehension m the minds of 
the chartered accountants, and many 
of them had also approached me say
ing ttiat this will take away their 
living becausc many of the indus
tries have grown up horizontally as 
well as vertically Government by in
troducing this measure are depriving 
them of their means of livelihood

In regard to the constitution of the 
Cost Accountants organisation, I have 
to make a suggestion for the con
sideration of the Joint Committee il 
the Chartered Accountants oass a 
special paper or examination in coaA 
accounting they also may be permit
ted to become members of this Insti
tute as well as of the Chartered Ac
countants Institute A dual member
ship may be given to them, so that 
this sort of apprehension may be re
moved from their minds

The other suggestion I have to male* 
is m regard to the autonomy of the 
Institute I do not know very much 
about the working of the Chartered 
Accountants Institute, how it is func
tioning and all that But any way t
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wish to inform tha hon. Minister that 
{here is enough of talk among the 
lover category of Chartered Account* 
ants, or the junior members of the 
profession, that all is not well with it  
1 am only giving this information for 
him to check up Why is it so7 
Statutorily it has been provided that 
25 per cent of the Members of the 
Institute would be nominated by Gov
ernment. and the 75 per rent would 
be elected But while these elected 
memoers tome from different parts of 
the country. Government nominated 
Members come from Delhi As such 
the nominated element has a’ways 
been having an overwhelming voice 
m the affairs of the Institute, wmch m 
its turn has become a hard maid of 
the Government This is their com
plaint I do not mean to say tha*. the 
complaint is quite correct I do not 
know, but there is such a complaint 
and thfs is voiced by the chartered 
accountants themselves

Shri Satish Chandra: I may correct 
the facts given by the hon Member 
There are twenty-five members cn the 
Council of the Chartered Accountant* 
of which five are nominated by Gov
ernment They are not government 
officers, excepting two or three, the 
rest come from Chambers of Com
merce m the country, also from differ
ent parts of the country

Shri Waiter: Five out of twenty 
makes twenty-five per cent That 
was what I said. As sucn these peo
ple have an overwhelming voice

Shri Nanudmhan (Knshnagiri) The 
five can be fine mdha-bhvdas

Shri V. P. Nayar (Quilon) Or 
pqgicha bhudas

Shri Warlor: I, therefore, suggest 
that instead of eight being elected 
and four nominated, ten should be 
elected and only two nominated The 
elected members should be at least 
three times more than the nominated 
members

This is called an autonomous msti 
tute. The autonomy of the institute is 
of paramount importance Whatever

goes against that should be carefully 
watched. I would therefore request 
the Minister to accept an amendment 
that more than three membeis will 
be nominated by Government and the 
rest will be elected. I am only giving 
the points and suggestions

Mr Chairman: Only two hours are 
allowed, there are other members also* 
who wish to speek

Shri V. P. Nayar: There may not be, 
except Shri Narasimhan

Shri Warlor: The life of this Council 
is three years I wish to have elec
tions every year The Council nay 
remain for three years But President, 
and Vice Presidents and others Re
main there It is the office bearers 
who really control all these th«ngs for 
three years, for the lifetime of the 
Council That may be ataended suit
ably so that these people may know 
that they are no,\, permanent there and 
that their potions will be reviewed 
They nwfiy know that they are 'ikely 
to hte checked out if their performance 
is/not up to the mark These posi
tions are very powerful positions. So* 
many things are involved So, there 
should not be a monopoly of pcwer 
at the head of such an autonomous 
institute

1 am doubtful about the effect of 
clause 21 It must be modified The 
Central Government is alone vested 
with powers for taking disciplinary 
action I do not know whetner tha 
Bar Council or the Medical Council 
or such all-India institutions of pro
fessionals have got such a thing a* 
Government taking disciplinary action 
It may have powers of appeal but 
actual disciplinary action must be- 
vested not with the Government

Shri Satish Chandra: It is vested i »
the Council

Shri Warior: There is appeal to the- 
Central Government m clause 32. That- 
also, may be modified
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A i l  8i<Ui O h iata : Only the 
appeal lies to the Oovernment 
Power to take disciplinary action is 
vested with the Council,

Shri Wartor: Who takes the action9 
The Central Oovernment takes the 
action If I am wrong, I am subject 
to correction It is in clause 21(6)

Shri Satfsh Chandra: Under that 
clause, power to take disciplinary ac
tion is vested in the Council

Shri Wartor: I am sorry, I am sub
ject to correction When I looked 
into, perhaps it slipped over How
ever, it may also be looked into
18*13 hn

[M r S p e a k e r  in the Chair]

Th& whole procedure of disciplinary 
action ft>ust be gone into because r 
do not kn6!W whether it is the same 
thing lifted YhflW the Chartered Ac 
countants’ Act V ilfve  not checked it 
There is so much of ro'i*m for con
fusion m this section I ubink the 
Joint Committee must go into At in 
more detail and see that these thi&gs 
are facilitated and no unnecessary anu 
undue harassment is there for the ac 

•countants

By way of conclusion I may say that 
1 welcome this piece of legislation 
though there is room for improvement 
I hope the Joint Committee will go 
into the Bill and give us a much im
proved Bill taking into account the 
experience gained from the Chartered 
Accountants Institute

I now come to the training facilities 
of these cost accountants I thmk n 
is completely the monopoly of the 
Calcutta Institute But the necessity 
tor these people is increasing day by 
day Even in the university curricu
lum there must be some modification 
and this may be included after the 
Intermediate stage Students go foi 
B Com and M Com It has to be 
seen whether this course cannot be 
included for specialisation so that any 
number of cost accountants may rome 
an the field to fill m the gap

Finally, there most be statute*? 
provision or amendment made to the 
Company Law to have these cost ac
countants if it is over and above a 
certain level I know it it impossible 
to have a cost accountant in each unit; 
it is a costly affair Even their opera
tion and performance is costly. So, 
if the investment is above a certain 
level, there must be a statutory pro
vision for a cost accountant That 
must be provided for either by way 
of^pn amendment or a new piece of 
legislation

Shri C. R. Pattabhl Raman (Kumba-
konam) Sir, I shall confine myself to 
certain aspects of the Cost and Works 
Accountants Bill No 7, now before the 
House While dealing with this, we 
have to bear in mind that an amend
ing Bill has /been introduced—No 8 
of 1958—to tifi Chartered Accountants 
Act which is fibw on the Statute book 
You will find that a bifurcation ie 
being attempted The work of the 
chartered accountant in limited con
cerns is one which is necessary under 
ttfe Companies Act An audited state
ment from him is necessary and is 
legally required We are going tc 
have a new profession of cost aceount- 
aJits It is no doubt true that, as ad
mitted by the Government, we are 
putting fhe cart before the horse 
There is no provision in any enact
ment today requiring cost accountants 
That, I dare say, will come later in 
another BilL We are now trying to 
manufacture, if I may use that word, 
certain number of cost Accountants 
who have to get trained for a certain / 
duty It is true that the Tariff Com
mission has emphasised the need for 
cost accounting, especially for protect
ed industries and for the public sectbf 
When we have a monopoly in the 
public sector we must ensure that) 
there is proper trading, we must knou 
whether the consumer is getting the 
goods at competitive rates or whether 
he is being made to pay more on ac
count of the wasteful expenditure and 
lack of cost accounting I do con
ceive that good cost accounting will 
become necessary in view of the mix
ed economy of our eountrv
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I think there u some justifiable 
complaint so far as chartered account
ants are concerned Cost accounting 
which deals with cost accounts and 
works accounts is different from finan
cial accounts It is really a special
isation That is to say, it is like ear, 
nose and throat man among doctors 
A student gets the M B B 8 degiee 
and thereafter specialises in opthal- 
motogy or E N T work Have we a 
separate institute for these specialists’  
We have only a general Medical 
Council dealing with all doctors and 
surgeons That is what seems to be 
their complaint Why are you taking 
away a very important part of audit 
from the realm and scope of the 
chartered accountants9 I take it that 
when it emerges from the Committee 
it will be made more elastic so that 
there may be movement as between 
chartered accountants and cost ac
countants The chartered accountants 
may be permitted to go from one 
sphere to another If that is allowed 
it will allay a lot of fear After all 
I do not think that the industries and 
companies are absorbing all the chhi- 
tered accountants Many of them aie 
without full employment Therefore, 
when that is the position so far as 
the chartered accountants are concern 
ed, it may be asked whether it is 
advisable to have a separate bifurcat
ed cost accountancy department, as it 
were and a separate profession

It is no doubt true that in England 
you have an institute of cost and 
works accountants, but it is not deal
ing with a separate profession The 
qualification of cost and works ac
counting is only an additional qi ali- 
fication for a chartered accountant 
Tfre whole procedure has been ex
plained m the memorandum which 
these auditors have given I find that 
so far as guidance from advanced 
countries, as they are called*—so far 
as U SA  and U.K are concerned, 
they do not have a separate profession 
as envisaged here in India A separate 
cost accountants institute is being 
envisaged now

I find, also, that there is likely to 
be sone little rivalry Are vou going

to make it necessary for all financia’ 
and industrial undertakings to have 
cost accounting first, then have finan
cial accounting9 Have the signatures 
of both these people to be obtained in 
any audited statement9 Is it going tc 
be made part of the audited state 
ment required under the Company 
Lav’  I am thinking aloud on this 
point Supposing there is difference of 
opinion between the cost accountant 
and the chartered accountant, what 
happens' Is there going to be a 
stalemate on that9 This question 
arises especially in the case of fac
tories whether in the private sectoi 
°r m the public sector—even 111 oui 
corporations This question will have 
l-o be answered W bai happens ->/ 
there is a rivalry or disagreement bet
ween these two sectors of accountants'*

 ̂ Then, it is also true that unless thi 
cost accountants’ institute is able to 
produce a numbei of cost accountants 
n a short time, this is going to be only 

a bill on the statute-book without 
much use so far as the industrial units 
are concerned Though the functions 
of the Council aie referred to in sec 
tioti 15 nowhere in this enactment is 
t mentioned as to what the scope oi 

coat accounting should be whether 
that is legally necessary m mdustna1 
undertakings or not I dare say the 
Select Committee will give due atten- 
tloh to this aspcct of the matter

§0 far as the qualification for c os' 
accountants is concerned, nothing is 
tated in this Bill Is he a man with 

Intermediate (Mathematics) who has 
to branch off and go to cost nccoant 
mjj’  Is he to be a puie cost iicouiv- 
anf> if he is to be a puie cost ac- 
coimtant, is he going to be a pei- 
ma.nent employee of industi xal 
undertakings 01 only a consultant’’ If 
fie ia going to be a permanent em
ployee aie his comments or remarks 
g°tag to be useful so far as the indus
trial undertakings are concerned9 If 
he is not going to be a permanent em
ployee and he is onlj to go and check 
th% stocks of goods etc in industrial 
undertakings is he going to be an m- 
de^endent man employed by the

303 (Ai) LSD—3
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[Shri C. B. Pattabhi Raman.] 
undertaking for the purpose, or is he 
necessarily to be employed as a result 
of any enactment Government may 
think of In time to come? These are 
some of the questions, Sir, that come 
to my mind when I take up this Bill.

A reference has been made by Shri 
Warior to Government's powers with 
regard to disciplinary action in cases 
of misconduct. In sub-clause 6 of 
clause 21 it is said;

“On receipt of any case under 
sub-section (4) or sub-section i5)> 
the Central Government shall fix 
a date for the hearing of the case 
and shall cause notice of the date 
so fixed to be given to the mem
ber of the Institute and the 
Council___".

I do not know if the Central Gov
ernment is going to take upon itself 
this sort of onerous duties so far the 
discipline and conduct of the cost ac
countants are concerned.

Shri Satish Chandra: It is only a re
view.

Shri C. R. Pattabhi Raman: I under
stand it is a review. I quite see the 
point. But. even in review, I think 
your hands are full enough end to 
take up the review___

Shri Warior: And the machinery 
for it also.

Shri C. R. Pattabhi Raman: The hon. 
Minister was drawing my attention to 
the fact that it is really at the review 
stage.

Shrimati Parvathi Krishnan (Coim
batore): Work for one more Minister 
or Deputy Minister.

Mr. Speaker: Why not it be chosen 
from this side?

Shri C. R. Pattabhi Raman: In view 
of the amendment which is being in
troduced in Bill 8 of 1958 seeking to 
amend the Chartered Accountants Act 
and in view of this Bill before the 
House, I think it is too late in the day

to suggest that this sort of cost ac
counting may be left to the Chartered 
Accountants’ body. But, anyhow, it 
must be very clearly demarcated so 
far as the functions are concerned. It 
must also be made part of any enact
ment that is to come. Naturally, it 
has to come. After all, nothing at all 
is stated here as to what the industrial 
undertakings have to do so far ms coat 
accounting is concerned. It is only 
echoing the pious wish of the Tariff 
Commission, nothing more, nothing 
less. We know, as I conceded in the 
very beginning, that we need to pro
vide for cost accounting, and my 
friend Shri Narasimhan has been at it 
for a long time. I am glad that there 
is e Bill like this before the House. 
But, Sir, there are serious apprehen
sions in the minds of chartered ac
countants, which I think the Govern
ment must allay. "

Shri Narasimhan: I am glad, Sir, 
that though some months ago I press
ed for an institution of this kind and 
Government were not willing to 
accept it at least now they are accept
ing it. The hon. Deputy Minister was 
saying that this Bill was on the same 
pattern as that of the Chartered 
Accountants Act whxh we are now 
going to amend. But, while he seems 
to be satisfied that he is copying a 
good model, I have my own doubts. 
Certain defects there also have crept 
in here—that is how I will put it.

The chief defect in the new Bill or 
the Chartered Accountants Act, 
regarding which an amending Bill is 
being circulated and which probably 
will be considered in the next session, 
is that there is the predominance of 
government representatives in the 
institute. That does not help in the 
healthy growth of the institution. That 
is how I feel and many accountants 
outside feel. I do not know whether 
the Institute of Chartered Accountants 
was officially consulted about the 
matter; we are yet to know about it. A 
large ‘volume of opinion of chartered 
accountants outside the Executive 
Committee of the Institute is that 
such predominance does not help.
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White it is so, there has been a fur
ther deterioration. In the existing 
Chartered Accountants Act which 
Government seek to amend it u put that 
any resolution will be effective only if 
Government countersign it Import
ant resolutions of a particular cate
gory will have validity and will come 
into force only after Government has 
approved them That is good enough 
With a strong number of five people, 
whom I humourously described as 
Pancha Mahabhooth, doing everything 
when they are there, Government has 
m addition the power of validating 
signing things and gettmg them vali
dated But I do not think there is any 
necessity for a further power to be m 
voked, namely that of ordering and 
making them do m the way thev like 
That is just like stitching a cloth and 
asking you to wear it It is not at all 
good I thmk the principle under
lying* the proposed amendment of 
Chartered Accountants Act is not at 
all sound Government should not 
give a strait j%cket and compel others 
to wear it This Cost Accounts Bill 
being on the same pattern as the 
other Act has the same defect

Sir, while I am not senouslv object
ing to this kind of power remain ng 
m the new Bill as the Institute that 
will be created will be at its infancy, 
the tendency is there that Govern
ment when they get power never feel 
like parting with it It has become a 
regular chronic disease with them 
They first want power, then more 
power They say that the institution 
is an autonomous one Both in the 
objects here and also m the Objects 
and Reasons of the Chartered Account- 

’ants Bill which was introduced on the 
last day of the Constituent Assembly 
it is said that the institution should 
be autonomous But Government, m 
the name of transitory needs get some 
power, and then they ask for more 
power It has become a kind of regu
lar chronic disease I do not know 
whether the need is felt by the
Secretariat, by the Ministry or by the 
Ministers I am not able to explain 
that There is an ever-growing desire

on the part of Ministers just to take 
what the Secretaries say, and there is 
a never-ending desire on the part of 
Secretaries to ask for more and more 
power This tendency should be 
curbed and it should not be indulged 
in when we intend to set up auto
nomous bodies When the object itself 
is that it should be autonomous, the 
powers should not be there Further, 
when the Government want more 
powers, it means that the measure has 
failed in its purpose To the extent 
that the Government want more powers 
or, if any Act does not function 
properly, the Government should also 
accept a certain amount of responsi
bility for the state of things

I would also like to know whether 
it will be open to any Member or 
whether it will be proper for any 
Member to seek to put in a clause in 
the Bill while it is being discussed in 
the Joint Committee, which would 
have the effect of compelling certain 
categories of companies to have cost 
accountants m their firms for certify
ing certain costs I would like to have 
a ruling from the hon Speaker on that 
point Supposing a clause to that 
effect is sought to be moved, I would 
like to know whether it will be 
brvond the scope of the Bill I would 
like to have vour ruling, S r, on that 
matter

I would say that without such a 
clause, without such a step being 
taken this piece of legislation will be 
an 'ncomplete measure The purpose 
of this law will not be fulfilled, unless 
at an early stage, it is possible for the 
Institute of Cost Accountants that is 
going to come into existence to expect 
every important concern, public or 
private, to have the costs certified The 
sooner that the cost accountants arc 
appointed, the better So, some kind 
of provision to that effect, either re
commendatory or elastic, may be 
made m this Bill, and it will be verj 
useful I would like the Joint Com
mittee to remember this As I — <«*, 
I would like to know whether it will 
be permissible, bv way of a rule, to 
make such an additional clause in the 
Bi'l at the Joint Committee stage T 
have nothing more to say
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Mr. Spnker: So ftr  «  the point 
raised by Shri Narasimhan is concern
ed, the Speaker cannot be called upon 
to give an idea or a ruling about the 
admissibility of any amendment that 
is likely to be made If there is a 
motion here, requesting the House 
to give instructions to the Joint Com
mittee on such and such a matter, that 
is another matter, and I could under
stand it  But, when no such motion 
is here, there is nothing to be done. 
If, however, the Joint Committee 
looks into the matter and adds any 
particular provision, then, it is for the 
House to consider it after the report 
of the Joint Committee comes up for 
consideration here. I do not know 
whether the companies' accounts 
should generally be looked into only 
by cost accountants, as has been laid 
down in the Companies Act where the 
accounts are to be looked into by 
chartered accountants Now, the point 
is only hypothetical

Of course, hypothetically and acade
mically, one can .say that under a 
particular set of circumstances, the 
statement of accounts shall be 
examined and certified only by cost 
accountants, as only certain person" 
qualified for a thing can practise, such 
as, say doctors or nurses, or m any 
other capacity for which qualifica
tions are prescribed One can certainly 
prescribe qualifications for all that 
Parliament can certainly pass legisla
tion to that effect But now, it is only 
a hypothetical matter I do not want 
to give any ruling over a matter which 
is hypothetical.

Shri Barman (Cooch-Bihar—Reser
ved—Sch. Castes): Just before Shri 
Narasimhan spoke, another hon 
Member had doubted the utility of 
cost accountants

13-34 hn

fM n . D e p u t y -S p f a k e r  in the Chatrl

He has mentioned that there may be 
confusion, and that there may be dis
agreement between the chartered 
accountants and cost accountants irt

any particular case. X cannot visualise 
whether such confusion will arke or 
not, but generally speaking, it is my 
considered opinion that we need cost 
accountants and the more so because 
India is fast developing in industry, 
both in the private sector as well as 
m the public sector. At present, so 
far as I know, there is a dearth of 
cost accountants. Even in our public 
installations, when we ask the manag
ing director or whoever might be res
ponsible for running the industry 
whether they have got any cost 
accountants with them, they say that 
it is very difficult to have a qualified 
cost accountant for these intricate 
production matters So, there is no 
gainsaying the fact that we need an 
institution of cost accountants run in 
an efficient way with all the adminis
trative safeguards necessary for pro
ducing qualified cost accountants and 
regulating their work. We need cost 
accountants m large numbers

Unlr's we know whether a parti
cular job is adequately done or whe
ther there has been a lavish expendi
ture of money on it, we cannot ascer
tain the utility of the job, and we can
not know all the facts unless wc have 
costing In the private sector, the 
private industries produce the goods 
and the consumers have to pay for 
them The Tariff Commission, if it 
examines an industry, gets an overall 
costing of the production. There is 
no material before the Tariff Commis
sion even to justify the various stages 
of production So, the Commission 
simply examines, so far as I know, the 
costing from the vouchers and other 
relevant papers and after coming to 
some decision, it allows a certain per
centage of profit But it is not possi
ble for the Tariff Commission to say 
whether in the industry—private or 
public, for, the case is almost the 
same—they have observed any econo
my in production, whether there has 
been any favouritism by paying for 
any particular job or particular man 
who is not really qualified for that 
payment, and whether the manage
ment is taking too much profit or not 
The Tariff Commission cannot say
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anything this way or that way in re
gard to such matters. But, if we have 
cost accountants, then we could com
pare the costing of several jobs in one 
industry with that of another. There- 
from we can adjudge that in the samr 
process, in the same amount of work, 
the quantity of managerial skill or 
the amount of technical skill in one 
industry has produced the goods at a 
much lesser cost and so on, and ask 
why it should be at a greater cost in 
the other industry There is some
thing to judge whether the industry 
is doing well or is doing a thing 
according to its own sweet will. So, 
the necessity of cost accountants can
not be denied by anybody

My friend has raised the question 
as to whether thera shall be any con
fusion between the opinion of a cost 
accountant and the opinion of a 
chartered accountant According to 
my knowledge, the two things are 
quite different The chartered account
ant does not So into the cost of pro
duction of the jobs and of the pro
ducts, whereas the cost accountant’s 
job will be particularly that kind ot 
work. So, there cannot be any con
fusion

Private industry will certainly, bj 
necessity, be compelled to keep cost 
accountants if the industry is forccd 
by law to produce the costing of 
several items of jobs before the Gov
ernment-appointed cost accountant so 
that the latter might certify that 
things are all right Sometimes, the 
manager himself does not know—and 
the shareholders certainly do not 
know—whether he is doing the right 

, thing or not Further, if there be a 
cost accountant in the industry, then, 
his work will be further verified bv 
the Government-appointed cost ac
countant, and in that case, the share
holders will also be able to judge 
the work done. The Government 
also will have the necessity to judge 
the affairs, becausc, after all, it is the 
consumers who are going to pay for 
the products they buy. From all 
these considerations) I thmk that the 
Institution ot Coat Accountants which

is being proposed by this Bill is quite 
timely and quite relevant, and is a 
necessity for the development of our 
industries.

Dr. Melkote (Raichur): Mr. Deputy- 
Speaker, Sir, the previous speaker, 
my hon. colleague, has voiced gen
erally speakmg my own feelings in 
the matter. I entirely agree with 
what he has said and welcome the 
move of the Government in this mat
ter Both as one who has worked 
among labour, and has known a num
ber of factories working and a num
ber of factories which have also closed 
down also due to a variety of factors 
and as one who has had some ex
perience with regard to these factories 
being given money by the Govern
ment, as a Minister of Finance for a 
couple of years in Hydeiabad, I feel 
that this move of the Government is 
most appropriate and welcome at this 
juncture The usual audit, and all 
those things that go with it, by the 
chartered accountants or even the 
pre-audit will be unable to prevent 
deceiptful transactions with regard to 
the sums of money that have already 
been budgeted when those monies are 
spent regularly day today. Neither 
the audit nor the pre-audit would 
know exactly where the faults lay in 
a factory for which the Government 
was giving plenty of money in the 
private sector as well as in the public 
sector It is very necessary for us to 
know as to where exactly things are 
going wrong It is not a post mortem 
examination of the thing that would 
help at the end of the year and if 
correction has to take place it is this 
cost-accounting right from the begin
ning in respect of the purchase of 
material that has to be done. It is 
not a question of installation of a fac
tory with machinery and these things 
that matters. It is with regard to its 
working and where its working would 
be going wrong It is the purchase at 
material, the cost of labour and the 
cost of other incidentals that go to 
make up for the suceess of a factory 
in the long run. If it has to be stte-

S>ssful this cost accounting has got to 
e done very meticulously and by
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competent people. Therefore, it 
would be but right to lay down stand* 
ards of education and to set up a 
body of specialists which might be 
a part of the work of general ac
countants. This work is of a special
ist nature just as a medical man may 
be a surgeon or an ear, nose and 
throat man or anything that has been 
mentioned now. So, this type of 
special accounting has got to be done. 
Therefore it is necessary to have 
specially trained personnel.

India is spending a lot of money 
over many of these industries and we 
see year after year a number of fac
tories being closed down. Apart from 
closing down, these factories in the 
private sector demand money for their 
normal running. When given they
spend it as they like. So far as the
chartered accountants are concerned, 
they go through the accounts at the 
end of the year and say that every 
thing is all right according to budget
ed provision. But with regard to the 
monies that they further demand in 
the shape of tariffs etc by saying, 
“Wc cannot carry on. There is com
petition—foreign and local" what
exactly is happening, we do not 
know. In many of these monopolist 
concerns whom Government also
helps by tariff walls, we will be able 
to And out exactly how much profit 
these people are making by irregular 
methods if this type of cost account
ing is done. We would then possibly 
be in a position to arrange for the 
manufacture of goods not merely cheap
ly but we will be able to amend our 
tariff rules and also know with regard 
to the quantum of money that the 
Government ought to give to these 
industrialists, whether it be in the 
private sector or in the public sector.
I therefore have to most heartily wel
come this move and support it. I only 
hope that the Government will keep 
in view the necessity of getting the 
proper technical people, who may al
ready have been trained in general 
accountancy, or they may even include 
that kind of knowledge in this Insti
tute.

Bhrl Sattsk Chandra: Mr. Deputy- 
Speaker, Sir, the object and the 
principles underlying the BiU have 
been welcomed by almost every sec
tion of the House. My hon. friends 
opposite and on this side have both 
Spoken in support of the measure, 
though they have expressed disagree
ment with certain provisions con
tained in the Bill dealing mainly with 
administrative details.

Shri Warior said something about 
the composition of the Council. He 
thinks that the number of nominated 
members in the Council of the Chart
ered Accountants’ Institute is too 
much. I intervened and said there 
are five members nominated by the 
Government in a 25-person body, but 
out of those five, there are only two 
or three Government officers and the 
rest are non-officials nominated by 
the Government with a view to give 
representation to certain commercial 
bodies. So, it is not correct to say 
that the Government is very much 
over-represented there.

Here, in the Cost and Works Ac
countants’ Institute, the proportion at 
present appears to be high But as the 
Institute is just making a start and is 
likely to grow, the membership of 
the council may also increase in 
future Though only eight persons 
representing the members of the In
stitute have been provided on the 
Council, their number is likely to in
crease in due course Out of four 
which will be nominated by the Gov
ernment a few will not necessarily be 
Government officers. Therefore this 
objection may be considered in the 
light of the explanation that I am ‘ 
giving.

Shri Warior also said something 
about the powers of the Government 
to take disciplinary action. The posi
tion is that the powers to take disci
plinary action are vested in the disci
plinary committee and the Executive 
Council of the Institute. If the disci
plinary committee or the Council fed  
that the name of a member should be 
removed from the Register or the
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•ads of justice will be met by simply 
reprimanding the member, me com* 
mntee or toe council can in almost all 
cases ta&e tne acuon. Tnere is ot course 
a provision tnat it a person is punish
ed or his name is removed from the 
Register lor a period exceeding five 
years, then there should be a second 
review by the Government and the 
Council of the Institute must refer 
that case to the Government. When 
you are depriving a man of his pro
fession for a long period of more than 
five years, it is only right and pro
per that there must be some scrutiny 
of such a case and a second thought 
be given by a second set of persons. 
It is in that spirit that that power ot 
review has been provided. According 
to the present Chartered Accountants 
Act, such power of review vests in the 
High Court, but experience has shown 
that tfte reference to High Courts of 
these disciplinary cases involves a lot 
of tune, delay and suspense which is 
neither good for jthe fin an against whom 
disciplinary action is taken nor is m 
the interests of the profession as a 
whole. To overcome that difficulty, 
provision has been made that such 
cases may be reviewed by the Gov
ernment.

There is also a fundamental differ
ence between the Chartered Account
ants Institute and this Institute. In 
the case of chartered accountants, the 
man against whom disciplinary action 
is taken is completely deprived of 
his means of livelihood. Under the 
Companies Act, it is compulsory for 
the accounts of a company to be audit
ed by chartered accountants and a 
chartered accountant can only be one 
yh o  is an associate of the Institute or 
a fellow of the Institute. If discipli
nary action is taken against him, he 
cannot carry on his profession. In the 
case of cost and works accountants, 
as has been pointed  ̂ out by several 
hon. Members themselves, there is no 
statutory obligation on any company, 
whether in the public sector or in the 
private sector, to get the accounts 
checked by a cost accountant. There
fore, even if disciplinary action is tak
en. the man is not deprived of his

livelihood. So, it has been thought 
that it is not necessary to have these 
cases reviewed by the High Courts. 
The case can be reviewed easily in the 
department of Company law Admini
stration by senior officers. This is a 
provision which affords a greater mea
sure of protection to the members of 
the profession. It is not something 
by which the Government is depriving 
the Council or the Disciplinary Com
mittee of the Institute of the opportu
nity to have its full say and decide 
the case. They only forward the case 
with their recommendations to the 
Government for a second review.

It has been suggested by several 
hon. Members that there should be 
compulsory checking by the cost and 
works accountants. This question, 
though it may be desirable, has to be 
examined m the context of present 
conditions. I have just now given 
figures that there are a little over 
300 cost and works accountants in the 
country who have enrolled themsel
ves as Members of this Institute. 
There are 100 or so more, who have 
passed the examination conducted by 
the Cost and Works Accountants In
stitute of the U.K. With this num
ber, obviously, Government cannot 
compel any set of industries to have 
their accounts checked compulsorily 
by cost and works accountants. 
Firstly, the nature of the work of the 
cost and works accountant is not like 
that of the chartered accountant, who 
sits after the end of the year, checks 
the balance-sheets and vouchers and 
the profit and loss account and certi
fies that thev are in conformity with 
the books maintained by the com
pany. Their work is day to day work. 
A cost''and works accountant must be 
attached to a particular factory. He 
must look into the cost of the raw 
materials, whether labour and machine 
capacity is being fully utilised, 
whether there is a proper balance in 
the utilisation of raw materials, man
power and machinery in a particular 
factory, and so on. He has to see 
whether the entire expenses of tht 
administration and management w e 
bring properly incurred and whether
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utey are getting the best out of the 
manpower, material and the financier 
resources available to the factory- 
H at being the position, and with to* 
number that we have, it would be 
inadvisable at thit stage to introduce 
an element of compulsion. This ques
tion may come up for consideration ip 
future. The introduction may stat' 
perhaps more profitably in the public 
sector. A large section of the private 
sector has, so far, not, fully apprecia
ted the need for a proper system o* 
cost and works accountancy may bt 
for various reasons. Some hon. Mem
bers will say that they do not inten* 
tionally want to introduce the system 
Some may say that they have no1 
realised its importance even though it 
is for their own benefit. If a more 
enlightened attitude is taken, they will 
appreciate its benefit as they kno\V 
where they stand, whether they are 
utilising then resources properly 
Many things can be said. But the fact 
remains that at the present moment- 
there are not enough cost and work15 
accountants to undertake that work

Secondly, as has already been point' 
cd out, it is not within the orbit of 
this Bill to make such a provision 
As the hon Speaker was pleased to 
say, provision is made m the Com' 
panies Act that all the companies will 
get their accounts verified by charter' 
ed accountants Similarly, it may be 
necessary to amend the Tariff Act to 
say that the protected industries tot 
which this House or the Government 
affords protection and the consumer" 
is asked to pay higher prices, must bf 
checked at every stage. That provi
sion should be made in the Tariff Act 
and not in the Cost and Works Ac
counts Bill. This Bill is mainly for 
the regulation of the profession, to 
organise them, to make proper ar
rangements for their training, to con' 
trol them, to lay down a code of 
behaviour, to deal with disciplinary 
cases and so on. Though I agree that 
cost accountancy is Important, whe
ther H is practicable to introduce an 
element of compulsion at this stage

and whether it should com* in this 
Mill, is a different nutter. While 1 do 
not disagree with the basic 
i wouid respectfully subnut that this 
is not a matter which can cone with
in the provisions of this particular 
Bill.

ami C. it. t'atiabhi Hainan said that 
melt- &auuia oe some flexible arrange
ment so tnat the cost accountants can 
penorm uie work oi uie chartered 
accountants and tne cnarieiea account- 
an is can uitaertaae uie worn ot 
cost accountants. There is nothing in 
inis uui to prevent a m«" if he is 
ruiiy qualified from becoming a 
member ot mis institute. He can do 
so A chartered accountant, it he is 
qualirted to work as a cost and works 
accountant, can also become a member 
ot the Cost and Works Accountants 
Institute, if he wants to practise this 
profession. Similarly, a cost and 
works accountant can become a mem
ber ot the Institute of Cnartered Ac
countants But, in practice, as the 
nature of the work is different, many 
persons will not like to do so. It is 
the practice m all countries which are 
industrially and technologically ad
vanced to specialise in one subject. 
The Chartered Accountants generally 
perlorm post-mortem examination. If 
I may give the example, the nature of 
the duties ot the cost and works ac
countants and of the chartered ac
countants is as different as the work 
of the Estimates Committee of this 
House and the Public Accounts Com
mittee The Public Accounts Com
mittee looks into the accounts when 
the year is over or two years have 
passed and certain accounts and cer
tain reports are presented before it, 
and tries to find out as to how things 
can be remedied in the future on the 
basis of past experience. But the Cost 
and Works Accountant’s function is to 
check from day to day whether the 
industry is working satisfactorily, 
whether various cost factors are pro
perly balanced, whether the end cost 
will be reasonable if so much ia spent 
on various items today. He looks after
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Hit present, while the Chartered Ac
countant looks alter what has already 
happened So, their work is dinei«M» 
Wmle the Chartered Accountant must 
have very good knowledge of financial 
transactions and book-keeping, of the 
system of keeping vouchers, and of 
proper checking of accounts, the Cost 
and Works Accountant must have 
some knowledge of the techniques of 
production, how an industry functions, 
what should be the proportion of the 
labour cost to the material etc There
fore, they are somewhat different from 
each other, though, of course there is 
some relationship between the two 
The basic qualifications may be the 
same So, if a Cost and Works Ac 
countant is qualified to be a Chartered 
Accountant, he can become a member 
of both the Institutes He is not pre
vented

•
14 hrs

Shri C R PattaMu Raman Also the 
other way’  .

Shri Satish Chandra Also the othei 
way A membei of the Institute of 
Chartered Accountants, if he is quali
fied by his training and experience to 
do the work of a Cost and Works 
Accountant, can become a member of 
the Institute of Cost and Works Ac
countants on passing the prescribed 
examination I thmk that satisfies my 
two friends The Joint Committee 
may in its wisdom make some change* 
in the existing provisions or amend 
them but under the present draft 
they can become members of both 
the Institutes

Shn C R Narasimhan spoke in 
somewhat strong language in favour 
of the autonomy of the Institute The 
Institute is autonomous Autonomy is 
being conferred on rt by the Bill, 
there is no doubt about it Because 
there is a provision that in case a 
situation arises and something happens 
to necessitate the use of reserved 
power by the Government which may 
issue directions, he feels that the 
autonomy has been taken away and 
that Government wants to grab more

*ud more powet simply to satisfy it* 
Vanny Juther Government 01 Gov
ernment otticers want to grab this 
Power, he is not sure whether the 
**iiiu>teis want it or the secretariat 
Wants, 11 1 can assure him none of
Us, want* this power If he looks into 
the matter in the right perspective, he 
"'ill realise that the very fact 
that Government has felt the neces
sity of according statutory recogni
tion to this Institute and conferring 
autonomy on it is proof of our inten
tions that Government wants to build 
Up this profession on healthy lines and 
With the least interference in its affairs 
Government wants to develop and help 
the profession in the formative stage 
Htcause the Government is not satis
fied with the progress so far made and 
With the present arrangements for 
‘ taming or for the conduct of exa
minations, we have, m consultation 
With the existing Institute and with 
their concurrence, brought forward 
this measure

Shn C. R. Narasimhan: Did they 
agree to this power, I want to know

Shn Satish Chandra. We have had 
discussions with them on broad mat
ters, but the experience gamed through 
the functioning of the Institute of 
Chartered Accountants has made us 
wiser in this matter In the Chartered 
Accountants (Amendment) Bill which 
has been passed by the Rajya Sabha 
«nd which will come up before this 
House earl> next session for consi
deration, we have sumlaily taken over 
the :>ame powers There have been 
occasions when the Members of the 
Ihstitute failed to resolve their diff
erences, approached us to give deci
sions and asked us to issue directions 
because they could not come to an 
agreement among themselves Such 
occasions have arisen in the past It 

in the light of the experience of the 
Working of the Chartered Accountants 
Act for nine years that suck a provi
sion is being introduced in that Act, 
and that is why, in this particular Bill 
Which is being brought forward for 
the first time m order to organise a 
n^r profession, it has been considered
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all the more necessary for the Gov
ernment to assume such a power. 
After all, when Parliament gives sta
tutory recognition to the Institute ot 
Cost and Works Accountants and the 
Government is held administratively 
responsible for its successes and failu
res, it is not too much to ask for some 
reserve power which it may not be 
necessary to use from day to day. 
There must be some power with the 
Government by which it can, if neces
sity aries, take corrective action, 
when the Institute itself is not able 
to reach decisions in the larger in
terests of the profession.

I have nothing more to say. I am 
grateful to all the hon. Members, who 
have welcomed the provisions of this 
Bill. I hope that matters of detail 
will be looked into by the Joint Com
mittee. If there are any suggestions 
which hon. Members make to im
prove the structure of the Bill, Gov
ernment will be very glad to make 
suitable amendments.

I request the House to agree to my 
motion.

Mr. Deputy-Speaker: The question 
is:

“That this House concurs in 
the recommendation of Rajya 
Sabha that the House do join in 
the Joint Committee of the Houses 
on the Cost and Works Accountants 
Bill, 1958, made in the motion 
adopted by Rajya Sabha at its 
sitting held on the 10th Decem
ber, 1958 and communicated to 
this House on the 12th Decem
ber, 1958, and resolves that 
the following members of Lok 
Sabha be nominated to serve on 
the said Joint Committee, namely 
Shri Nibaran Chandra Laskar, 
Shri Etikala Madhusudan Rao, 
Shri Bholi Sardar, Shrimati Jaya- 
ben Vajubhai Shah, Shri Radhelal 
Vyas, Shri C. R. Narasimhan, ShrJ

S. A. Agadi, Shri Satish Chandra 
Samanta, Lala Achint Ram, Shn 
Radheshyam Ramkumar Morarka, 
Swami Ramanand Shastri, Shn 
Padam Dev, Shri Sunder Lai, 
Shri Prabhat Kar, Shri Rajendra 
Singh, Shri Jaipal Singh, Shri 
Karsandas Parmar, Pandit Braj 
Narayan “Brajesh", Shri Satish 
Chandra and Shri Lai Bahadur 
Shastri."

The motion was adopted.

14-08 hrs.
REPRESENTATION OP THE PEOPLE 

(AMENDMENT) BILL
Mr. Deputy-Speaker: The 'House

will now take up consideration of the 
Representation of the People (Amend
ment) Bill, 1958, as Reported by the 
Select Committee.

The Minister of Law (Shri A. K.
Sen): I beg to move*:

“That the Bill further to amend 
the Representation of the People 
Act, 1950, and the Representation 
of the People Act, 1951, as report
ed by the Select Committee, be 
taken into consideration.”

The House will recall that the Bill 
is substantially an amending Bill. 
Most of the provisions have been 
necessitated by reason of the reorga
nisation of States. There are only 
some important provisions which have 
been affected by amendments in thf 
Select Committee.

If we go to clauses 7 and 8, it will 
be observed that a lot of difficulty has 
occurred in the preparation ot electo
ral rolls for a particular constituency, 
having regard to the application of 
the words “ is Ordinarily resident in a 
constituency”. In the Select Commit
tee amendments were moved to clause
8 which seeks to amend section 20

*Mcved with the recommendation of the President.
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c& the Act of 1950 by defining that 
simply because a person owns or pos
sesses a house in a particular area, he 
does not become an ordinary resident 
of that area ipso facto. I thmk it is 
a very healthy explanation, and Gov
ernment have accepted it For, what 
happens is that a man might not be 
living at all in the constituency, and 
yet, if he had only a house or posses
sed only a house, he would be entitled 
to be included within the rolls of that 
particular constituency

The next amendments which are 
important are those m sections 1A and 
IB in section 20 of the Act of 1950 
Hon Members will observe that they 
also appear to be very healthy amend
ments by way of explanation A man 
may be out of his constituency tem- 
poranly^ let us, say, on a tour abroad, 
or on a pilgrimage or for work out
side, and he may be returning after a 
lapse of a temporary period, and yet 
at the time the rolls are prepared, if 
be is not found there, he becomes dis
entitled to be included therein So, 
what is meant to be conveyed by sec
tion 1A is that temporary absence 
from the constituency would not make 
this person appear to be not ordinari
ly resident in the constituency

Section IB is also very healthy 
Members of Parliament or Members 
of State Legislatures have to be away 
from their constituencies in connec
tion with work m Parliament or in 
the State Legislatures, and it fre
quently happens that when the offi
cers go round every house, they find 
that this man is absent, and, there- 
fqjp, he is put out of the rolls It has 
happened in my own case. 1 found 
to say great surprise that in my own 
constituency, at the last bye-election 
which was held in August last, I found 
that my name had been struck out, 
simply because I was here in connec
tion with my work Of course, the 
existing Act covers the case of a Min
ister, but does not cover the case of a 
Member of Parliament or a Member 
of a State Legislature, and, therefore, 
this amendment was introduced, and

Government have accepted it I would 
recommend to the House that these 
amendments may be accepted as heal
thy ones

The next one concerns itself with 
the amendments which we have pro
posed for the purpose of rectifying 
either wrong inclusions or wrong ex
clusions, and a proviso has been add
ed by the Select Committee, which 
hon Members will find at page 3 of 
the Bill as it now appears, which 
reads as follows

“Provided that before taking 
any action on any ground under 
clause (a) or clause (b) or any 
action under clause (c) on the 
ground that the person concerned 
has ceased to be ordinarily resi
dent m the constituency or that 
he is otherwise not entitled to be 
registered m the electoral roll of 
that constituency, the electoral 
registration officer shall give the 
person concerned a reasonable 
opportunity of being heard in 
respect of the action proposed to 
be taken in relation to him.”
This opportunity of being heard 

was implicit in the Act itself, and in 
fact, the rules also provided for it 
But since it is a primary requirement 
that the person who is sought to be 
excluded as not being an ordinary 
resident in that constituency should 
be heard when his rights are going 
to be affected, it is only proper that 
he should be given an opportunity 
of being heard, and, in fact, he has 
been heard in the past Since hon 
Members of the Select Committee felt 
that we should make it clear in the 
Act itself, we did not mind accepting 
this amendment, and it is quite impli
cit in the original Act also

The next one is m clause 15 of the 
BUI Hon Members will recall that 
we proposed amendments to section 7 
of the 1951 Act, which disqualified 
persons having a subsisting contract 
or service, or supply and various 
other things It transpired that vari
ous ^tembers who may be giving 
occasional broadcasts in the AIR or the
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thousands of people who may be sup
plying foodgrains to Government and 
procuring foodgrains lor the benefit 
ot the people, might become disquali
fied

Shri Naushir Bharucha (East 
khandesh) What is wrong about it7

Shri A. K. Sen: It is not a question 
of right or wrong. I am merely ex
plaining the position. Some people 
have thought that it is wrong, and the 
majority of the Members of the Select 
Committee have thought so We did 
propose an amendment to the origi
nal section, and which saved many of 
these petty technical contracts of 
service like broadcasts and so on, but 
the majority of the Select Committee 
felt that the whole section should go, 
as in the English Art Hon Members 
will bear in mind that m England, in 
1957, they had abolished the provi
sion which was similar to our section 
7, and it was felt by the Select Com
mittee that we should do the same, but 
i f  it 13 found in the future that any 
restriction is warranted by reason of 
our experience, after the abolition of 
this section, we might review the mat
ter iatcr on It is for the House to 
considei whether it will accept the 
Bill as it was originally moved for 
consideration or the amendment 
which now the Select Committee has 
made by omitting section 7 altogether

There is anothei amendment which 
Government propose to accept and 
which appears to be very healthy, foi 
the leason which I shall mention pre
sently It is in clause 15 (b), as
amended by the Select Committee 
which reads thus*

“m clause (e) for the words 
‘or managing agent of, or holds 
any office of profit under’, the 
words ‘managing agent, manager 
or secretary o f shall be substi
tuted ”

The original provision m the parent 
Act was that any managing agcfat or

any person who holds an tofltee of pro
fit in a company in which Government 
hold not less than 25 per cent of the 
share capital would be disqualified. 
Now, what appears is, and it has been 
rightly pointed out, that hundreds ot 
workers working in these factories 
would become automatically disquali
fied, because they are workers earn
ing wages, and naturally, they would 
be regarded as holders of offices of 
profit The intention of Parliament 
was never to debar these hundreds of 
odd types of workers working m these 
companies in which Government hap- 
peA to own not less than 25 per cent 
of the share capital, but to disquali
fy people like managing agents, or 
managers or secretaries, who are real
ly regarded as persons in control of 
these companies, so that these persons 
who may be exercising a good deal 
of influence or patronage m these 
companies may not be qualified to 
stand for Parliament I think it is a 
very healthy amendment, and I shall 
recommend the acceptance of this 
amendment, so that the words ‘office 
of profit’ are defined to indicate what 
is meant by that term

' I do not think any other important 
amendment has been made by the 
Select Committee, except the minor 
one at page 7, m clause 34 Hon Mem
bers will recall that by reason of a 
judgment of the Supreme Court 
wheiem they held that under the Act, 
bribery was not a corrupt practice, 
we had to make the amendment now 
introduced in clause 34, so that bri
bery as defined m clause 84 we 'Id 
become a corrupt practice Now, what 
has been done by the Select Commit
tee, and rightly, is this If hon Mem
bers will turn to page 7, clause 34, 
under ‘clause 1(A)’ giving the defini
tion of bribery, the original wording 
was

“any gift, offer or promise fey 
a candidate or his agent or by any 
other person. ."



6647 Representation of 20 DECEMBER 1998 the People (Amend- 6648
ment) Bill

Now, the words that have been 
added are

“with the consent of a candi
date or his election agent"

I think it is a healthy amendment, 
because the words ‘any other person’ 
were vague, if any person does it 
without the man knowing anything 
at all about it or without his agent 
knowing anything at all about it, then 
the Act will debar him all the same 
as having been guilty of a corrupt 
practice. I think what was meant was, 
and what is now made explicit by this 
amendment is that if it is done with 
the consent of the candidate or his 
election agent, then it will amount to 
corrupt practicc That is the amend
ment mtioduced by the Select Com
mittee

•
Of course, there are minutes of dis

sent about omission of section 7 and 
also clause 25 of the Bill relating to 
the provision for the production of 
identity cards m const'tucncies where 
identity cards have been issued

I request hon Members to peruse 
this clause verv carefully, for a good 
deal of misunderstanding has arisen 
by reason of not enough attention 
being given to the language of this 
clause itself This clause envisages a 
power given to the Returning Officei 
under the original Act to impose the 
requirement of having indelible ink 
or other identifying mirks put on 
the ttiumb of the elector The inno
vation made m the amendment is to 
enable him further to require the 
production of an identitv card with 
or without photograph Then the all 
lmTTbrtant words follow—“electors of 
the constituen v m which the polling 
station is situated have been supplied 
with identity cards with or without 
their respective photographs attached 
thereto” This power is an enabling 
power, enabling the officer to require 
the production before the Presiding 
Officer or the Polling Officer of a pol
ling station by every such elector as 
aforesaid of his identity card before 
the delivery of a ballot papvr, as now

the Polling Officer requires the man 
to submit himself to a mark with in
delible mk being put on his thumb 
before the ballot paper is given to 
him This is a further power given 
to him requiring the voter to pro
duce an identity card Then what is 
important is that this powei will be 
exerciseable only in constituencies 
where the electors have been supplied 
with these mdentitv cards, not other
wise So m constituencies where 
under the rules, the Chief Election 
Commissioner does not think that the 
voters should have mdentity cards, as 
>s the case with most of our rural 
areas—according to the information 
of the Chief Election Commissioner 
the problem of impersonation hardly 
exists m rural areas—this provision 
will not apply It is very difficult m 
rural areas to find many men who 
would be willing to imperson 
ate for others by changing their 
own names fathers’ names and 
n on But m urban areas 

having a floating population specially 
in the industrial areas where the 
labour population is very floating and 
the voters’ roll is never accurate and 
suffers from inaccuracy sometimes 
upto 50 per cent, the problem of im 
personation assumes very serious 
proportions Our experience has told 
us that it is in such areas that the 
largest impersonation of votes takes 
plate and if we want a proper elec
tion with proper votes being cast, it 
1-. absolutely necessary that m such 
ireae the Chief Election Commission- 
<r should by rules, if he thinks— 
we should leave it to him—under the 
rule-making power under the Act of 
1950 prescribe the requirement of 
pioduction of identity cards In cer
tain areas photographs mav be neces
sary, in others, they mav not be But 
onlv m such areas the Polling Offi
cers will be entitled to require the 
production of an identity card before 
he gives a ballot paper to the elector 
concerned

Shri C K Bhattacharyya (West 
Dmajpur) Has the Election Commis
sioner mentioned any area in this 
regard*
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ifcrt A. K. Sen: It will be very 
Odious 1 think local prejudices are 
such that I shall not advise the Elec
tion Commissioner to publish the 
names of areas where he thinks im
personation prevalent But we can say 
that it is m the heavy urban areas 
with a large floating industrial popu
lation In fact, I shall not be giving a 
secret away if I tell hon Members 
that the proposed rule we are going 
to frame under the Act of 1S50 would 
prescribe the conditions for the im
position of the requirement of identi
ty cards m areas where according to 
the opinion of the Election Commis
sioner, having regard to the composi
tion of the population—the floating
nature of the population and so on— 
there is likelihood of impersonation 
being practised on a fairly large scale 
I cannot give the exact language, but 
it is contemplated somewhat on these 
lines I have no doubt, having regard 
to my personal experience in an area 
where the population is certainly ur
ban and floating, that this will be a 
very healthy innovation and the only 
way by which we can check the abuse 
of large-scale impersonation being 
practised in general and bye-elections 

There is another amendment— 
though a novel one—which follows 
logically from the Prevention of Dis
qualification Bill which the Ix>k Sabha 
has passed That is with regard to the 
provision about lambardars, malgu
zars and others who do not exercise 
any police function Hon Members 
will recollect that we have under the 
Prevention of Disqualification Act 
exempted malguzars and lambardars 
and other hereditary revenue officials 
who are remunerated by a share of 
produce only where they do not exer
cise any police function Sub-clause 
(7) of section 123 of the Act of 1951 
makes it illegal for any candidate to 
take the help of any revenue officials 
like malguzars and so on without 
making any distiction as between those 
who exercise police functions and 
those who do not or as between those 
whto only get remunerated by a share 
of the produce and those who are re
gularly remunerated on a salary* basis

I think it is consequential that the 
two Bills should be brought on a par, 
the Lok Sabha having passed the 
other provision

At page 8 hon Members will see a 
new clause (f)—

“revenue officers other than
village revenue officers known as 
lambardars ”

That means, we are preventing reve
nue officers from assisting candidates 
in an election, but we are making the 
exceptions in line with the Prevention 
of Disqualification Act, and it reads as 
follows

“revenue officers other than 
village revenue officers known as 
lambardars, malguzars, *patel», 
deshmukhs or by any other name, 
whose duty is to collect land reve
nue and who are remunerated by 
a share of or commission on, the 
amount of land revenue collected 
by them but who do not discharge 
any police functions”

Exactly the language we have em
ployed in the Prevention of Disquali
fication Act Some Members pointed 
out—I think rightly—that the two 
Bills become rather contradictory if 
one Bill exempts malguzars and others 
they can stand themselves—and the 
other does not allow them to assist 
others It is rather an incongruous 
position and I think this amendment 
logically follows from the provision 
which we have accepted m the Lok 
Sabha

•
That is all I have to say I 

commend the motion to the Hous*

Mr Depnty-Speaker: Motion moved

“That the Bill further to amend 
the Representation of the People 
Act, I860, and the Representation 
of the People Act, 1951, as report
ed by the Select Committee, be 
taken into consideration"
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*f( m jnm  m  (*rft) • 
w w w  urn* fier vppfhr 
* W t  ^ t  s? q w fa n r t i t  f r ^  
^ H n - q ^ T T  T tft  1 1 ttm  a t » f f  f> rr 
ft? w  qnftfftra fir* *R?rr farar A aft 
g n w  f  tm*r *< fa m  j? fisar t  *  * f t  *rr 

* f t r  3«t <rc f t r * r r  f t  armr i < tf3  
f W t  *PCT«»r % * p f t  afr ar̂ efY % f5p 
IfP JjT  q w  $  a n $  %  ^?fV
A TOT f t  TOT I 5?rf?w T f  W T f T  t  
f t f W T T f c f o r ^ w q r ^ f E r f t a r m
A tft w  * ft  u  f a  »Pt <n * 
VT?T arsft ^  I ,  W tft?  art ^RTfoR 
qnpr ^ * F R  * r  ^  f  ft!

% frrr vnr t o  arw i qj? 
wrar t  f v  a n w f t  *r n r  *  w r s f t -  
«TO <r * z  v ft  wpt t  f*  
«rorc * j f  ftrcr qrcr f t  arnrr t  t r 5̂  
in fra ra  v t  w w p ft f t f t  * f t r  * f  *m rr*ft 

T # !R l T ? r  T t a r  <Pr f k ^ t s R  « F t  * w » r  i 
fonr ^  ?Tifr | f*p ^
v t  ar?jft <rre ftw rr arre 1

f t *  ? ft a m r n r  *  s *  * t  <t*r v r  
fw rr | ? f t ? S t a $ i ^ R i r * s i T g r * r 5 s r  
t  1 w w m R m -  art *r f  ftarr t  ft? ®w 
v t S  fircr swc s f a f o  %  arrcrr <ft 
5 «n: v r  «mrr $ Tfiw w  firar *  **r 
* R  q r  « n w f t r  j f  |  ^  h x ? %  
w f a f o n r  $  f r o  f t w w  v t  * t h t  rra i 
«tt *§per <u«air ftrarRT *rr 3 *  
* t  f * r  *  % f ^ m s r  * r  * f r  $ 1 A sft *r f  

^ j r n i w f  f  f«F f?rrsr vs < t»  v r  iq ^ r  
w w rcfar
<Rftvr ftaT srrffv i ^ f t f  *Zz 
t  f% <ft v t  ^ r w r r  ¥ t  »t p^ t  ^ r r  
'T « m  f t ,  *T f V K * f r  ?T 1 T R  
A *  " 5 ^ ^ ’ ’ Vp ft*IT  i  I A
$  ^  w t v r  fo ir ^ ^  ftwrr |

‘in the course of normal trade 
or business’

w r v m r  * £ z  f f i n r  f t  1 1  f i r f i w
art nft H r w r r  v t  n w r r  S»tt ^ r  t t  w  
vr trar m m  t  \ % P r *% ft«n 

f t r a f t t f t S v r ^ i r p r ^ T t w  
^  «!iTf*Rr inc ^  1A  irs  «i^t 'W fsrr ft? « r f  
^ »rr 5 ^ ? T f t  tit  *r*rr jp t i 
aft *  v f r  f t r  y r f t r w r «T ^  ?ft f t  
ftf<rr *nrr % ?tftrsr ^ r  % «ft^ ^  Jijer 
w  ?f?rfnar t  i srrrsfW  » p ft  aft v t  
»Tnj*r |  ft? ®r$r q r  s ^ s n r t  ^ t  f t m r -  

% srr̂  #  «pppr ?««s^ jt 
q re  f w  «rr tffa: ^  a  ^  
VFj'T w^rrtT"? % f^w fw r  nqr «rr i 
? w t  f ^ f t  v r  ^ r  *  ‘T R r ^ r f R r  1 1  f<5T 

5T ^fTT ftp qft >OT V t§  3T » '« T
^  | ,  ^ r  %  ? R w r  m  #  fa s  v « f r  «ft, 
f B i  5 ^ < t t  «r f ^ r  v t  * g  v * x  
« r  «TRrr * r  i w  %  u m r rr  aft 
fvnrv  ^  «r^ t *r  ft^rrr % 
f t r r  ftr^rapf v J r f t  t ^ t  %  a m  « r f
wgre?r w i t  ft»  Pra^r ^  t^nr 
*m ra T  g p H  ’tm jT fiR r  h  t r t  

ftr ^  ^ t v z  ^  % fiw
f a f f  t ip fr  t it  S ^ r  firtrr f t  i *t$ s lv  
|  ftp U ^ t  ^  x ftx  v s n ^ f t  ?nft #  
$ $  ?rnnT <rw  i ftiflre : «p »^ t %  
^rn rr aft s ifR W  ^$r g f  i h  v r  e if v r t  
^ r r  A m  %  k p h  w ? rr ’̂ f a r  f

rTO vr *nw<fl Trf^THJ % siff 
I ftj%q? % ffdH TJSRrft

^ r o r  q ? #  «rnr ^ t  fr^ar wfror
«ft fapr # ^ ft  if ®Tf «P|T «rr ftr ftsSr

?ft ^ r t  % w  *it$  *m ra T  qrf jw r ^ e  
%  ;T|ft irnrr fansr ^  ftsrft «dt ^ r  
?fTf ^  w z  ftrqT *nrr f t  1 ft«%qe t i t t  
tit  f t f i t i  A  i r f  T f r  >nrr |

"In a supplementary memo
randum he made it clear" (he 
refers to the Clerk of the Rouse) 
“that the House might properly 
treat as a contempt the offer of a
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Government contract by a member 
of the Executive to a member of 
Parliament in order to influence 
his Parliamentary conduct”

%  ffPV? VTW ^  ffl^ T
*  *1? w r  fB tr *WFT <*T .

“You have just said that you 
know of no case where corruption 
or bad faith has been alleged at 
all, at any rate not since the 18th 
century? Not for the last 100 
years any w ay”

^ t  faSpR : %  srPT'f s r #  * n i
« ff  f^ P T  *fft *  f f ^
% *rp}-r vt fV*f̂ r v *  firi arR tft fffw- 
ft*T *?t i %ft?* 4  <p*prr r̂r̂ TT g ft; snft 
s p n f t  ? t w t  |  ft?  art

«rft ft i ^ffncr srsrrarsr *r»ft o t s  
mat 5W  gt | «pftft? ff*
ff  $■ s p m  fat ft 3 ff  *? it  ??*? 
^  ??re*r t R F R R  Jffl- * ? p r  ^  
f  ftp 3ft j # t  s n ^ r r  it  s * r  * r w f r  

*T>Tff5T >i5i<4 3*T V t  
ft 3TT S *  I

I f f  v r  t"P  srtr T ^ r  t ft  ft i ^  m »ft 
*? «m r $ ffr s p  ?>nr ft tfh r  t r > ^ *r  
v r  | w f t » T  w f f t ?  w rr  g ?

*TT TH^t *ft
*r i r * r  eft f f r $ R  $  f t  arratft
ffftwf % «rm ■sr Tf^r ?t arripft i 
^  ?ft $  ^  v ?  ffsp?rr ft? *  * f f f f  s??r 
5PP V T W 9 T  5>T I % ft? * * p f f  * t  5ftff 
f o r  «ts& i f f  srcff w i f f  srrfr »tt zzx 
| f  « ft  ft? a ft f e r q r  t o * * ?  m ft s f t n q ^ r  
t  3 ff * t  «T? W I R T  *  eft * P T  ft? *  
jrn w s  «FRf?nfr $  «t$ i 3 *r ff*ro
STFT % tnp w ?r jf ?T5 >ft «P|T «IT f«F 
ii?  * r a  fft  3 !t  q r  ?ft srnj; ft? ft ft 5ft 
wr»r H $ i

iper vjptt | ftf wjw $ * r #  
w w  •fw nX  «ppt*t *nff •PT «mf f  nr 

ftr f r  f ¥  f« r  W f
» f t  o tit ?er i ftt 1  ^

% ft r r o r  t ?w  ’f T f r r  j  f%  w
StTT frcfopr f̂Y'PTT TT ^  I 

*jw  * t  ?ft5T *#h: «R|»ft ^  1
?r> ^  i

» r p r « T T s r i T f i T i ? T w r t f t r  i^ rs s K w  
Tftref^R m fW c  i m  v t f  

?r> n r  « t  lo o  ^w r w r ^r«mrr 
?> ? rw r ft 1 4  fn m rn  £  fa? *r? f w n r r  
a r f f r w t  i in n : w *  **  ^
’TT aff? O T  ^ T T  *nrf^T ft? f t w  
sz  fcrr atm «r? vr i
«rnr ^ ft? i p r  «Ftf 
rftR?«iPT x n f w  % nwtft vrr ?pp«t 
ft eft 5PTS q r^f ^ t  V T T  SflRft ft I 
«fk3R «n^f ^ n « 5 r t tT w ft ? f t

^ r *r n n  v »r ft i x.«>o
rfr <rr€f ? m  ?» ft^ rT  s w m  

%■ f?=w anrr mx ^ft ft, ??r^w «r? w*rr 
wror ’smrr̂ ft it ̂  >#^ft i ? *rPw 4  ̂ mwr 
f  ft? wnr wooo ^ra Ta rn rn rr w *  
?rm ^rrî  f  ft? ?»r tf *r? ?mr ?t ft? ?*r 
?ncf vt nwtft 5f »fr t ?tprr *<wr Trff 
?̂ fsr^ vft fcrr s m  i JTrr^rinft'

aft n aft ?r? srpfNpr ftwr ft W? 5TT*Hf 
f t :  ^  aft 1 3 ^ H  <T

l̂ T % STT> n  T?T nJIT «TT ft? Iff *TTP
i5t »r?jr#t ?ftr ^rff w r  fiw »w i 

ffjr i ^ Y c t t rftrej^H m fsffr 
^t »t w w  i tfr 4  ffffiwr f  
ft? i f f  -  ffnr^t^fiiraiTff v r f f r ^ r r f t ^  i
WT«T Vr ^  W  ?WT VZ Xoo t̂ x ° ° °  
«pt ^rr ^Tfw i

5ftfffl- WTff 3ft ff  T f f f r  ^TfWT g ,
a rjr ffm ^ s^ ffn rf*w ti *nrffrer?rtt 
f f *m  ff  w ?  ft? v r o  #  *rjr



$6$5 Representation of 20 DECEMBER 1968 the People (Amend- 6656
ment) Bill

qw ftfow w f aftfr arrar $ 1 fir  
wfrfinq i f t t m r c K W  t o t  |—

"If the provisions of sections 81, 
82, and 117 have not been com
plied with, the Election Commis
sion shall dismiss the petition.”

* r o  3  «uqr *f  t ft  u fa v r e  
jnfapr *  tstt |, 

»n£t n fa v r c  m r  £0 {\)
$  w pt $  % t o t  t »

apT? 3*  i r t o r  ^  spRft 
iff* s^rfr ar»n| irfter $ t weft t  1 
fa g ft  ■yrrcr 3  aft y f a n  frf U R r  g Tfira
yf, 3 *  *  % Tĉ TRT ^  <FPOTf
If  m ftsnr # sn ftsr v r  *  1 
w a r T O P T T  xftK It fa rt?  

jrtto t w  
n *rra s*. %

TH TO *T ^ R T ^ T  s n f o *  « R  ft I
* t f  * r f t a  t — f w r i f  

?nfr $  *p R ft t  1 s t P r  e ° ( 3 )  % 
i r p m  1?«j«f5r * t  ^ft n f r v r r  
fiwT *ptt ^  * r f o r  $t
% i in fe rs f t * F f t  ^ b t  w f h r  ? > ft ’  
inR £» ( ^) v  r̂rfx«i
f t  3tpt,  eft * r f t a  «p ^  m  
srfta ^  1 w  ^  ?r? <wfarc 
«.=: %  m«=pra ^ 5 r r  irr, a t  f a r  
«rfta ^  1 src* *r? $ ft? **n spott

*?TCT ^  I ? m  f o f o r  |  ft> 
a ft5T% >p*r*r.*r c * % f 5 w  fcft? ^ r  *  
^ t f s r f c r  f t  ?w<ft 13 *ft?nc?*t 
*n r r  s . ° ( 3) % tft ir flw

$ W t *rrf?$ 1

* W t  WRT $  'TTTT *<>, *  Wf*
$  *F̂ rr f  1 t s t o t  * *

f t  tft * F * f l * R  * —
f  ft?f * p r a t  ft? f«rcr ?rc$ It— *«rftp*fcr 

% wr* #  t^rcnr vr 
ft? sft f f w l f e )  ^ r fe w  

f M p R r  v r  «ft t p j t p t  <m n
303 (Ai)L.S.D.—4.

*n *̂r ftarr fa  fifwW t vr
?«RT %  5TPT anTT I  1 ^ f t  ^  ’P fT
ft?  * r |  irn rn r w  |  ft*  ^  
f | ^ n s T  ?f i f t r  *p t  <^m r
v t ?  1 ijtf *!$ t—

€*rr^r ^ bjt t t , fircr w  w w  <nfr 
*r$f fi»*rr *r t  j b - ^ P  ^  v ^'» 

?<Sw«T #̂hF5T j f  h' fvd*rt
<tt ^  tsjjrrrf f t w  *rar, % ft? »  A 
^ n r a T f ( f t f ,> p n 5t « T T * r f  t^ n cnr W  
*nrr 1 ^  t^rm  f^*ww r< i^^  
% ? r n R ^ r f m  1 wrsr |  ft?  anr

«̂i4!?K %'4)W*f ̂  fiffefl <14 TT ft*TT,
afr T T ^ fy ^  ^  trrrrra- f w ,  t o  «n: 
g f  «fk  t o t  *nn w — ^  ^rt 
w  *prnfb- Jr»T wra | ft? gsfrr ^  
fTV T f JTT*I% *W  I WnfhpT
iftrTsmfl" It *T5 wt?t f f  1 f ^ R P T  v ^ N f t  
v t  tT^rr « n ? r  ^ t  ^  ^ t  <ft 1

« H R  ^  #  f t r  V T T T  ? ? »  «Pt

? 4 >f5R  t ^ ^ f t  v t  w .ft^ r w  trftnfn c
*rr, î rt *r %■ <F f̂v 

^t v<M« apt ^  fturr, ftw % aqr
?»T «TcT TT «ITT m ft *W?: 7«T f*F ̂ « R  
ĵftSpT It ftRT TT ifl[ HTtrT ̂  «fk 3^lR

fsrer f e r r  f%  5«rR t ? n m  4
^  I 3 ?T VT •TcfhlT *flf JUT ft> 

?rt JTgt, ^ r ,  ^hr, 
w T f^ r ift n ?  ir tr  &r ^  It $sfr  
•«fr ĵ rftar ?> *r?, sft fa ^  ^sft :wt%t 
aft, w t f t r  arrc $  ? i f  ^ ti h  «fewrr i  
fT^r ft? »T5 ?sftm gr ^ t v r a t  |

fHZTTT vrqenvff ^  
f. I 115 f t f  4 1 ^  ?P ft « f k
t o t  f j i  f f t r  gsftir *?t£ ^  »wrr 1
3ft sn fc^ r ? t  ^pift «ft, ^
#  v t f  n m iJ ft i  s ^ t  ? t  ^ w ?T -1 ^  >i5t  
* n d  fqr* i ftT O  f ^ w r r  * ft  H V 1 
w»r vtfhiH ^ h fiwn,«5hn-,
e f t ^ ^ w s r ^ t T i
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[«ft ffW *W  TW]
$

vfin  «rr— 3nr v*fta?r *
f a v r  1 A a r m T  «nr f a  w  % fa #  

f?«vT9r *  »fa?rT 1f t  fajrr | ,  
M v r E J T R * f * T * T f j f t i  3 R 5 T #  
? ^ < R R  q n f t w  * T  TTffrnr ^ T T , ?ft i t f  
rarR *  j t r t  u r f  «ffc A # tft <[5Rre fairr i 

f?«£rsr ^  7 £ te R  tft  srrfasr 
it, d rfa r f i f  w'vmr faprrc

g m  t * i £ ?  «f t  *reraar >rf t  f a  s n R ? r 
v s  v rar vt | fa  m  *735 ^rro fa 
f^RT v t  t o ?  ?t !f <ft ^ ffe FIT

*p ff T tsT Fft f t  v \ t  ?T W T T iE  qft 
'T ^ T Fft f t  I 3Tfr ?w  R m t f r f t  
t ,  3*T % f a *  fa ff  f? R T  f t  sfTTRt f H r  
Trf^r %  aft f i f im  ^ s f p -  fc, ^  
^T5TR SlfiSPT »PT ^  «r)r 3*T ^ T R  % 
* n ^ r  cn  5fr^ far *t^7 f s n r  
*tt f o r *  **>  «rre s f a n  *  ^prt f r  w  # 
« flr  * # * m  *r*ftaFT % v t  # 
^ f c ^ f t a r w i  'Jrr'T^ tJTf ^ T T c r R s p  
ft*n fap aw \ T * fm  # 
w  fo r r , ^ r  % «n<r sft»ft # ? 4 ^ h
v^fhPT qft f o r o t t  sfrr g^fPr
«FfT %  W I  W I S H  % * m f t
*rt 1 1  %fa?T ^ N sFT '^ 'iS TfR
v t  s w ^ q ^ r r ft  p f  «ftr  f T f  v t i  c jt

^rHT t o t  i g s ffr v t i  *  *ft  «ft *ror% *m r 
* r t r  ^gsfhr * t £  v t  ?ft t o t h t  gsrr i 
i ^ T f ^ ^ * l r m ^ ! f o * m T T * T T  T P p r 
f ’ TW , fa w  ?#<WH ^ fl5 M T  qTSTTJfr
# 5 i q i  i 5^ ^  4  !T ? I'i v t  art

ferr |, j?f ^ s ft  t  T«p 3?r spt 
* f H  f ^ .  3TTT I

A v tt  vt ^«r«rnf ^ t  f  f t  wt<t h 
5pf t o  forT 1

wft (ht*tp|t) snarer 
*rfte*r, v r s 5 f t  « f t w  ttjr:

n  jat gsrrc v r#  % ftw q f  fiwr vtm  
m r 1 1 «mffffzrft v w  % * r H  a t
« T T O T  f?t 5TT T ^ t I ,  3 *r v t  f « I  WEWt
!T<rait?rTf%^^r*WT|i
*f V f  ̂T »WT ^ f t  »*f>SH'
v t  gfircrr f W t ,  ^  % aft 
f^ F P #  f o r  f t f t ,  3?r f i r m  ^
f « R T W | l  W 5J3  XSRT
’STTf^ ^  f f t r  ^ T -T T ^ ft  ?ftr «TT 5ftn  *IZ 
ST  ̂ ^  ^  TOTIT «Ft T̂ rT
w  |, iprr f^ 5Rrmr w  1 1 f̂*PT 

ftTRT A m  »Tf TPJJT TOf A trnPIT, 
eft ^ . ^ r ^ j f t  ^nr»fr *  9 f*r  ar? 3TR v t  
o ttt  %, qjftfv f^ nr *ra qfT f?nrTT 
Tn^TT srrfpT f«F ^  %  «TO?T TT  
fWT I ifsfr *TfRJT ^ 3RTTJTT |  fa f̂RT ^ 
mm spr # fCTqw fRft 11 afr
HT*r VTTTrT ifr f̂T?T ^ t  f**rf?T «FT f , 
3!T ^ t3 n ? T ^ fa ? ft,T tp r ^ T T V t *r « T f ^ T ^ ) 
»t*fr r m  #  ?rft A f t  
^ r  ft 1 f̂>r?r A cTt q f q r m  v t f  
f^«PcT JTft I f T  q«P «TR *ft 5̂  T t  
^tt^t f  1 ^ t  qT »rpr % ers?r qrararrtt 
#5% i  w V  *n ft q rfe ft  * r >  fn ft  ^ j f t ? -  
^ r n  % ts %  f  1 v * r t o  ?rfr 

f  h  ^  vTt *mrmT ^ft 1 1 
??rf?nT irT fwepr | fa  ?»r ^
» r » ^  f t  arwift, srfpr f t
3TO«ft I ^  f»TT *rr % ^t farm

r̂fsnr 1 nT-rmt vr
TKHI  ̂Iflt 5?fa*T <̂1 VTRPT q>t 1PT9T
* HT# ^  W T fe w #  Wi\ f t  ?Wcft I ,  

m  «*nw T«HT maRHV t  1 
«Rt?¥ «ftT TTfflVeSRvT ft#
t ,  aft f a  fa?fr ^ r - s n t  ^  «ircr ^ . v w
*FT# % ffW *T?t f ,  mflRR
m  «Ft v f  ? ro r f  f a  w p r  ? i m  r t  w fn  
amf »rc fflr 5^fm «^rr». ^r, *fr 
w ^ m f t i  * f a » r ^ » t t A r t * f
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sr*ft vt i l v  w r  qr 
vft a ja rf** srft, art *t> t q j *  

saft <PTafirf¥FTFnmft foww
1 1 «ft 3ft *tor |
<smmr *enft i  x fc  *  ^  fa* $
a w t f a p - i T s t i  ^ ^ r m ft ^ r w s ft  
arfar *ft*T ? i m t  qJtit f w r R
TT H*W f*T%*TT *  T̂F*r
*fh iw rsw tan it? ffHTT %  3ft afts»f 

* i « f t  i a n * *  
q>*r »T5 H n S H i f a  sftnr «Ft s m  
ark % ^ %*rm  ?t far arfa?r qrr *«t srifT 
star 1 1  *rrorf ’̂ rfp- fa  A * t
m i i  fJT>|it V FT  *P T F  H ^TI^TT £
*n? *hft *pm ?fnr f w ^  %
*rcr *fr «rn£ ^ r  sspt i

•

^  *n*r ft  *n*r 'Frrr A srr
israf t̂*TT ^r«p> tTTH iff WTWT ̂ TPT
srprr * n f H  i ^nrr T 7- sm * *r r  «pt
jf ^ r  f  i  *fr t f k  •srm *  spr*- T O ? ta
% an^**fri *r«fr * r ^ r  vr
it  f a
»Rrt5T t r ^ h r  V T T *ft  t  t ft r  *  f  Ib; ar7 
?Tft H*RT 5 I *ptw ^rrrr ?MF *tz*T «pr 

H - x e  T T W  3 T  q f ^  3TR apt 
ffn rm r % «ftr o t t  ?*t ? »  *fnr 

% faq- O T ’ STR % f*PT 
VT̂ jT <i*illd ^ fft WFT ̂ '5i'fll HJ1I T̂irl f  
fa  faaarr «r*r? qi»TT i *m  f t  xnt art 
Pbprt f  *  vn *  *Tft sppft f ,
n  f«B ^  5  3TOt ?ar hr^rr ?r
ann^t *fr^Tswfcfa?tfifi7*rfcf5PT 
|»T <Ft ?0 Ŵ T apt iffiqw a f
arf5P 5>l IT? T̂ITT gar ^t «RT̂ r tT ^ sr  
ar ^tfv f*r ^  i  i
T*trt w f t  |̂aft W R -I anwf 
5jaR % W  <JJ5ft aTft %fiR 
? m t T  f w f l « r R  % f t w  « R t »  

w  apnar «arî 5  w ft jsr vt 11

q jte t %  3fr « r r r  ^  f a ? ^ T  
apTT^T a r n &  ^  « f l T  « R N  V%  >ft * T j f r  t  
f«F  3 n r w 3 f t  aper y t  ?ft jt?  
? r f t a f n r ^ t ? i  y n  ^rn r ^ Tsft a^t ^  
v t  v n %  <rm zr^t1 ^ - T ^ t T T  anr Ti?T ^  ’  
3ft ^?rr 5 ftn  t ,  3 ft q i f ^ r  f ,  ^  fa ^ r w r

s r h  « t t  n ta r ?w ?ft 5  * f k  ^ t  sftar 
*ps% ^ 7 7 - ^  ^  «rer T*rtr i
i  f̂r s m  ^?nw ^ ?  «frc
a rrs T O R r apt, h  ^ m s m r g ,  a w  f f O T
3TT aWPTT jt V> Wt VWRt % 
f e T T  3TT |  I ? a ^ t  fta FH  «PT T t f  
ar ^ t f  ( T t lT T  *r a r w  f^ahTtrr s it <i*nni 1 1  

x m  w r r  ' w f r  aft arm eft
r T T T  JT F ra r v k  f*P m  %  
^rr * m  ^ r z  w r ^ w 7  ? r m  v r  ?»f 
xfu  ?rp*i n ?T*r ^

« r f v J F r -  v r  i * * r  a m %  #
^fT^TT g  f r  a?^t ?ar q r  ft> 7  ^
f ^ T F  ^  I S *r  a?a^sar JT sft l^ p  ^  
^ r r a r  A  ^ t t  w t t  f  ^  ^  t  ft? * t p t  
^ r f t  q r f t i f i  n  a rrrafRr w  n p f t  
r m  Sr i  t f t r  4  H a m S T  g  J X  fiffT  
*rr  «m r ^  #  gar v t  ^  ^ f t  
=arrf?PT i i f r  ^ f t ^ t  ? 4 * R m  f  w  ’t n f t  j t  
i  ^ T V T  ! H f t  r f R  ansr *FT a m  «WT 
| w r  ^  if r r  ?»r « f r  « f t  M t
^ ft » h r  m a r p ft  %  »rr-ar P f h t  3t t ? R k t t
3fr f^r ^ w t f̂ aft tft ? m
fspjTT an *nr?n ^  « ftr  ?*r jpr ^
^  ?r4t* T r f b r r  f t  ^ ? f t  5  1

«FT̂ t fiTTTk TT S^TT ^  ^  %
arr? r̂r w t  ftn r ? »TRt % f̂r 
?  ^ T T T  3 f >  t  S j H  f t  H^RfT 1 1%  
3ft  arnT-3rfaR^r wr^r f  a rf f ? R t  %  snr 
3IT7 I afij 3ft t  t^ -
W a C ^ T  ^ T » T  %  ? tT ? tf'S S t V l t  ^ T

%*tt ?fta- ? m 'm  w  »̂!T «fk  gnr 
t  * n ? * # % f a a r  3TR »r ?ft??!% 
f?aTT 3 T R  f v  afte <?T a ift  t  « f t r
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iHVt f*ncw #  m  i f f  & wrflrcr «n*rr 
« r f» m  ^  f a ^ s r #
«n#  * T * r a T T q r * f l R r T t n » S r « n « T  aft 
*rw w P rasr «P*r v *r ? n £
ft *fr  i r t r  f t  *ptctt |  f a  * ?  antf i 
ftrfs w  *? ^ t t  5 %  <rc «rrr f a r  
f«nnrc v r  #  i

irn  w fr e  "srir^ ft^ ^ ^ sv eft  
t  f a  sn*ror f a  w n j ffe ft  v i i  ffP it
$  Jn£ * ? * m  TfSTRT #  *TT*
«TT affeT «FT ¥7 T»T 5RT T7: *PRft ft %ftr 
33  Tfareu  yt «ftfa*r y rfow i

|  t f f t  w  *  arnranft «f t  «F tf
T O  $ * T  5 ^V  f t  I  I 3ft
»rre f a s  gt*T aft * t s  * n w  

*rwf ^ f w n  5iT aw r t  
3rram ^^TtaT*r*nRrrti a ffr t fa n  
v rftare | m z  ^rr ^  % q^5

*n*e &r *nrarT | trtr w  ?TTf 
It  siTfRn^fr * t  j r 1 faparr arc svctt $ 1 
A ^ r r  g fa  x *  Sft ?*rnr «rr f^ T t 
fiprrarro i « p r  w  3  feroar far 
m w , <fr far*- w  tk  f ^ r r  Ppm
5TT ?T*PTr 1 1  !TR% 4 TfTT Ĵ̂ TT f  
f t  «bW $T VT ?Rt«FT %m T O R  
3TT ? , sra or wre f * m  ftwrc 
*»  I

*w 3ft q^r fa?r «f «rarar x\ 
«ft « f l r  f w r t  * r r  y r v  qftfcr?r 
<f f n * r  *pt <nr*r v ^ t aft «tr t  <iW I
arr T ^ t  5 , 3*ra? a n t » f 'F55rr ^ e r r  
j  i w «m  farorc *r? f  fa *ra v£ % 
ararr ®f. *tt r̂nr w i W  « t r  i 
xm a r m  $  $  f a  *rwrt 5  *m s 

v * r  *n #  an# f f ^ r r  
<u*r ̂  «rrr^ vm  v t v»r ferr
«fr f^ r  fcw ?f ?t an^ft i «mr
«frf?nr tnpi v l *Pf i>w % ftiHi ^Hf

tncnt) Bill

jptt# %  "ftnj f<}<KPr v f h w  w>t u ftr- 
w r t t l t  i w t  f * n x r  * b t  *r? |  f a  
fqr «rtSnr v r f a #  n?t sft f i t  ^  * i r  
#a# f ^  »T5 v ?  « ftr  w *  itfa»r 
%fM  w  mr. ft*  oirif ? w m  
« w * r e T ^ r r ? 3 * r f o r t « f t T f a * f r s * r f r  
s f fa ^  «n: xrr | « r n j  w t f  ^  «rnr «rr 
a r m : v w  ^  v ?  « v i r  i arc f o r  a t 
^ s w t ^  <pw ifr»rr I £  
$rr»T 3fr ^ R f t  ffp r i  v r
>ft p r t f  s m r  w r t  ^ tt i *rr^
% «mr * tf ?rm  ^ i #
^nrr <n ?fft ^  ¥ f^ [ q^r ^  
t ,  « T R  #  ^  ^T 5SW?ft t  'rflr w  
TR«r Ir ?t ^ rtt i  # «rprr «rte jt * wif
%PTT W T  V « T V T f ? ® f T W  I W^5T ’ itftai
*i?  5 t»TT f a  3ft afte i  qm rr
w  a rm T  «frr ^ w r  p r  ftpr
arrtniT t w  *rtfk*r « n ^  «r ^
JFt «TRT g f w  5T̂ t t  I #  T̂ftTT
j  f a  aft y e n f t  « F r n r  «ft , ^  i * m  
^5 ft»rt5 P T P ft»R  *r r f a ^ ? ^ r t t  ~q[ «ft
3|T$*r ?W « f t  ^ F t  ^THT ? t  «f? T f t
^reff i  i f»rra t w f r  ?ft ^ r  r̂ar 
kti jf Tĝ i r̂i *n̂ sfr aro ft »raT t  

9TR^ aft f t r o  35fSt ft»ft 3 T O  
lift ? h  w rc r $m  i ^  w n
f l f  *1̂  f  ^t *mî i | I
âr t o  vj <tfft ?rt ^  ^  ^

Tf!TT r̂r̂ TT 5 fa V* f t  ^TTT ffT'H 
T’TT f  3'RVt 5T TO <ftr 5TI# ^ 5RT t̂ 
T?<T ?  I f * ^ , «*>'i<?>nli ^m{| *B3P 

?Pf V
fat? m vjtvrx v  fM  'ffnr

%m ^tit ^t v i  nt «rwr ^mr *
<rr t  i ^ f a r  ^SRff *i ?fWf v t  
«St5t *|5V *R T  H’ T F  ^  WRft £  I

H aw faf? fare m  aiT*,
CRT ^  5Ĵ T qr fWVR faJTT VT 

w*zt ?  1 3 f t  »rftw 1 1  fa r tt
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ire  i M t  a t f t r  f l r w r t  ?ft 
«rgf vwr f  *rrr *?rt w r  
3*r4ft qfart %  f?r^ wA
q ftw re rflW  t | $  1 ? *r i*  'rm  
% f*TO[ % ftftr q?1̂ T
qvEKNr *nff t  *flr *rr w  *rt*  
ivm  ««ti t  ftm rcf % farr sr# >pt*tt 
*mpr ft *r$ ifa  sr$f | 1 arrwnft *t  
^  ? r flr  ffar arr *t jr it  i  itn A 
^nprr j  fa *Nt *r?te*r nr *nr wreff *tt
fa* f̂ RTT «PT <T 1

?.<** w gy r&  *rf* {% m ) - 
arcrnr fir^t Fffcnc n r fasr % 
« p ?t  art a q ftfa w t ^  * r f  t  ^  ^  
* t t  f*f><ii m  <igd ?ft errttf^prr 
n t f t | p r a  * r * 3 t  «ft, «ft

Shri M. C. Jain (Kaithal): Sir, I 
have to make one request. I request 
you to fix some time limit

Shri Braj Raj Singh (Firozabad)- 
But, why ask lor a time limit when 
Panditji has begun to speak?

«rfiw  s m  *mr *m fa  • 3 f t r -  
arRT, ^  ^  w r  a T  * n ^ r  *r «tt fa  
srrr% fasrw nr *  >*t$ tfk  *ft 
fir£t t  ^  ^  art̂ r r f t  etjpt 
f o f * ?  «FT WT5T aFTrTT f  I A ^ R T T  
^fll̂ TT «KT *PT5TT £ fa 1% *ftT fa R
^rrf^rnr * t  * ft  *ffa r ^ r r  t »
? w  a t 2Sfa |  # f e r  f a n :  n r t f  f a  A 
«n»r srsrcrr * [ *  A #  aft jt? ^  
A w  ft *j;nftw ^«TT . . . .

»n«w i trjjfcru : xm  gsm  *arf 
w  % fat? srot fireft 
w t V fH  ?

s m  f w  * n « i *  : A 3 *rv t 
?¥m. J i f f  fRW ST %f(K A & 

3^  ^  ^  afcrr *fHT *nf?rr j  1 ?rtt 
«wr tr «prrfW jj* ?  fa ^  «ftiT m

*ft tt#  fa
« i W r  j  ftrenfl1 % * n #  *fa ? rr 5 1 

#?rw ^  w f  ?»# t ..............

^  ornf f t W  pVc smnr » io t ^  
" t f t M  1

qfii^ s w r  «rm w : *f «pt■o
<Tr fa ŝ r aftfiu

^ ?nm w  «rr, ^  *t r̂nf tff 1
^ 5 1  ^ f t  ^  7 3 #  » lf  4 t , f 3 R % *T R ^  
^ r r t  ^rr M t r z t

fo x  w , fou  ^  % v *  m  
% fV  <rt f a R ^  A *  w ft i  f w  «rr 1 % n 
’ f t  A  n r  fsra ^ t  *F t  * m f t
’Srrrt *pt5jt j  1 #f%^r * & x

*rr i ^ t  5 r t |  f t R  %  
ant ^ if- « r  sttttt r̂r$cTT £ 1

i j  h r s .

^  f»r?r vt ?<5T » *  3*rr % 
W t H  A  ^ppft crrnfhr ^?r ? t  ^  « i k  

«F̂ r t  fa ^Rr >3 («t) vr 
tt#  ^ «ra?ft | f  f  1 <PfiT tt «rr 
^ k t  T O R t * r  ?fr qrft ? , #fa?r ? n f*r, 
^ *rr  ?TT f j r P f ^ T  A  q p w r n . 
'^r ?r srfa’T tiro Jnfa? cWT f?WT 
^ r r  * f t *  arsrrr ? ir w ft * trr

*nrr 1 # fa^r J r f t  i p r r f W  ^  t  
faarfr?w\>«flTq?^rTr f f 
f^ET 3 TO  ^jtfTfar^RT J T H t  4 W « r
I f o p F z s H  fasr 5ptt «rr ^ r  5 m  
vft A frn?t «ir«r fm  «tt, <ftr 
fR ifa ^  A wfinr smpr A, ^far 
^rftrc A « vt r«r ^  ^ w t v%- 
f w  $ a [ ^  m x f t  >rf «ft 1 «rrsr « m  
» A ^  ^t ^ft^r qrarr *mfr f  »T| 
t  f a  s n r t  ? ^ r »  < f k  «; qft ^ r * *  «ra?flr 
*n̂ r A «n*ft *rrft ^ ??t wnr ?ft
3?rfc V5*irrar ^  f a  ^  i t  t
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[ q f f c r  s m  s m ]

f f * n  *T H > jh r (s ta te  tr a d in g  o f  g r a in s )  
«PT $ M l f t  «RT eft HRft «FTtft
$ S t f t f r a f t T O v t a R * < r T a r m i  %m 

%  » t r  f i r e  im j-sft 5%  *  i r r  
vfwr ̂  fv<K m  N W st 

« W f  s t r  ?ft f o r  f v f ’ R z r  * n f « r  A 
v n m n  t o * t  fara#  * f t  ft> r w f  
* w  %  w  * ? * £  *5t i f a f a » i R  #  xn  
a r m  1 aft » p r %  %  « ? R * n f t  i  ^ r %  
h p t  3 f  a i^ t a e r  f t e f t « F T < j
f  1 3 w t  mfft  f *r #  *rr e R « ? n f  f a # , 
* f  f  a t  f t  1 vm %  * m * f t
*TR f̂ TT *TT eft faeR TP'g R -
« r T T f , ^ %  ?n^ % OT* *T3r$T 5*T ^ « T  

ar? #  « tt a r m  a ft fsp < r t ) ^  ^rR «T  
•FT *H*WI »T̂ t «TT I ??T «TTRT *T ’‘RSTeTr 
fa? *RT ^  O # ?  *T »ft^T $T5T #  
TTOT »PJT eft *?t eft *ft»T
^  *rw»t *flr fcwef ^ f <ttt f>ft fir 
53%  w f?  *rre*fr 5 r r f ^  f t  
arR*r 1

t j*F  F 3 R 9  ' F p Y'TT t t  5pn 
ft»TT ’

<rfirr s m
T T  eft a ft f f o T  T O * t  * * [ # * ,  # f q R  
i f t  f i r m  #  w  *r  * ? t  srcrc 
q T f ^ t f t F R T  *r i r t  1 -s^raft ?ft * t p ? r
f t  ?TT arrt^ft 1

*T lf  * T R  f  f a  a R  T j t s r  %  a r c R
H  T O T  »  spt ^ # * R R  f a f o l ^ T  STT^ m  
f a e R  f t  f o r t  f t e T *  w  *?r a R  #  * t t  
*r c  *n fis rc  #  w r w e r  f r N f t s  t f b -  
*j# l*r  * r f r  era? * r  1 ij*? rf*n >  f i t v f r  v  
A j e T T O R  f a R  t f t r  *$ eT
^ S T T p - %  * R  V t f  mrf'tfe* f W t a n r
•Tft f t  qTJTT f  I VTaf WtJI 5FJZ *?t
*rnT « r ^  f ,  s r p  ?r f * n ^  v r f  q ^ R r
%*RT % ^ t  ifr  5EhSTf9TFT

^ T f # f  t ^ a r ^ ^ i j f ^ f v a f t ^  
^  w r w R t  ^  * T * r  T ^ r  aft f v  * M -  
#5 *t'«|Ef*£ m , ^ S R  TO «m  aRftff 
n < R ^  f t r ^ M  Kft « m  f r n  ^  
#»ft m  f t t m  v f w  ft^ n  i f t r  t o  3
« [ * T R  i H K J f t  WT 3’T R 'T  * f t T  «TT 
^ T R  %  f? T  e R f  W  f f f T T  *TTT
a r m i ,  n  ? r  ^rt*rt v t  o t t  f * ^ a p < m -  
f a r j p r f i f  1

* R R T  faRT T t  #  t n f f R
OTfi JJTf̂  «Pf# f , TO Vt WW V* *«ST 
%  f C T  eft ?<T, ? T f^ T  JJW  T T  f  f a  F W  

a r ;  5rrft»e ? n fh B  eft f  J T ft , 
w t r  v r f z q R '  ?<>^ v t  ?t r  cT®?f?r 
w7 ^  f — grarfr to  vt fCT ^  %
*rr ^ *T  JT^t WTT ^rT JR P T ?  577 f> T T  ITT 
»T ft— eft SPPT ^ 5 R T  T f t  3TTPRT I 

A « R e n  g  fip fr»T %  = fR  
s: #  efr ? T R  ? P ^ fN r JTJJT t f r f t w

eft f*T ^ c rs R  « ftf|-  ^  a r ^ r  f >  3 T R »ff, 
in a r «rr ^  sp»r f t  a r r ^ r r  1 A T T e rr 
^  i f t r  « r R  f T T O  ^ r  >ft W R  A 
e R ^  ^ f c r r  g , w  f i n r  ^ft * m n  f  farw# 
m f q f R  w r »  Jrr f'B J v r  s i r  a r«if * 
f i R r  %  if\j % * f t  v r  « ft  f ^ n -
f s n n t  ^  f*FJTT * R T  f  ?TT% W ^ T f ? T  
* T T f ^ R  ^Pt 'TMTfd'»M V R ^ T  T f
*1% 1 a R r  c r t  ^ rf^ r? r r̂r ?r^r«T f ,  * t r  
sfrf^q- fV ^ ft  ^  » r 4 ^  r r  «rt«T  w  n t  
« m  fr ^ r r  s fb - vf  ̂  >ft f^ R T  
eTT * T T  I ? n  I v n f r s i T  ^  f  

V K * f r  ^2T 4>*<il f  eft ar5* r P ^ ,
%  ,R R 5 T  ^ 3 R  %  f v R  » F ^  ^  f i R T  
a r R  i • r n f t a i f  ^ t  f  f t :  *m  f t a f t  
w rR jft ^5t # fm ? ft  >r ^  rr %m. » n m
f t  I ! T f  ^ftar eft A * R H  ^ P «T T  % I 3 f T  
« F  aft % W R  f  xm T O %  T R  
•FT ^r^TRT <T5 eft * T f t  %  f  ft?
T O T T  « f 5 F  1R T  T R  a n #  «TC 7 W T
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#  ?fr Jtarc aft tw  v t  WRarr
a# ft»1T I *Tfaa ftr fiPT *  vfaR- 
«T<hB at a $  aft ^  fa  facrn aST 
vfw  ftaT I aa ifpjtft ?ft *frsr 
f a t r f  t a t  i  «rfa a  ip? p ;  fa w a - 
fottf Sat f1  tnp- af fawa f  ft 
arra «nj?r a ^ r t a ^  a ia *  a1 a  *n a  
at »jw >fta art KR# a aft€ 
a t̂?? i

13% %rkt faftw a a5tei tt 
srrfaaa faaraar £ i ^  vprt^r firfsr- 
*zr aifa tft a^^k gat i sa% ai\a 
ftaT f  fa af srraa irfTTrrsr % f ^  
’i f  tstct =̂ Tfa f  a fr fa s^ ram ra  
(im personation) 'sareT fta T  f  t 
5Traa«af aaftifft STRJfT a fJFTT jrtaT 
Wtfa afl % 5ft»T saiaT ftfsRP" f  tft*- 
»tat arrtarsat a?t ŝ tst aTaa i 1 w* 
^ ara mat % «f^r ^ar aft f  tar 1 a 
a w r r g  f a  w a r *jrsr aTa a i*rt «rt 
af afsfa%s  ̂ ^  f

saiwrar a fV a a  ara a n  sir*- ^  
m  ^na f  a t :?aa5t >fr ?rrea rtat f t  f t  
'areft f  1

a’ftflstjrawraTihr a fr ^ a a  
at af fcam g fa  i p f  an* t o  a sna 
wrfifcfr aaia ar fa r̂a â c tb f  at 
af 15a? ah^afaa 1 1 fr y rfaa f
fa \* «Rt* maat 53ft afr f , 
sa yt inst at an a% 1 faaa »Rfarfr 

%  aitzt tna #a  1 ^ ^ ip a r T g r a a T f  
«6r «ftrt a t̂ aaaft sit a%at 1 «ftjt aft 
ar*ft*r at â t tft srr a%at, »Btzt $a* 
qft at a£t ŝr *?t aT n%at 1 afaa saa 
$a$ arft vrrfinrr at^a ?tat 1 âar 
o m f  f, w ^ 'R tst’ft aaaft̂ r 
•prar, «̂ra # at n r  «r»air i ,
>j5vt «ft aaw ”»ft f ,  # faa  a f  =â r 
tPiw if a<t arfira ft»it 1 wk

f a  ’sVr % *i4 t ift 'tmjrfiRft T iia  vt 
tw  a> f̂t a? aja faafaeva ^  
atar t faaa waat wfarr wn fa

fea ta^r, faga a[̂ ariat a wa 
^a Tt ?5aaiaa ^a ar <r5t arra 
«r f ’r a  a t  ^'r « T a  a s r  a n ft  in r a r  
7?aaT jfm 1 apa Sr ya a %a f̂ra % 
j** a â r  ̂ 1 â r aa? aTaa t  
a a a a ?  ^  ^ T a t %  f a a  *f t
?rnâ <nnatrt»a:aafTiTT ^ tlt, «Bi?a 
fate#a %faaeft ^aar aaTâ aaaT 
»ra ft TjjT f, ?afira tt*  iT?ft ^ r  % 

jfr fa ihaaafaa ft  a waar ?Faia 
a?ft a aâ rr j  1 as ^tr â t f  «fk 
a ?a f̂t a«a aarrfaa>a a^at g 1 ?a 
a â a$ra afa ar araat— ■jriRap- 
saaaOTvtaarra rr^rtfaa; atat vt 
apnr a’T aa «Ttt atr a aa aa 1

?a % «raraT ?aT̂  mâ sna 
fafa??T *rr?a a na> % air a tbt i 
at f^^aifafar$ra *m  *t*a»f fa?r 
an a aw trar am 3a a?v ar 
araT aaT 1 at ara agr ar aTa qft 
at ia rr  asT qr srra ’ft vtfimr Ht 
at 1 wfifaa^ fan a a f aft ar, 
a’faa ?a a   ̂ 1

« ft  a«<wr faf *ia^ «pJt€t
i> v? mar ?  1

afro srfT aw arara J ,w
aart * aft aiaT, mfrfW r fsR- a  
â r ar t a a a*at?a ¥t at fa ^  
aftat at ? a ar w m r  faaT ana fa 

saas T*r?t a  aâ ft ana tw 
â >, afaa aaa ^a f̂t̂ r aft a t̂ 
aiaT aaT ar aatfa r̂#â  r*r<?t apt a f 
^t3r aft aft a f «ft 1 fa  aaa 
fT5nfa"nia f̂a?r fafa^rc anr̂ a 

yt afatr afr ar ?ff
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[ q f f c *

I H f ^ T  * * r  * >  j e ;  « f * t  *nrr 
£ q*w «  tft * ttw * r  foqr «nrr 
q « $  aft s rtflw r * r * r ?  x *  t o  «tt

Section 123(f)—

“revenue officers Including 
village accountants, such as pat- 
waris, lekhpals, talatis, kamams 
or the like, but excluding other 
village officers”

3prw ffirrgqn q rcsm  fa  rsr %
% q ?  xrmrsr fimzr *mrft
nmvtx, *mft, s p tt?  i

qft q r  *r?  f a * f T  *w t

“revenue officers other than 
village revenue officers known as 
lambardars, malguzars, patels, 
deshmukhs or by any other name " 
etc

*f t  fc, *rpr 
sft»r $  art q m s n r  f  1 fa?fr am? r r

*TT̂ 5̂TR qft t^T 5T?»T Jfift T O  
3TTWT f a *  q r  mfft qPT?ft *TT*K ?T I 
q i ^ j ^ TT a ?  *rrs*ft f  sfr 5T? H '- v  
&TT fc, SBTRift fa *  T qT*T «0 *T
?ft s n f c r  t  ** iTT? pnrrtV $ 1 * f t  
q r  j n ^ p n r  q r  * f | f  snfV ’r f a *  
q?r q r  «rrq v m ^ a r rr qnr ^ fs r  7̂  j  1 

A  # *Hp fa q T *TT5T»r3HT qft tTJ^ojpr 
* t  fc 1 ^ fa* *nq # 35? w * 

f?WT fr f a  trrspprTT T t r r r r » 3 R  *
fa«rr srm r 1 <nft nv at «r& tr*? *ft 
q r o  ?nft j « t  1 are f s R  «m r | > r r  t o  
nr m  ? r  *rcrc 3*  q *  gffrr fa  qr? 
qst ^ M n l  ^  q r  *Tift I W ^TST^' q a T  q?>t 
q?r f3r*T qnc «rro*rr *rtr qw *jw»NnT 
qft**r%$rfa$»fr 1 »rn=r *  *rm; 
qar «T^t fa?RT SPRT 5PT, cW aq? q<TT f ^ t
"♦ N m  % tot (r ^ r  tffc «rw {J ii* 
q r  faa*TT *T?fq |[t  3rTV*rr I

? w  «rrc jw w r o u  *j5rtfi£qT 
qjtwnf *r fv  ww»r* do not

discharge any police functions,
fa r r  q r  f a  q * w  q a r n r  f q m  »w t  «tt 

JTnfr qft fqrc fr r c r
«ftr * %n* 9s m  «FTHT £ fa
tr^-fiSFT ^CTTH % «P ? T  3W IT W r ^t<n 
?r'f otth  ^s*tt fa  ?*r »5q>rar % war 
irTJfi ft 1 sfr#OT mq> f r w i ^ r q , ^  
sw's#? fin r * f  q? *nft » w f t  qft w  

vt *Ax fa ^ tr w iH -
t y  t  qr ?rt«Tcr**m f r y  &  t w  

’jf ir  ??fqrr i r r t w c
% sw  *T ^ ft̂ TT fa  xcm  *r? jftw
'ST5FT TT^T*rnpr ^ fa  ?^t 1

wTq a»ft n^pft qft ??r f t w  *  ? *r t ?  
sr̂ r ?f t f t r  ^ f a  *r«rs*r 5

J*lf5qTT 5T  TT -̂ T T ^ R R  ^fH5PT H
JTqTT 5T»TST 3S»IT ^ftr w  T?T v r w r  
fsp q;q?PT apTcTT *TT \
5»m  q ^ T  fa  ar? q>«Rpr 
TTfiT ^ fa  ^ r , t^fejft m fafR  % ?T«f 
q- ^  fa m  w  ^ r t v  ^ f a  ^ n r  
t  *r*? iT * t r  h r v v H  i  f  *rfsnr q r 
■tXf ST’TTT 7 5  ?TTf fftm  t A  ^TpTT j? 
fa  fafa^T €t »m njc ara î
i  fa  srf*R ^=nr t  ’

5f?TO n-q? qiT t  « f k  firs  snnr q r  
qfa»r % q>qsR ^  if q r  
qjf5nT ^  q? ^  ftq T  f * r r  ^

to collect and communicate intelligence 
affecting the public peace •*’

qg tft ^ T q  qrqsirr q tffm  v t  t  1
*  3r t *  qft fa fq fa ? r j f W t w t r  
qfrr ^ t  ?»st ( 'i  qft n v s  P s w r t  nn?m
^ argT qr ^  ^  t  fa  ?T trfr m
q? q>qf ?>rr fa  «mt «Ftf ^?wtqr fm v  
'A *£ iX  a t  w r c  ^  ^  fa m
v r  1 o t t  ar*f 5> *rr fa?ft ajrf % 

qrT W%*IT f t  *TT aft »ft w rt #
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ft#  3TWT 'tfm  #  tffRT 
^ 1 t o
f t a f t  t r j n r j  f t f  sn rc
**#, ?ft «rcrtft sftra #  ?f?raT *rpfr 
CM frti S # * r  w  
*o?, 3oV i f r c v u  ?ra>mt % *mr??r 

f t #  *rr#  ^ * r f  *p t  % m  qraT *1# tft  
*swSt israiw w  * f  f̂ rar O  n ftr  
« m r  a rt* * f  I  ft?

any matter likely to affect the main
tenance of peace -7^% *jTs,nr if
tft 3TPfT IfftRr Vt *%5TT ?  I ?*T% 
HI# *Tf $ ft? TO5RT #t fa 
«*<!£# J1? | # 5R «TT^ftf vtCK
* f  faf*FW JTRfrwfR *?tT *t ?R ft  
3TI# f  I

•
f # 5fl TO1 ftOT »TCT

to #  jpsr «rr f̂ r ^rjt ct̂ t t r w w *ftT 
T3TR *pt swrcpfc * f r  a v  \x  *CT*rcr
grm rerry % f *n ?  1 fa-sr #  *t
^  q f t

His duty is to help the Police

*Kl ^  ^  fa 
ir̂ BTFff #  WT 7#  arnf aft %  v ip r  
f f  Hk  f^P T  fa  *zt#*vT* ^ r«j«re  
f t  1 <TfT <R *PR ^ w t  tr<ft q-^r 
fip q r ^ T T  5|fr f t * f t  m f f c ; sft7
W < 3R  T̂ *J# #t 3?
tcp? ^ <ftr f̂ nr ^t #   ̂ ?rnftxr 

«Ft t  ft* * t  t o  feiT, 3#  
*r jjr  ^  f*i*rr s t r  1 ^ *t+ i

*^3TT Jff fNv#!TT fap qCTRt T̂OTf 
«*raRR fSRTT fa  ^  5CTBT #

wfawft i^ r *ro ^ ^t*afa qsanft
wrfip^R *Tjft | #  3TSTW Vt

^nrgrf#«PT 3 tp?
a ftr  v ,  fsn P T  ( f t ) # *
^ttrcs fcSTffr snfaT 5  fswtf? ft? xpvx 
mflus ^t*lf | fc  ft# *  m fw r 
5tm  1 1 ^  w fiB «T  % ^

ftrarr ^ village officer means a 
cVvvel tMAdnuasi, hsadmaix qc ?attj}ari<

^ * f h : v  #  f#^rr |  P f  * # s j  <ht% h< ^  
ftwr ^ # t  f% i& z  % «*rdfci i t h  ve^rR 
^TcTT ^ I «W \JT 5t<ft sft ?r 
s f « i « v  xfn: T ^ r fr  Jif jftjfr % <t»rt 

WrfrPR !Tft I '  ?HR V ft  ’PEW 
5f»nrT <TST V R  V»R q # f 5FT ^ fe iR  

^  ^  w rfo*R  sift f  i f k
they did not satisfy this condition 
irfV''5¥ f^ n «R ^ ^ # «R R # r q ? r n F S  f t  
a n w i  ?nf#TT J r i  |  f v

rt$ ^arf»T tF*FT^ w i  T W  stt'JT f3R%  
?t, ifk  im  ft  »^r# ft  1 fm t m 

fir^HT Htfsr # | Pc ^ t o ?
< rm  ?^ a ft ^ «f??fh r#T  % # t ^ r  
r f c *  J ^ t fR f  ̂ TftrqSJTftftiri ?*tI#tt

fR f #N - p R F  ?T f>F 5^TT WT ?RR 
*T«’rTT 5ftr #  *TTpIT %  p p ^ t «ft?
f fm  %  f# tr ijp^rsrt f o r t  a rm  * f t r  
^ K #  it̂ t p̂jf,-̂ |%̂  fj^r
«=mr 1 ?ftT ^3»t# # t  s tT fjn R  
ft, Trarr t̂ f# 1 zr?r ^rt «raj#w 
% *rm q?fTT t  ft? ftr^t m &  

<wr 3TH =5nf î TcRr ft  ^#f5T  
ft, fHft’fJT HTfJT W ft fjR- #  ^  ^tqi 
t t  t f r  Pcvx ^ r r  q ^ r  ? r ft i  
'nftr f m  #  3f«r ft^fr «pr «rra 
STft *£T# wVr %TT̂  »TST sft f  ^
?»i%  f#o[ ftr *% T P T  >fr ^ f t  «Ft ft » f t  1
*m *PRT #  T5TIW # g rR  tRR
ft*ii *fk f*mr w & n  r̂ arw sttsrt
# T^fr ft? t o t , tn-4» m  finTT ft?
iftT ^ ®[f
f  ?(>T ?®rf#TT f^TT Wt ^1%  I

f*n^ fanr % ipeR #t ft? «r>r 
q«tr jr ^  arc ^fi t  W #  ^  3«fr ?R»frff 
1 3ft ft? y<m a ret *p fc | t o ? r  sfigr
f c  H#*2rR*T Tt?T Vf t3f̂ *
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[ t p R r  * r i « r ]

w m | i  f a w < w « f t
<T*PTC TT JT$ ^HT* *TH f?WT fa  TO

s *r  « n ? *ft  * t  jjstt * r  f T  *  farcr arrcr 
?np tfr tfe r  *r P p t t  1 

**rftrc[ *  ^  *tt far ^  fa  **  
fafr % w*rc aft ^*ff ?  fa5̂

«TT 3HTTST
v **T 5 f fa tv  f t  arm , f r a f t  * t  w n  
Yrrfiw ^  & T* n^rsft % trrrtf 
* * f r r  m \ i  « k ^ tt  g  1

Shrl Keshava (Bangalore City)' 
Sir, no doubt this is an amending Bill 
and as such it is quite welcome There 
are several provisions through which 
they seek to improve upon the im
perfections that have crept in and 
which have been discovered in the 
implementation of the Act We are 
also trying to improve upon other 
aspects as well Of course, the hon 
speaker previous to me coming from 
the rural area, does not very much 
relish the ‘issuing of identity cards’ 
clause, but I come from the urban 
area and I know what it is that 1m- 
persomfvcation means It is very, 
very heavily prevalent iri the city 
areas and as such, I think, everybody 
will universally welcome that feature 
even though in the implementation of 
that provision, of course, several 
difficulties may crop up, particularly 
when the Muslim families are con
cerned It may be very difficult as 
to how we will be able to issue 
identity cards, whether by having 
photographs or otherwise, to every 
voter concerned Anyway, m spite of 
all those difficulties, I think it is a 
salutary provision and a new innova
tion that we are making and it is cer
tainly welcome Wc could easily 
give it a trial We could revise this 
provision at a future moment when 
we find that it is not really work
able

There is one other small matter, 
which I would bring to the notice of 
our hon Law Minister. It came to

my notice m connection with one 
constituency, that of Harihar in the 
Shimoga District As the law stands, 
we have allowed an appeal against 
the decision of a tribunal to the High 
Court and the decision of the High 
Court is final in all these matters of 
election disputes It so happens that 
we have not provided a clause for 
the communication of the decision of 
the High Court to the Election Com
mission or to the hon Speaker or the 
Chairman of the House concerned 
Consequently that led to a very great 
difficulty and also to an anomaly in 
that particular case That is why I 
brought it to the notice of the Govern
ment An amendment is necessary m 
that regard m that immediately the 
High Court issues an order of stay 
against an order of a tribunal declaring 
an election as invalid it must comMuni- 
cdte its decision not only to the Elec
tion Commission but also to the hon 
Speaker or the Chairman of the House 
concerned or of the local legislature 
conccrned This clause is absolutely 
necessary It would avoid the delay 
that may be caused and the mcon- 
\enitnce that may be caused to such 
an hon Member conccrned This is a 
very small amendment and I do not 
know as to how this has been Host 
sight of Perhaps it is due to inadver
tence This is a small amendment that 
I have got to move m respect of clause
29 of the present Bill I request the 
hon Law Minister to be pleased to 
consider this feature as well and con
sider the same and be pleased to ac
cept this amendment With these few 
words I welcome this Bill

Shri Naushlr Bharucha: Mr<
Deputy-Speaker, Sir, it is rather un
fortunate that at the fag-end tof thg,. 
Session a most important Bill is being 
rushed through this House I am not 
attaching any great importance to the 
numerous changes made in this 
amending Bill, but I desire to concen
trate the attention of this House on one 
most important provision which opens 
the floodgates, for the wholesale 
admission of Government contractors, 
to this Parliament. The main object of
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the disqualification provisions has 
always been that there should be in
dependence of the Members m this 
House and there should be purity of 
the vote To my mind, I am rather 
constrained to say that the provision 
deleting sub-section <d) of section 7 
constitutes nothing less than a mock
ery of people’s democracy If we per
mit contractors who have contracted 
with the Government for the supply 
of goods running into lakhs of rupees, 
sometimes crores, I would like to 
ask the hon Minister whether 
such persons coming in this House 
will even retain any vestige of 
independence If we permit this 
clause to come m unchallenged, I 
have no doubt that the contractors of 
Government, after coming into this 
Hbuse, far from being independent, 
will start contiacting with the Gov
ernment I have yet to come across 
government contractors who w o u ld  be 
able to stand up and incur the dis
pleasure of thg Go\ eminent In the 
very nature of things, it would be 
within the power of the Go\ernment 
to crush down the contractor m his 
business But, when it comes to a 
question of choosing between his con
tract and his duty as a P a r lia m e n 
tarian, I have no doubt as to what 
these contractors will choose

By virtue of their position as 
MPs in this House, the contractors 
will be able to get inside information 
which would be otherwise denied to 
them Thej will also be in a position 
to overawe persons placed above 
their works to sec that they are pro
perly executed They will be able to 
overawe by virtue of their position 
the officei s whose duty it is to report 
the defaults on the part of the con

tactors or breaches of their contract 
I have no doubt that many of them 
will utilise their influence in securing 
priority for wagons for transport of 
the contracted materials I ask this 
House what is the extraordinary diffi
culty that is being experienced in this 
connection If we take a census, I have 
no doubt that government contractors 
and those who fall within this sub-

" clause (d), will form perhaps .0001 
per cent of the population Is it seri
ously contended by the Government 
that this small microscopic fraction 
of the population will suffer from 
such great injustice and m torder to 
do them the so-called justice, the en
tire springs of parliamentary demo
cracy in this country should be sub
jected to the risk of pollution? I 
strongly protest against the admission 
of these government’s men into this 
House

It has been stated by the Govern
ment in justification that m England 
a similar clause has been scrapped 
We are not aware of what its reper
cussion in England might be I am 
rather amused to find that this Gov
ernment is citing the instance of Eng
land without taking into consideration 
the totally different democratic tradi
tions prevailing there and standard of 
public life prevailing there and with
out taking into consideration the fact 
that whereas democracy m England 
is an institution which has grown for 
seven centuries, ours is hardly eight 
years old

I would like to ask the Govern
ment how will they at all counteract 
the argument which will be inevita
bly levelled against them that while 
they are attempting to obliterate cor- 
luption from the country, they are 
opening by this particular amend
ment the floodgate of corruption 
within the Lok Sabha itself I should 
like the hon Minister to answer plain
ly whether he still feels that these 
government contractors are such a 
necessity m this House that without 
their guidance without their advice, 
the administration of this country 
cannot be run What is the benefit?

An Hon Member: They are ex
perienced people

Shri Naushir Bharucha: Experien
ced in several things many of which 
are highly undesirable

I would also like to know what 
this Government wants to do They 
want to introduce lambardars, patels 
and others who are not connected 
vwth police functions I submit, one
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effect of this amendment will be that 
the Government will now openly or*a- 
nisr armies of electioo workers out 
of these lambardars and such other 
of their paid servants So long as 
sub-clause (d) stood, the Government 
were afraid of doing it I must say, 
by and large, the Congress Govern
ment respected that provision. Today, 
we are leaving the Government free, 
particularly the Congress party free 
to draw election agents and election 
workers, out of all these people They 
will issue an order and see that the 
lambardais, malguzars and patels, all 
these people, are properly organised 
in the service of the Congress candi
dates That is going to be the effect 
Once this is done, I ask, what is left 
of people’s democracy or the purity of 
the vote Wc are proud that so long 
our elections have been managed 
well by and large by the Election 
Commissioner who was an excep
tio n a lly  independent minded gentle
man I understand h** is retiring 
now

An Hon Member: Today
Shri Naushir Bharucha. Todav 

he is retiring 1 think then it is 
a fitting day to pay him a tribute in 
this House openly that he has behaved 
in such an independent manner that 
he has pieseived the purity of the 
vote Today, it is an irony of fate that 
another member com ng from the 
same distinguished family is introduc
ing clauses in this Bill which will 
work m suih a way that the springs 
of democracy will be polluted Th s is 
a very important clause and I appeal 
to hon Members, not to take it lightly

There is one more point and I shall 
have done regarding identity cards 
We do want identity cards We do un
derstand there has been a kind of per
sonation which may m certain cases of 
hotly contested elections, tilt the 
balance of the results. I am not pre
pared to have this clause with regard 
to photographs As I said, if you 
are going to spend money on identity 
cards, for heaven’s sake, have what I 
suggested on the last occasion, ideor

tity cards of such a nature which will 
include the voter's name, his number, 
the page number in the electoral roll 
and the place where he has got to 
vote. That itself would be a suffi
cient identity card That would save 
the candidates lakhs of rupees of elec
tion expenses Why don't we do it? 
That can be done even now under the 
rules by defining identity cards. If 
that can be done, 1 would appeal to 
the hon. Minister to consider whe
ther that would not be feasible. It 
would be killing two birds with one 
stone It will not be possible for 
some of us to prevent the passage at 
this Bill I think it is a bad day for 
democracy and a very sad one too 
when we are introducing in our nas
cent and insipient democracy elements 
which are going to eat into its very 
vitals r

1 oppose this clause m the Bill
Shri Barman (Cooch-Bihar—Re

served—Sch Castes) ' Mr Deputy- 
Speaker, at the very outset, I like to 
draw youi attention to the remarks 
made by one of the distinguished 
Members of the Select Committee 
Hi has been pleased to observe that 
thi Silect Committee has taken a 
superficial view of things Being my
self a Member I do not know what is 
his reason for making this unfortu
nate remark Aftei all, the Bill was 
committed to the Select Committee on 
the 11th We had only two working 
days and on the third working day, 
we had to submit the report Most of 
the contentions weic centred round 
ildust 15, I think The hon Member 
referred to that clause particularly 
Within the limited time at our dis-fc 
posal, that hon Member had spoken 
all he wanted to speak If in spitfc 
of his arguments he could not convince 
the majority, it was rather unfortu
nate for him, but to say that the 
Select Committee took a superficial 
view of things, I think, is not correct.

An Hen. Member: Who said that9

Shri Barman: You read the report, 
the dissenting note.
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X do not wish to deal with the other 
clauses, but I am tempted to say a 
few words on clause IS. I think that 
is the most contentious clause.

The Select Committee has deleted 
section 7(d) of the 1951 A ct My 
hon. friend Shri Bharucha has Just 
now told the House that if contractors 
are eliminated or disqualified, only 
0*0001 per cent of the population 
would be eliminated. I do not find 
any amendment which supports his 
view. Neither Shri Bharucha, nor 
any of the hon. Members .

Shri Naushir Bharucha: I was
busy with the morcha for two days 
unfortunately.

Shri Barman: Still there is time
Mr. Deputy-Speaker: If that was 

mo^e important, why should he com
plain?

8hri Barman: Even the M em ber? 
of the Select .Committee who took an 
active part in the deliberations of that 
clause could not give any solution to 
it though they have dissented from 
the final outcome. My hon friend, 
Shri Easwara Iyer who, I know, is 
not only an astute lawyer but a very 
considerate Member of this Housp 
could not also find any solution

Shri Easwara Iyer (Trivandrum) 
Give me more time to find a solution

Shri Barman: Though he has dis
sented, he has himself stated in his 
Minute of Dissent that the original 
clause had merits as well as demerits. 
Was it not convenient for him to find 
tiihe to remove the demerits? If that 
had been done, we could have under
stood that the demerits could be 
eliminated.

Generally speaking, in the Select 
Committee deliberations we thought 
that if the clause remained as it was 
then also it was not acceptable to the 
Members. The original clause is 
this:

“if there subsists a contract
entered into in the course of his
trade or business by him with the

appropriate Government for the 
supply of goods or for the execu
tion of any works undertaken by 
that Government”

Some hon. Members were of the 
opinion that it was not sufficient to 
disqualify or eliminate only the 
person who enters into a contract 
What about his partnership business? 
If his partners enter into contracts? 
What about his associates9 Suppose 
he docs it through a third person 
while remaining the principal con
tractor? That goes to the root of the 
original section itself. That is one 
way of thinking.

The other way, in which the majo
rity of the Select Committee thought, 
was that this provision in the Bill 
itself was so wide that we shall have 
to exclude not O'0001 per cent but at 
least a majority of the population in 
this way If a person cannot stand 
for election because he has some con
tracts subsisting with the appropriate 
Government, is it proper to say that 
after the election is over, he can enter 
into contracts? That, it was thought, 
was illogical absolutely. So, the word 
“subsists*' remains there. If It 
remains, what happens? Any kind of 
contract with the appropriate Govern
ment disqualifies a man from stan
ding for elections.

Government with its expanding 
activities is now widening its field as 
a buyer from day to day. Pandit 
Thakur Das Bhargava also mention
ed it and he has given some amend
ments, and we have practically ac
cepted them He pointed out that 
now that the State was going to pur
chase all the foodgrains m the coun
try Government could purchase dir
ectly from the grower. So, all the 
growers would be eliminated. If 
any Member here is a grower and 
has surplus grain and sells it to the 
VTC, he will be disqualified at once 
Government’s purchasing agency ia 
not confined only to the STC. I find 
there is a pamphlet issued by Gov
ernment regarding the activities of
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the' small industries. It is written 
here in the very first line:

"The Government is the largest 
single buyer in the country, and 
purchases a variety of stores, a 
large amount of which can be 
manufactured and supplied by 
small scale units."

Hus is as regards small-scale and 
cottage industries. It has differen
tiated three kinds: big industries,
medium industries and cottage industry 
producers Government is going to 
purchase, or is already purchasing We 
are supplying shoes to Russia, Czecho
slovakia and perhaps other coun
tries also, and trying to provide em
ployment for our shoe-makers Gov
ernment is purchasing and will pur
chase So, the whole class is dis
qualified Those who are purchasing 
for Government from the makers of 
shoes will be disqualified.

In this way, Government, by its 
expanding activity, is practically en
tering into all (fields of purchases. So, 
it is not correct to say that if we dis
qualify all contractors, then only 
00001 per cent will be affected. It 
is not so. After all, contractors 
enter into contracts with Govern
ments to fulfil certain obligations 
There are rules of the Commerce 
Ministry as to how a contract should 
be accepted and all that If any 
contractor misbehaves, there is puni
shment for it, but we cannot at one 
breath say that because one has en
tered into a contract whose value is 
over a million rupees, he should be 
excluded.

Shri Naushir Bharucha: The
ceiling should be much lower than 
that.

Shri Barman: Yes, but how to 
distinguish that, where to find the 
limit, that is another difficulty.

It was also considered whether we 
could have another schedule That also 
the Select Committee thought to be 
absolutely unwise from the experience 
of the Prevention of Disqualification 
Bill. All these questions we^c

thoroughly discussed, and the Select 
Committee could not find any reasona
ble solution. The majority thought 
that the section itself should be eli
minated.

After all, England has deleted i t  
Let us follow England in this case 
also. We do not have a solution for 
it. Let us watch and let us see how 
it works. That was the only deci
sion of the Select Committee. So, 
it is not right to say that no serious 
attention was given to this clause.

Shri Shree Narayan Das (Dar- 
bhanga). On a point of personal ex
planation, will you permit me, Sir?

Mr. Deputy-Speaker: Shri Das
Gupta He will be very brief.

Shri B. Das Gupta (Purulia). I 
refer to clauses 15 and 34 Mu<;h has 
been said about the deletion or the 
complete omission of section 7(d) of 
the 1951 Act I had a faint hope that 
after all the Law Minister would at 
least stick to the original amendment 
which he had bi ought in the Bill.

Clause 15 of the original Bill tned 
to amend section 7(d) of the 1951 
Act This amendment was thought 
necessary by Government for the 
following reason which they have 
stated in the notes on clauses:

“The language of section 7(d) 
of the 1951 Act which provides 
for disqualification m case of con
tracts with the Government is 
wide and vague enough”

Please mark the words *wide and 
vague enough’ That has been a fruit
ful source of election disputes in the 
past That is the main reason for * 
bringing forward this amendment to 
section 7(d) They say they haiTS 
tried to put it in a simpler and more 
rational way so as to bring within 
its purview only two categories of 
contracts entered into by a person 
with the Government m the course of 
his trade or business. In the State
ment of Objects and Reasons append
ed to the original Bill, they have 
categorically stated that they have
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brought forward these amendments 
uin the light of the further 

experience gained by the Election 
Commission and the Government 
in the working of these two Acts 
since their last amendments in 
1956 ”

Nowhere have the Election Commis
sion or Government thought it fit 
to omit this clause totally, because in 
the light of their further experience, 
they have found that it is necessarv 
that these restrictions are necessary 
for our democracy and for the purity 
of our legislatures So where ther«» 
was vagueness, they have tried to 
clarify it, they have tried to define 
it and they have tried to put it in a 
more concrete way But I am sorrj 
that the Select Committee have found 
it wise to delete it altogether

In this connection there is one 
thing* that 1 must urge this House to 
consider seriously apart from all 
these technicalities of the law and 
other things We must realise the 
condition of our country just now, 
compared to that m the U K and other 
countries It would have been better 
if we could have at least travelled m 
the same way as tht U K , but that 
is not possible Corruption in the 
whole country is so rampant that 
our country is in a very dangerous 
condition Rather the nation is 
so much soaked in corruption, 
that if we open the floodgates 
of the legislatures for the persons 
whose onlv motive is profit, then, the 
purity of our legislatures cannot be 
maintained as m the past Not only 
the contractors will have a free access 
to the legislatures, but there is also 
every risk and eveiy likelihood of 
^lembers who are not Government 
contractors turning into Government 

■Qpntractors It is a very dangerous 
situation for our country

I would request the hon Minister 
to think it over very seriously, whe
ther he can reconsider it Let him 
stick to his original amendment But 
let there not be a blank cheque given 
to all these profiteers and contractors 
If anybody wants to do business with 
Government and wants to enter into

(Amendment) Bill 
contractual relations with Govern
ment, let him do that But let him 
not come to the Parliament It will 
be quite a different thing if a person 
who does not earn for profit, who 
does not look for personal gains wants 
to come to the legislature in order 
to control it But if I am a Member 
and at the same time a contractor of 
Government, just imagine the posi
tion I would again request the Law 
Minister to consider it seriously and 
sec whether he can accept any of the 
amendments tabled by Members

Now I come to clause 34 The 
Select Committee have thought it fit 
to insert the words “with the consent 
of a candidate or his election agent” 
The hon Law Minister has stated 
that it is a minor amendment I do 
not think so It is a most dangerous 
amendment If the consent of the 
candidate or his election agent Is 
required to prove a case of bribery, 
is it possible to prove7 Let us see 
the risk involved in this insertion 
Let us add this consent clause "with 
the consent of a candidate or his 
election agent” to sub-clause (3), let 
us add this consent clause to sub
clause (4)—it reads

“The publication by a candidate 
or his agent or by any other 
person with the consent of a 
candidate or his election agent”

So if this clause is added, what will 
be the position7 Any candidate will 
be at liberty to take to corrupt 
practices unabated There will be 
no way cxf removing corruption, it 
will leave the field open for corrupt 
practices This is what we are trying 
to do

So I hope the hon Law Minister 
will think it over and reconsider it. 
At least his original amendment or 
any other amendment brought to 
rectify this may be accepted These 
words "with the consent of a candi
date or his election agent’ should be 
deleted from clause 34

Aftei all, we are building up a 
democracy and so we must be careful 
and cautious so that we build it well.
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(Shri B. Das Gupta.]
One thing is there; we should restrict 
corruption and impurity of elections 
so that these legislatures cannot be a 
place for contractors or profiteers or 
persons who would like to have their 
own personal benefit above all.

Shri Shree Narayan Das: Mr
Deputy-Speaker, Sir, before 1 say 
something on the provisions of the 
Bill, I would like to submit that in 
my note of dissent I have mentioned 
something which has been objected 
to by my hon. friend Shri Barman 
who was the Chairman of the Select 
Committee. If the use of the word 
there has offended the Members of 
the Select Committee I would like to 
withdraw that. But I would like to 
say that that was my impression. I 
would not like to divulge any secret 
about the way in which this amend
ment for deletion crept in It gave 
me that impression. (interruption.)

When this Bill was presented to the 
House, it was the view of the Gov
ernment that it should not be referred 
to a Select Committee. But, after 
some suggestions were made by some 
hon. Members, it was referred to the 
Select Committee. There was some 
suggestion made by Pandit Thakur 
Das Bharguva that the whole Act 
should be reviewed and Members 
should be allowed to give their own 
suggestions with regard to such 
amendments as they thought neces
sary. But, that was not accepted by 
the hon Minister

I would like to submit that before 
every general election the election 
laws should be revised in the light of 
the experience not only of the Elec
tion Commission but also in the light 
of the experience gained by a large 
number of persons who participated 
in the election—those who were elect
ed and also those who were not elect
ed. This Parliament should consider 
their views and give opportunities to 
them to submit their suggestions. It 
is open to the hon. Members and 
others to submit their suggestions to 
the Commission. But I would like to 
submit that after each general election

(Amendment) Bill

the Election Commission should invite 
from the general public, Bar Asaocia- 
tions and Judge* their experience of 
the elections and Government should 
scrutinise and examine them. Taking 
all these into consideration, Govern
ment should come forward with a 
comprehensive measure.

But the Report of the Election Com
mission has just now been laid on 
the Table of the House and I have 
not had the time to go into the 
various aspects which the Election 
Commission have thought it worth
while to draw our attention to. But I 
sec that they have also made sugges
tions about certain other amendments 
with regard to the Representation of 
the People Act It would have been 
better if, after having this report and 
after having received suggestions 
from the various hon. Members, a 
omprehensive Bill had been brought 

forward. But that has not been done 
Even this Bill, as has been pointed 
out by my hon. friencf, is being rushed 
through

With regard to election petitions, 
after having gained some experience 
in the last General Elections, Parlia
ment amended the Representation ot 
the People Act. In the previous Act 
there was. a provision that the 
decisions of the Tribunals would be 
final. But the High Court and the 
Supreme Court, under the provisions 
of the Constitution, entertained so 
many writ petitions and there were 
more del a vs in the disposal of election 
rases So, the Select Committee and 
Parliament thought it proper that the 
right of hearing appeals from the 
decisions of the Election Tribunal 
•.hould be given to the High Court .Tt' 
was felt that the number of election 
petitions would be smaller and 4k.. 
disposal of election petitions would 
be expedited. But those hope* have 
been frustrated. Even after the last 
general elections, there are a large 
number of cases still pending and 
there were many writ petitions against 
the interlocutory orders of the election 
tribunals. Now what is the sugges
tion of Government. It has not said
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anything with regard to these things 
I think a large number of Members 
have got certain experience with 
regard to them Tfrey should be asked 
to give their suggestions and the 
Select Committee should be empower
ed to go into the provisions of the 
Bill That was not done Even alter 
this measure is passed, I think the 
Government and the Election Com
mission should invite suggestions, not 
from political parties which contested 
the election but from all those 
persons By notification in the 
Gazette, suggestions should be invited 
and they should be examined by the 
Government and then a comprehensive 
Bill should be brought forward before 
the House.

Now, with regard to clause 15, 1 
want to say something, that is tho 
only clause on which I shall speak 

Mr. DCputy-Speaker: very
briefly

Shri Shree Narayan Das: Accord
ing to the provisions contained m 
article 102, no person should be 
allowed to become a Member of 
Parliament if he holds any office of 
profit The principle on which that 
article has been based applies equally 
to the provision contained in the 
present Act, section 7(d) It was m 
that spirit that Parliament m 1951, 
while enacting the Representation ,o l 
the People Act thought it proper to 
make a provision to that effect It 
was after much discussion that this 
was done, the whole House was 
allowed to discuss this matter and 
every Member was free to give his 
own suggestions there and then Even 
m this Bill the Government came 
forward with a certain amendment I 
dg sot think that it was a suitable 
amendment So, Government also 
waftjcd that there should be some 
disqualification arising out of the con
tracts for the supply of goods or
executing any works But I do not
know what led the Government to 
agree to the deletion of the whole 
clause I would request him to take 
note of the views that have been 
expressed I do not know what is
the majority view or what is the
303 (A) LSD—5

minority view A large number of 
Members asked for the retention of 
this provision and improve it with 
some suitable amendments But as 
the Chairman of the Select Committee 
has said no amendment came forward.
It was because there was no time 
Some suggested that the Lok Sabha 
might extend the time for this so that 
the whole Bill may be considered 
during the inter-session penod 
That was not allowed by the Chair
man He said that there was short
ness of time The members could not 
therefore give proper thought to this, 
and that is why no suitable amend
ment was brought forward by any 
member Therefore, we should not 
delete sub-clause (d) of section 7 
Sub-clause (d) of section 7 should be 
allowed to stand as it is, and a com
prehensive measure after taking into 
consideration the suggestions of the 
Election Commission and also other 
suggestions m this regard should be 
brought forward by the Government 
befoie the next general elections so 
that there is sufficient time to decide 
on this question I would, therefore, 
request the hon Law Minister to con
cede this point at least that nothing is 
going to happen if we delete the pre
sent clause 15 or we allow it to re
main as it is 
16 hrs.

This is the only point that I wanted 
to make I would suggest that clause
15 of the Bill seeking deletion of the 
existing sub-clause (d) of section 7 
should not be passed I have nothing 
to sav against the other provisions of 
the Bill

srr arm it *  i& n  V  $ i
niCT ’flr fsR vtTtvrs

’TPT tfT
rfOPZ fr, *JST STVTV
^1 A ft. v*  *rw 
v r ?  qn# u? $  fa

m  'rfh:
friNfaCTPT wrs fa «frr?r i w t
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"The elections to the House of 
the People and to the Legislative 
Assembly of every State shall be 
on the basis of adult suffrage, that 
is to say, every person who is a 
citizen of India and who is not less 
than twenty-one years of age on 
such date as may be fixed m that 
behalf by or under any law made 
by the appropriate Legislature and 
is not otherwise disqualified under 
this Constitution or any law made 
by the appropriate Legislature on 
the ground of non-residence, un
soundness of mind, crime or cor
rupt or illegal practice, shall be 
entitled to be registered as a voter 
at any such election”

v iferer *T fa*' q1?  s w w  | ft?
^  airPRT aft 5TH-*3fti*T,

*tt^«, sr *rk sHfrrar 
s?f*re*r %  U Ts ra  q r  P s H 4 i r ^ r $  ^  
^ tt, ^  after % tftr <tt TfaraE# ft *^tt i

“ N o  p e rso n  w h o  is  not, a n d  e x 
ce p t  as e x p re s s ly  p ro v id e d  b y  th is  
A c t , e v e r y  p erso n  w h o  is, fo r  th e  
tim e  b e in g  e n te re d  in  th e  e le c to ra l 
t o l l  o f  a n y  co n stitu e n cy  s h a ll b e  
e n t itle d  to  v o te  in  th a t  co n sti
tu e n c y  ”

f a f f  %  *TT# IT? 5  f f  W R  f a f f t
®rf«Rr % fsw srassn ^  t  
f a a t  i  <fr s *r
vt «rte ftm  i ^
fa r qft >RrT3r (*ft) if *ts *P?rr ’Wf 
fc :

“for prohibiting the delivery of 
any ballot paper to any person for 
voting at a polling station if at 
the time such person applies for 
such paper he has already such 
a mark on his thumb or any other 
finger or does not produce on de
mand his identity card before the 
presiding officer or a polling offeer 
of the polling station”
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* *  ^  3  «npx* * * *  ^  t
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’arfe? 1 $a ara f t  f f e  a  r*r î r a*tr 
»FR!ft % vrnir, fara aa ftp a 
^ *pft far* f w  |, *rnja aat ara 3r 
aar 5a arcr «ft w  aaa qm arrra f t  

agtfcra a f t  1
*  $ a *t  a ia  a  a ?  aT^ar i  fa  

’FT^'T a  ^  *T a f  sq’aRPTT ^  ta> 
arforra? xfrc ftfnz&t % irwti f t  
%rr' faafaa-tfa a af?T a *faraa ^ 

t z  arr f l f t r m  ^  % ^ a fa a  
aft >PTarra%aTfaa a^Ta^t*^ I 
i f  V^TT ^l$<n( jj ftp qfta % ?ft»ft 
* f k  $ a *t  q *ft  a fa ^ a  % a ta r % fa a
$ a t  v r f  snR*tT a ft  aft ipf 1 1 f t  aspar

t  ftp ^ r  i x  f  f a  arat m zfm f f t  
ftra^w rnr* a 1 *f' arpT g ftp 
ifb arcr *ft qra a?*a ar? it
faarc arr ftrar ana i

<rt if a svt % a*a«r a faasa 
iarcaT ar^argi 1 *t aTa aft *Tar *nf 
art a aa*ar fr ,V a? af a ?t 

%!Raia> ara |  i aa % aifaaTa? q5t 
fa^war a«? ft a*at f  1 sa it arfoff 
*ft aaa— a^aa a«ff ft a*ar 1 1 3a 
% *rwwm *t sratr aaT ft aa>aT$ 1 
anjar a* $ ft? w  & afSr aa^az t̂ 
form j(att ars ar, ^f̂ a a
arf Pw«w fcrarr »RT ^  ar^TT varsi

w  ^  «nair « r^  ?w  a  %ar iar??ft ^  
?afaa »ra aiaftaa wm #  aftmhr 

vr fN m  Pctt nar |  n a  % an» 
a n f t  a ?  §  a j a  %  « f t a , aft P f  
a x r r f t  <n£f %  a ^ r f t a a  i ,  « h r  %  
«m ? s n a r r  a  ^  f a a  a r r 'a  1 T r * a f  A  
fa  a ^  ata aaat f  fr  sro *a 
^ t < a f a f a * 2 T v t  ^ r a r r |  i f l T v a  j a ^  

f a f a H T  spt « r a r r  f ,  w a ?  ^ra 
t  1 *rtat ar « r r  arar  ̂ % Patf 

q f  ara^'i spt «rr r^t 1 1 a? araawr % 
fa^ ^ rn frar, ^ fa a  ?a aro aft «na 
a  ftpar arrT 1
Shri Kodiyan (Quilon-Reserved-Sch. 

Castes) rose—
Mr. Deputy-Speaker: I shall give the 

hon. Member an opportunity to speak 
in the second reading; also to Shri 
S. M. Banerjee.

Shri A. K. Sen: Mr. Deputy-Speaker, 
Sir, Shri Khushwaqt Rai and Shn 
Shree Narayan Das both felt that we 
should have waited for a more com
prehensive Bill. As I explained to the 
House when this Bill was first con
sidered, we do not undertake a com
prehensive legislation unless the Chief 
Election Commissioner feels the need 
for it. After all, our Act is not so 
defective that it must undergo com
prehensive changes every five years. 
It may be that only a few provisions 
have to undergo amendments or it may 
be that more provisions may have to 
undergo amendments later on.

As I explained to the House on that 
occasion, it has not been the policy 
of the Government to initiate legisla
tion affecting elections of their own 
accord unless the Election Commis
sion feels the necessity of certain 
changes having regard to its experi
ence in conducting elections in various 
parts of the country. The urgency for 
some of the provisions was explained 
on that occasion by me apart from 
the question of having revenue officers 
from the month of January.

The question about the identity 
cards was also very important, as 1
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explained, became if certain consti
tuencies are going to have identity 
cards, then at least two years would 
be necessary first of all to settle the 
Register and then to issue identity 
cards tor all who are on the Reguter 
As I explained to the House on that 
Occasion a trial was made in two con- 
Vgtuetttei i&jr the Chief Election 
•qpmissionef Photographers were 
lent front house td house to * take 
photograph* of persons who were on 
Ute roll and the results were found 
vfery encouraging I do not think any 
hon Member has expressed any view 
contrary to ours regarding the desir
ability of having such identity cards 
to ensure that no impersonation, whe
ther on a small scale or on a big 
scale, takes place anywhere, where 
such impersonations have become 
apparent during the last two general 
elections

What the hon MriaJhors have ex
pressed, t e., those who have been 
„ against this, provision, are the difficul
ties which, according to them, lie in 
the way of implementing it I remem
ber that when the first general election 
was held and the Constitution accept
ed adult suffrage as the basis of our 
Parliamentary institutions doubts were 
expressed not only in this country but 

i.also largely outside about our ability 
to hold general elections covering an 
electorate of nearly 190 million of 
adult voters most of whom were 
spread out in the villages and were 

i,regarded m  Illiterate Various diffi
culties marc expressed and, I think, 

papers outside this country had 
, expressed their dark forebodings 
about the experiment, as they called 
it, of having a general election on 
western lines in such a vast country 
covering such a vast electorate in 
areas far flung and not served by 
good communications and with people 
opt educated in Parliamentary system 
I think we are all very pgpud to say 
today the last two general elec
tions have completely given the lie 
to these darjk forebodings and have 
established the capacity of our people 
not only to support democratic insti-
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tutioh* M r i r f  tedianharge.their own 
responsibilities as intelligent voters. 
If one thing hat impressed the tyhole 
world, it is our system ot free .elec
tion* and our el^ctiop organisation and 
the success which it has acHieyed in 
vouchsafing for the country a healthy 
electoral law and the healthy imple
mentation of the law and in ensur
ing fair and proper elections on the 
basis oi adult suffrage. That has 
been possible because our .Constitu
tion has given a completely independ
ent status to the Election Communon. 
As I said on* the last occasrtfe, 'fit'’ is 
only proper that we pay due^rtmrd 
to the recommendations of the Etac-' 
tion Commission in regard to matters 
pertaining to election . «f)7hen the 
Election Commission recommends cer
tain measures to be taken we should 
not negative those recommendations 
without due and proper considesation. 
We initiated the present Bill on the 
recommendation of the Chie(f Elec
tion Commissioner If there are 
difficulties m implementing the iden
tity cards provision, let them be 
faced by the Election Commission As 
1 said, m any event it does not 
prejudice anyone because no elector 
m any constituency will be under an 
obligation to produce his identity 
card before he gets the ballot paper 
unless identity cards have been issued 
to every man on the electoral rolls. 
That is quite clear I really fail to 
appreciate the strength of the criti
cism levelled by some, what happens 
if it is not distnbuted If it is not dis
tributed, the conditions are not ful
filled The obligation arises only if 
in the constituency the electors have 
been distributed identity cards If 
identity cards had not been distribu
ted, the obligation does not exist * 4

That brings me at once to the cons
titutional point raised by Shn Bra} 
Raj Singh I frankly fail to appreciate 
any constitutional point m the matter. 
Article 326 of the Constitution 0My 
prescribes that our elections jhnnirf 
be on the ba$is of adult suffrage and 
every person above the age o f  21 
will be entitled' to be on the electoral
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roll. Nothing has affected that. On the 
contrary, all the provisions in this 
Bill also are meant to ensure that every 
person in a particular constituency 
is put in the electoral roll—every per- 
ton above tiyg age of 21, who is ordi
narily resident in the area. But, every 
ceu&tacy and, every legislature has a 
right to pnescritw rules to see that 
the person who is on the register is 
the person who comes and casts the 
vote. That is the primary function 
of any electoral organisation. It is 
one thing to say that the electoral 
roll must contain every person above 
the age of 21, who is ordinarily resi
dent there. Nobody disputes that. 
After all, the provisions are meant to 
ensure that. It is another thing 
to say that whoever comes and says, 
I am X  or I am Y is entitled to cast 
his vote In 'order that such a thing 
may toot happen, every legislature 
and every electoral organisation has 
authority to prescribe rules to see 
that the persoi^ who is on the register 
is the person who votes That is why 
all these rules about indelible marks. 
If an hon Member looks at other 
rules, they authorise the Presiding 
Officer or the Polling Officer to put 
questions. You will find that provi
sions are there to put questions of 
every man who comes and says, I am 
A, I want a ballot paper. He has to 
answer these questions properly before 
he entitles himself to get the ballot 
paper, because it is the duty of the 
Polling Officer to see that the ballot 
paper meant for X  is given to X  and 
to no one else. Therefore, these pro
visions are meant to ensure that a 
person who is entitled to vote actually 
votes. It happens in many cases,—I 
Vnow of cases myself personally— 
people have gone to vote and they 

•have found that somebody else has 
already voted for them. He has to 
return.

Shri V. P. Nayar (Quilon): Even
in your own family you may have 
had that experience.

Shri A. K. Sen: I do not want to 
deal with the experiences of my 
family.

Start 8. ML Baaerjee (Kanpur): 
Even dead men are voting.

Shri A. ft. Sett: That is so, because 
they are on the register. The elec
toral rolls are such.

Mr. Depnty-Speaker: Perhaps they 
believe in re-birth.

Shri A. K. Sen: So, these rules have 
nothing to do with the Constitution. 
They are meant to ensure the funda
mental requirements of the Constitu
tion that the man on the electoral roll 
is the man who votes.

With regard to clause 7, I must 
admit that I have not been very happy 
personally myself, so far as the com
plete omission of the clause is con
cerned

Shri v iiaU r Bharucha: I am
glad to he«ii that.

Shri A. K. Sen: You accused us for 
nothing by saying that though an 
independent Election Commissioner 
who happens to be related to me, laid 
down certain good traditions, I have 
brought a Bill deleting that section.
I have not. The original Bill 
does not omit that section alto
gether. It only amends it so as 
to enable persons who possibly 
technically enter into contracts with 
the Government, like any odd persons 
who go to broadcast, to retain their 
qualification for standing as Members 
of Parliament. That was the original 
section. But I must say eertain facte 
came out to which we must pay oar 
attention seriously, and they are more 
relevant in this country than 
England where that law does not exist 
any more. I felt the strength of those 
points when they were first expressed 
by Pandit Thakur Das Bhargava here ' 
on the floor of the House. He AkfiC 
that the Government would be year 
after year procuring from thousands 
and thousands of villagers, not only 
cultivators but people who an tot 
cultivators but who own land, food- 
grains. Also, they would be enter*’ 
ing into contracts, contracts may be 
subsisting, and all these hundreds n i  
thousands of people wndd be dkp* 
qualified if the law stands as it 
namely that a subsisting contract dis—
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qualifies a man par #e, unless we 
think of some exceptions. Frankly 
speaking; I would not be party to the 
making of a law which disqualifies 
hundreds and thousands of our people 
simply because the Government has 
chosen to buy foodgrains from them.

Secondly, there are thousands of 
workers, semi workers, people a bove 
the level of workers, engaged 
on a contractual basis, in 
what is called the theka system 
in villages for development works, 
small irrigation works and works of 
that nature. I think an amendment 
was put in by Shri Mahanty whom 
I do not see here now, Baying that in 
Orissa and other parts it has really 
caused great hardship. Here we are 
trying to develop every village on a 
community basis, and dole out works 
connected with the development of 
the village to various people. He 
rightly pointed out that these develop
ment works should be excepted from 
the ambit of the disqualification. 
There is a good deal of strength in 
that.

Then, various other points were 
raised which could not be brushed 
aside simply like this on the broad 
accusation that we are envisaging a 
conspiracy by which we can turn the 
whole country into Government con
tractors and thereby have election 
workers. I do not see why they can
not be election workers even 
now, they need not be can
didates. We are not frightfully 
anxious to have a few odd contrac
tors here and there as election work- 
ers, and I strongly refute the ins
inuation hurled at Government that 
there is sinister design behind this 
Bill or behind this omission, for which 
we are not responsible because it is the 
Select Committee that did it. We 
really tned to appreciate and not to 
dictate as to what Government felt. 
I strongly refute any suggestion or 
imputation to the effect that the Gov
ernment has thrown away this sec
tion 7 simply because it wants to pack 
tbe country with a horde of contrac
tors running as election agents for the

Congress. I hope even our want 
enemies will acknowledge that after 
all in the last nine years Government 
has not set a bad pattern for a demo- 
era tic Government, and that the Ins
titutions which have thrived ere com
parable with the best institutions ia 
every democratic country. Lap—  
have been severly dealt with, and we 
do not lag behind other countries ia 
our standards of public morality, and 
in our attachment to democratic ins
titutions. I hope that this Govern
ment will not alow itself to be made 
a party to any design which seeks t» 
subvert the very foundations of our 
democratic institutions.

I think these are the main points 
and the rest, I think, are merely con
sequential, and I do not think any 
serious exception can be taken to any 
of the other provisions^

Mr. Deputy-Speaker: The ques
tion is:

“That the Bill further to ameiul 
the Representation of the People 
Act, 1950, and the 'Repesentation 
of the People Act, 1B51 as reported 
by the Select Committee, be taken 
into consideration.”

The motion was adopted.
Mr. Deputy-Speaker: We shall now 

take up the clauses.
Clause 2— (Amendment of Section 3)

Shri Bhakt Darshan (Garhwal): I 
beg to move:

Page 1, line 12,—
after “House of the People'* 

insert—“i.e. the Lok Sabha”.

STlTTR, A *T aft 7SPT * t 
f t  f .  ’JST *** t  W  *  
“sr.-foF ̂  t « t  3tr swot $ «rr i* 

*T IT W w  ■
jj fa  jyr ^  jRrm <mr t  f t  i  
a 'f w r  zn  v

w  H f t
a n ? fa ir r  “ s t a - s s r "  «srar
« ft  sw ftr fasrr *rer fc ; 4  w n ts u
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a ^ r  #  *if (  wr *f fw T  $  •—

" s *  % fav y *  m%  5t*fr * t Ti^rfir 
iffc *t w*if % faff * *  *T«ft fo r  % *mr 
m  Tr -̂*rforc ifft ?ftv-w  5*t 1"

W*TT 4lfafW ff*rfcT
«rr ?ft "Trnr-qf?^”  sm  

vt "ttwhw ” #%3R?rfepn-*raT|’  
*rf? 5TT#T % ffTTT JTĈTT *rarr
?ft vt »wraw *r? $ fa  * t aft 
tFnrrc $ «rfaf?T ^  |  1 Jrt 

| tv wtv*rw m*nr*w fin ft
V *  £ 1 ^TFpfW fafa ‘T’ft

«infl'«uyfo «■># t enrr*»?
VTTWt% iftftTjj

fiw rsrtfi *f*m sraTffr ?*rrt fspffa 
«pa ra §* f t  m ^ F R rr  *n?rr fa ? ft  *  
* g j  anwrewpr **r ^  * fr  % 
*m r sr*r w t t  gtfrftRr f w  «rr, 
g*ft ̂  nw vw  >pt ̂ r  saror
«rr «ftr sft ttst-w  % %*nwH f ,

« F f f  ; f  tft  *?> ^ t = m  fasrr «n f a  
% *rft w  "xjwwn" * 'rforfor 

vk fan srnr 1 ^r «k w^ft <ftr tt far*rc 
ftrqr armT’̂ rfer 1
%  sm^r-sra^r srfipfr ^t s f e  ^4 «.
«rrir 5far-*nrT Trswr*rr srŝ t «ft 
%w vftr wr snr>r vr t| $ ? «rt 4 
!̂ T  g fa W*T TT f«RR fa*TT 3TFT * h
m r  *rt^ g; fa s*rr* fafa w t
5?T qr <T5R̂T STFT *«T I
Mr. Depaty-Speaker: The amend

ment is before the House.
*Shri A. K. Sen: I had explained 

either here or in the Select Commit
te d  that so far as drafting in English 
is concerned, we use the word ‘House 
of the People’ which is used in the 
Constitution. In fact, apart from this 
section, there are various other sec
tions in the Act which use the word 
’House of the People'. But when these 
statutes are again translated into

Hindi, the words ‘Lok Sabha* are used. 
After all, *Lok Sabha’ is appropriate 
in the Hindi context But I do not 
think it will be possible to change it 
here, because it will mean changing 
all over. But; naturally, as we are 
translating every statute, it will find 
its place in the Hindi version.

«rt hww whr • «rar 53 *rr m m
^  I  ft? sr*rcr «rtf «n: <rc nwftorr
*  f^rrr f w  3nrtf«TT 7

W m ffn ^ r r  • » ? £ 1
eft m  f a  ?rt ^  ^ 7 >  ’

: *lr ?rgt 1

w « r o  n^hn? w i  ? r̂ t o t  ilt
«rran |  in v fh T  ?T5fft«r4
^t ^t w  % ’

V f  *TR*Ttq ( R W  5ft I
The amendment was, by leave, with

drawn.
Mr. Deputy-Speaker: The question

is:
“That clause 2 stand part of the 

Bill” .
The motion was adopted.

Clause 2 was added to the Bill. 
Clauses 3 and * were added to the Bill. 
Clause 5-{Amendment of section 14) 

Dr. Samantainhar (Bhubaneswar): I 
beg to move:

Page 2, line 3,— 
for ‘the 1st day of January' 

substitute ‘the 22nd day of March'.
While moving the Bill for considera

tion originally, the hon Law Minis
ter had said that since the financial 
year was closing on 31st March, the 
date 1st March would not be suitable 
for the officers who would be busy 
with revenue collection work, and that 
was why it was proposed to change 
the date to 1st January. But I had 
suggested that it should be 22nd 
March. The reason for this is this. 
In my constituency of Bhubaneswar, 
revenue collections are done in the 
months of January, February and
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fttarch. So, there will be some little 
&9fet|lty even i! it is 1st January; in 
some constituencies of Orissa, the 
revenue collections are made during 
those months.

So, my amendment is that the date 
should be the first day of the year 
according to our new calendar. The 
Saka era starts from 22nd March. So, 
I have said that the electoral rolls 
should be changed according to the 
new calendar, that is, instead of 1st 
January, it should be 22nd March 

Mr. Depoty-Speaker: The amend
ment is now before the House.

jpifsr. ^  *r«rt<rT snger
TTST g .

Page 2, line 3,—
for ‘January’ substitute ‘Novem

ber’.

w *nr fa 's *
$ fa arm f 5T ’IT *t?lft gir

*rr fa ^
aft arrff *  tizrtff *  OTcfr i  i f *
% fftgrer # IHFT 35 |  I A  £
O p  t t p t  = ;( \ ) ( n ) %  J R T  IT? T  
3TT |  far qf<f iT W T Jft S T

T f t  ^ r  arr̂ r cfr ^  %• < T fa *rrt
ft  w fatr v  farm  arro i 4  * < m r  g fir 

*^ t e B r * T * r s * r ;r w  
|  f a  ?rfcr wrrf vft f  3[ f W f  % w  
w n f t  f< r«rra '-*TR- f t  ^ r ?  w f t  * t  
f«F«fV fr*r<rn: v f  e ra w  *  ^rrft $  
eft w  ft  f̂ rar *  fa s r
arnj i

* ^ a f r r ? r s f e r % ? r l * R r  
pror# $  * t  fa  *rc«rrtf ? bt ft »r$ wfr* 
w rit  ¥7 ft * m |  $ «fk
*• *rrf «rtr *  tftr af
«n^T«ft % S(T̂  #  ̂  sf̂ TT T̂iPTT
1 1  w tlfr  sp fs^  fa «  en$ ft * r  ifrft, 
t v  ^naf^T i f  *?' g m *  fcrt ^irprr j ,

xftx  iw i g a T g fa  * r r * f t a  w
<nc imfrterT ft f«nrc % w r f t  
% w h «rc  ?rc*n: i  *to v t  fair 
a r tf tft w  « f t f f  %  fa r * < « w  < |p n w w ir  
^ i t  1 w  ft ftt f»TT «ft vnperfft^n: 
* t f ^ * T e r T « f r $ 3 g * « r $ * f t » » #  
"̂ rget $ fa  qg *r4 af'wfl' % * n ^  *
*r arw, %f(K w  vt Pwrc fc fa  ^  
w *  w  fafa Tfft arw, $ fa*  * 1  ift 
*< r  ft  * ^ 7 c r  $  far m x . q *  ^ t  
f t f f  v S t  o rw  eft ^  w  %  gf-w rr- 
ar<w t̂«ft 1 «m: «rm  | fa  m^rfhr 
Prftr *rCr̂  f^rrc spr p n  

1

Shri A. K. Sea: There is a good deal 
of misunderstanding. When we say 
‘January’, it does not mean that 
everywhere we start in Januaryp It 
only makes it possible to start work 
in January; where it  is not possible 
to start work in January, it will be 
in March, as they did in Orissa, and 
m November in some of the hill States. 
Of course, previously we could not go 
before March That was the difficulty. 
Now we can start from January. That 
does not mean that we can start only 
in January m places where the snow 
is 6 ft deep

Mr. Deputy-Speaker: I shall now
put amendments Nos. IS and 26 to 
the vote of the House The question
is:

Page 2, line 3,—
for “the 1st day of January” 

substitute “the 22nd day of 
March”. * *

The motion was negatived. m *
Mr. Deputy-Speaker: The question 

is:
Page 2, line 3,—

for "January”  Mbstifeut* “Nov
ember” .

The motion v u  negatived.

the People ^702
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' tfe*. Uepaty-Bpeaker: The question
is:

"That clause 5 stand part of the 
Bill".

The motion was adopted.
Clause 9 was added to tfie Bill.

Clauses 6 to 8 were added to the Bill.
Clause 9— Substitution lof new sec

tion for section i%  Correction of 
errfWes in ilfcrot'fll froMs). ,

* t ’
glu-l Sfiree Narayan Das: I want to 

refer "td arfiendm4£t No. 10.
«

Mr. Deputy-Speaker: He has spoken 
on it already.

Shri Shree Narayan Das: My
amendment reads.

Page 3,—
••"•after line 16, add—

"provided further ‘*ftat before 
taking any action ifilder this’’ sec
tion the Electoral Registration 
Officer shall consult the statutory 
local authority, if any, functioning 
in the arta concerned".

There j s  a provision that the Elec
toral Registration Officer is going to 
be empowered to remove errors or 
defects or remove certain names, 
names of such voters who are dead 
and so on I know that at present the 
electoral rolls are prepared with the 
help of panchayats, wherever they 
exist, or with the help of some other 
local authority. Therefore, in matters 
concerning deletion or amendments to 
the rolls, these authorities, that'is, the 

•panchayats or other local authorities 
with whose help the electoral’ roOlffife 
prepared, should be consulted by the 
Electoral Registration Officer.

Shri A. K. Sen: That is a matter fer 
rules. In fact, the rules are geing'to 
be settled after consultation with tHfc 
parties concerned.

Mr. Depgty-Speiker; , f l  ttifs j s  M<$/t 
to be provided for under the futel, The

hon. Member has no cause for com*
plaftit.

I shall now put clauses 9 and 10 to 
the vote of the House, 

tfhe question is:
“That clauses 0 and 10 stand 

part off the Bill’'.
'The m otion  w a s  adop ted.

Clauses 9 and 10 were added to the 
Bill

Clause 11— (insertion of new sec
tions 31 and 32 after section 80. 
Making of false declarations. 
Breach of* official duty in connee*' 
tvan wtfn tne preparation etc. cp 
electoral rolls)

Shri Khushwaqt Rai: I beg to move: 
f  age 3, lines BS- uid'97;—

for “five .}vvndred rupees" sub
stitute “five thousand rupees”.
0hri ghfefct Dsiftan: I beg to move: 
page 3, line 29,—

after "fine'' iniert—“which may 
extend to five hundred rupees” .

3TT«T4T S»T W * *
*  ^  fa* J f t  h *npr
if HWt HTPT

| -3»t *  *<rw *pr tfr# ^ r r
pwtfVfT *r n f I  t ’rfa" 
sfTSft WW *Tf̂ Tr $  I

IT *  S'S 
fan & fsre *
jio  o ww era. % #  *ftaT fwfiTff

"t 5TPT I !TT 4 :an̂ TT £ f t  irft ■ 
jT r̂ytr ^sn^r v f  w f t r r  *ft!t Ŝt 

^  v ffft tfr tfrar.
#r *r*»rr irfr *r Rfra-
yif siff ifm  i
Mr. Deputy-S*e*ker: -The -amend

ments are before the House.
Shri DC. C. JSfet: I want'fc 'oppaee 

this amendment.
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Mr. Depaty-Speaker: it is very late 
In the day to oppose the amendment*. 
Yes, he may speak.

Shri M. C. Jain: This Is an amend* 
ment that the amount of line should 
extend up to Rs. 500 and another of 
my hon. friend here which says, it may 
extend to Rs. 5,000. I say no limit 
should be prescribed and it should be 
left to the discretion of the court and 
it will depend upon the nature of 
offence. So, I say the clause should 
remain as it is.

Shri A. K. Sen: W e cannot accept 
the amendments, Sir, because they 
will come in conflict with other pro-
'Vfi.VSNV

Mr. Deputy-Speaker: I will not put 
these amendments to the vote, amend- 
mends Nos. 1 and 27. The question is:

Page 3, lines 36 and 37,—

for “five hundred rupees” sub
stitute “five thousand rupees”.

The motion was negatived.

Mr. Depaty-Speaker: The question 
is:

Page 3, line 29,— 
after “fine" insert—

“which may extend to five 
hundred rupees” .

The motion was negatived.

Mr. Deputy-Speaker: The question
is:

"That clause 11 stand part of 
the Bill."

The motion was adopted.

Clause 11 was added to the Bin.

Clauses 12 to 14 were added to the 
B ill

O b w  15.— (Amendment of section 
7)

Shri Bm ran Iyer:. Sir, I beg to 
move:

Page 4,—
for line 20, substitute—

‘ (a) for clause (d), the follow
ing clause shall be substituted, 
namely:—

“ (d) if there subsists a contract 
entered into in the course of his 
trade or business by him with the 
appropriate Government for the 
supply of goods to or for the exe
cution of any works undertaken 
by that Government;” .'

Shrimatl Rena Chakravartty (Basir- 
hat): I beg to move:

Page 4,—

for line 20, substitute—

‘ (a) for clause (d),,the follow
ing clause shall be substituted, 
namely:—

“ (d) if there subsists a contract 
entered into in the course of his 
trade or business for the supply of 
goods to or for the execution of 
any works undertaken by that 
Government;”.’

Shri Khushwaqt Rai: I beg to
move:

Page 4,—

for line 20, substitute—

‘ (a) for clause (d), the follow
ing clause shall be substituted, 
namely:—

“ (d) if there subsists a contract 
entered into in the course of his 
normal trade or business by him 
or on his behalf with the appro
priate Government for the supply 
of goods to or for the execution 
of any works undertaken by the 
Government;”.'
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Shri B. D u  Gapte: I beg to move: 
Page 4,—
for  line 20, substitute—

‘ (a) for clause (d), the follow
ing clause shall be substituted, 
namely:—

“ (d) it whether by himself or 
by any person or body of persons 
in trust for him or for his benefit 
or on his account, he has any share 
or interest in a contract for the 
supply of goods to, or for the exe
cution of any works undertaken 
by the appropriate Government;"/

Shri M. C. Jain: I beg to move: 
Page 4,—
for line 20, substitute—

‘ (a) for clause (d), the follow
ing clause shall be substituted, 
namely:—

“ (d) if there subsists a contract 
entered into* in the course of his 
trade or business by him with the 
appropriate Government for the 
execution of any works under
taken by that Government;” .’

Mr. Deputy-Speaker, Sir, this 
amendment relates to the deletion of 
clause (d) of section 7.

Shri Shree Narayan Das: Sir, will 
my amendments be taken as moved?

Mr. Depoty-Speaker: He did not
rise then. All right; let it be moved, 
No. 12., and also 11.

Shri Shree Narayan Das: Sir, 1 beg 
to move:

Page 4,—
for line 20, substitute—

(i) '(a )for clause (d), the fol
lowing clause shall be substituted, 
namely:—

“ (d) if there subsists a contract 
in course of his trade or business 
whether by himself or by any per
son or body of persons, in trust 
tor him or for his benefit or on

his account in which he has any 
share or interest for the supply 
of goods to or lor the execution 
of any works undertaken by the 
appropriate Government;”
(ii) Page 4,— 
omit line 20.

Shri Easwara Iyer: Sir, before the 
amendment is discussed I would like 
to have a clarification from you. Under 
the Rules of Procedure—Rule 80—I 
find this:

“The following conditions shall 
govern the admissibility o f 
amendments to clauses or sche
dules of a Bill:—

An amendment shall be within 
the scope of the Bill and relevant 
to the subject matter of the clause 
to which it relates.”

The amending Bill came out with a 
particular clause for the amendment 
of section 7(d). An amendment may 
be brought for the deletion of that 
clause. But, what the Select Com
mittee has done is to delete the ori
ginal section 7(d) I would like to 
have your ruling as to whether it is 
possible under Rule 80.

Mr. Deputy-Speaker: I will look 
into that. The amendments are before 
the House.

Shri Jain may continue.

Shri M. C. Jain: Sir, enough has 
been said on this clause 15. The 
arguments advanced in favour of 
deletion of clause (d) of section 7 
have been that thousands and lakhs o f 
people will sell their foodgrains under 
the new policy of the Government to 
the Government and that a large num
ber of development works ere going' 
on throughout the country so that so 
many small people will be doing those 
developmental works and if this clause 
stands as it is they will be debarred.

Mr. Deputy-Speaker, Sir, both these 
points are correct. But both these
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[S hu i4  C Jajn] 
categories could be safeguarded other
wise than by deleting the whole clause 
A  great wrong is being committed by 
that I would point out to the hon 
Law Minister, by all means safeguard 
these two categories, but there are 
other categories which do not deserve 
any safeguard at alL For instance, 
there is a contractor He is doing
certain work in the P.tf D of the 
State or the Central Government In 
some case, he is black-listed due to 
various misconducts by the Executive 
Engineer or some other higher autho
rities Should he be allowed to become 
a Member of Parliament or State 
Legtslsiu&e* 2/  »y? i&tve to sateguaiti 
certain categories of people do we 
not have language enough which could 
cover those categories and debar con
tractors of bad conduct, etc from 
becoming Legislators9 I think this 
is what Shnmati Renu Chakravartty 
has m mind

There are those people who sell 
foodgrains and other things to the 
Government There are ali>o other 
growers who sell them to the Gov 
ernment If my amendment is accept
ed they will not be debarred. Not 
only that In the original Act the 
persons who were m partnership etc 
were all included These persons will 
also be safeguarded When a person 
himself supplied things to the Govern
ment, only he was tp be debarred By 
omitting the whole clause, just as 
Shri Bharucha has said, we are open
ing the flood-gates of corruption My 
amendment reads like this

“ (d) if there subsists a contract 
entered into in the course of his 
trade or business by him with the 
appropriate Government for the 
execution of any works under
taken by that Government,"

That is te say, only those people will 
be covered who execute some work. 
It should not be difficult for the hon 
Mirtister to accept this amencbhent It 
means that the foodgrains dealers or 
the growers will be safeguarded and

they can become Members of Parlia
ment or the State Legislature I do 
not think the implications involved ia 
deleting the full clause are being 
realised Contractors who 9re in cons
piracy with some officer  ̂ and who 
fleece the Government *taeasdry are 
being allowed The flood-gates 4 rt 
being throWn opetf for ihem to becdfoe 
Members of Parliament or fhe'titate 
legislators This is a very seribus 
thing

The example of England has been 
quoted In England there is a public 
works department and there are con
tractors Bat their standards are 
different To import that practice into 
our country is to delude ourselves, to 
say the least So, I plead with all the 
emphasis at mv command that, this 
amendment should be accepted If it 
is accepted, those categories will *be 
safeguarded andjthose other categories 
which do not deserv£ t6 be safeguard
ed will be excluae&

% 3FT 5TSPTT & I
<r*TT " w t  f *  wrr fanrifa” strt

m  3Tfcft £  <ft *CT*PTT far* » T5<T<EK
?r ?*r srm %
ST#)- wrpTT w  " ^ 7
f * "  sTifr ?fT*n 1 s*rfTJT j? smsm f  

* 5ft*rcr fr m  #  s n  m * - 
•srt N W re  Im t 1

ffwrc % mentor # «F?r «rr 
f r  o t t  w  T$m  rfr fs r a *  q f a r v

f  w  f t w rrfvwiTs $• 
a r# r  1 s*r qresT 5

#Pp?t ^  w  It f  ft?
v n w r
#  «fr ft? m tw e m  v &k

m W W ff *IPRr TWWTWww 
w i w ,  S f o r  v r c  m a^fhrn
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ft, *ft f f  ftmrftr-
iftnr i

jf fa  «p»ft iprt t ^ c R m  »mf- 
*sw far «rm fa<rr ft xftz 3** tr& 
«w**rr t  fa  %■

i t  t  1 #
«? ^Prffcrifatfta % irk *ft tp&x 

$ t ** hz w w  s ir ^ r  $ fa  
1?rf vt *ftw IT St TT "%7P- *r«Rt fc

‘ fsw sr*r *$t ?> *npff | 1

'fc*T<t % *rm̂  v *pV *t*
«r? $ fa tr? -̂ qfft f 1 «niT 
ipm * *rr irxtr^r s in f^

f , ’tt 5?far *rr sfosFK
?>tt t̂lffrq-, *nfa, -for iWT* tfrr 
5Enf«rzfr * t?t ft, f  *r̂ »ff % for jt? 
¥*fir t  fa  5#r ?$• «r *
«rw 1

** i?T3*r <rre rPT3f *t fifim 
«r ss sr̂ P" tt fsrr «rr r̂ in 

it*  * <rw fe=r ¥t srrr rt 5* 
sr*rc srirr fa^r «rr~

“As I said to the Chairman I 
think that my feeling is that for it 
to go out from this Parliament 
that we were relaxing the strict
ness of our rules about disquali
fication and it would certainly go 
out ’to certain parliaments that 
ire were relaxing our rules about 
corruption—would be morally a 
yafh«flr bad thing to d o ”
m

^  «rr ft jtk sf sr
*W  *rrct *rrfft i 4
v m  *r$m  f  fa  jrm r aft sntrt* I
* ?  <?f IfcT 3*27 flT srpafT $ fcftfSw
* f  | fa  *w f«r ir 
** '

Shri Barman: Sir, I would like to- 
say a few words about Shri Easwara 
IyecJIjjBbJection. ***■ Ho«rte»«oa>imt- 
ted Ihe1 ofigmal amendanf-BSl which 
was bfcfere the House for making fm** 
fh6i  additions and alterations and also- 
authorised it to make consequential 
Amendments if necessary By (his 
elause 15 the Bill suggested cer
tain amendments to the original clause 
7(d) of the 1951 Act An amendment 
does not mean only changing words 
here and there By that commitment 
*f the Bill to the Committee by the 
House, the whole of section 7 was 
before them for making additions or 
a1teratibh^o("*#lfat«fer it thought fit 
It was tptft? with&'it* competence 
Now, tflis is the recommendation o f 
the Serect Committee If the House 
agrees with the Select Committee, I 
do not think there is any bar on that 
I have not read that rule, but I do not 
think there is any bar on the Select 
Committee recommending to the 
House the deletion of the clause itself 
if the Select Committee finds that the 
intention of Government cannot be 
otherwise fulfilled By the original 
Bill itself this sub-clause was before 
the House for consideration, because 
according to Government it required 
some changes If those changes are 
suggested in the form of deletion a t 
the sub-clause itself, I do not think 
there is any rule that bars it.

Shri Easwara Iyer. I would like fa? 
say one word in clarification All 
that the amending Bill was concerned 
with was sub-section (d) of section
7

Mr. Deputy-Speaker: I have follow
ed that

Shri Easwara Iyer: Therefore .

Mr Deputy-Speaker- The point 
made out by Shri Easwara Iyer was- 
that in the original Bill that was. .here 
and which was referred to the Select 
Committee the intention indicated was 
that sub-section (d) of section 7 was 
be amended and nothing besides that. 
Every day we are discussing such 
subjects here, and if an hon Member
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brings an amendment that tone other 
section In the parent Act be amended 
we rule it out an the ground that it 
is not within the scope of the Bill that 
is before us. Therefore, hi* conten
tion is that because it was intended 
that only sub-section (d) be amended 
and there was an amended form of 
sub-section (d) given, the Select Com
mittee has gone beyond the scope of 
the original Bill in amending other 
portions of the same section. This is 
what Shri Easwara Iyer has pointed 
out. I find that it is correct so far as 
that goes. But so far as the delibera
tions of the Select Committee are con
cerned, it is possible that this question 
might have been raised there and the 
Chairman of the Committee must have 
given his decision or ruling that the 
Select Committee was within its rights.

Now, if the House thinks that this 
was not within the scope of the Com
mittee, then the only remedy is that 
an amendment could be brought here 
so that the House could decide that 
the original position should stand For 
that purpose, Shri Shree Narayan Das 
has brought m an amendment— 
amendment No. 11—which is going to 
be moved by him. We shall see how 
the House decides it. It is for the 
House to decide it; if it feels that the 
Select Committee had gone beyond the 
scope of the Bill, it could restore the 
original position that was in the Bill 
when it was introduced here.

ShrinuUi 4£enn Chakravartty: I want 
to say that in my experience of six 
to seven years, there had been many 
occasions when the Chair had given a 
ruling that a particular thing is not 
within the purview of anybody in this 
House, or in the Committee, to open 
up and change anything in an amend
ing Bill except that particular clause 
or sub-clause in which the amendment 
Is to be made So, from that point of 
view, I am not able to understand how 
a ruling given in a Select Committee 
can correct a position which cannot be 
taken up on merits?

Shri Tangamaal: (Madurai): If a 
particular section is sought to be 
amended by the amending Bill, and 
if, in the Select Committee, some 
other section of the parent Act Is 
amended, is it open to the Bouse to 
say, in spite of the fact that it was not 
relevant, that that particular amend
ment as emerged from the Select 
Committee is correct? That is the 
point on which I would like to have 
your clarification.

Mr. Deputy-Speaker; I have made 
it clear that we have been proceeding 
on this assumption—rather it is a 
decision of the House—that only those 
clauses can be touched which are the 
subject-matter of the amending Bill, 
and not the other sections 04 the ori
ginal Act. There are many rulings by 
the Chair on that point. I have already 
said that at that time, during; the 
deliberations of the Select Committee, 
certainly this point might have Ifeen 
raised. The Chairman might have 
given a ruling that tHe Select Com
mittee was within its nghts. Probably 
it might have been the case that he 
thought that it was a consequential 
amendment

Now, when it comes before the 
House, it is for the House to decide.
It is not a question for me to decide, 
because it has already been decided 
by the Select Committee. I cannot 
separate portions and say that these 
are the authorized ones and the others 
are not. Therefore, the only course 
open now is that the clause would be 
put to the House. If the House feels 
that the Select Committee had gone 
outside its scope, then it can throw it 
out and restore the original position 
To restore the original position is the 
intention of Shri Shree Narayan Das’s * 
amendment

Shri Easwara Iyer: Apart from 
your ruling, Sir, I would respectfully 
say that here is a case where the 
Select Committee deliberated over it 
and the matter has been raised before 
the Select Committee and the 
Chairman considered the
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Admissibility of the amendment, and 
then the amendment seeking to
delete clause (d) was entered. X
would like to know whether the rul- 
ing of the Chairman of the Select 
Committee is final on this matter; or 
whether in such matters we are bound 
by the Buies of Procedure here which 
have been adopted in this House.

Mr. Depaty-Speaker: Perhaps I
have not been able to make it very 
clear. My submission was that when 
a decision has been taken by the Select 
Committee, it is not for the Speaker 
here to decide that the Committee had 
gone outside the scope. It is for the 
House to decide. That is what 1 'have 
been putting before the House Let
the House decide.

Shri A. K. Sen; May I say a few
wojds on the merits, apart from the 
ruling that you have given and which, 

T n  my humble submission, is the 
proper one. It is for the House to 
decide it, aS you said Apart from 
that, I do not see how my hon. friend 
Shri Easwara Iyer says that it is out
side the scope of the Select Committee 
The Select Committee produced a sec
tion 7(d) which was an amendment of 
the original section 7(d). There is 
one method of amending section 7(d) 
and that is by amending the whole 
section altogether. That is the effect 
of amending section 7(d) as we had 
introduced in the Bill. A  reading of 
section 7(d) will show that the effect 
of the amendment is that it omits it 
because there is no section 7(d) now.

Shri Easwara Iyer: The hon. Law 
Minister is questioning your ruling.

Shri A. K. Sen: I am not question- 
•ang it. I am only submitting.. . .

Mr. Deputy-Speaker: He is arguing 
that even omission is an amendment 
of that clause or sub-clause. That 
is also an amendment

Shri A. K. Sea: I am only submit
ting that placed side by side you will 
find that it has been amended.

Shrimati Kenu Chakravartty: I just
wanted to say that on many prior 
occasions—and on this very amend
ment a point has been raised by Shri 
£aswara Iyer ....

Mr. Depaty-Speaker: That point 
should be deemed to have been closed. 
J will request the hon. lady Member 
to proceed with her amendment

Shrimati Kenu Chakravartty: If you
have already decided on that point 
then the House will have to give its 
opinion.

Mr. Deputy-Speaker: Does she want 
to speak on her amendment or not?

Shrimati Renu Chakravartty: We
are now discussing whether this is at 
all allowable or admissible.

Mr. Deputy-Speaker: She might say 
these words also because the House 
has to decide it.

Shri H. N. Mukerjee (Calcutta— 
Central): Is it not necessary that there 
ts prior authorisation given by the 
House to the Select Commmittee to re
open certain provisions in the original 
Act if necessary? That goes to the 
root of the matter. On previous occa
sions, particularly in reference to the 
Preventive Detention Act, there have 
been certain amending Bills * ich 
came up before us and we had to put 
forward that it is necessary for us to 
amend certain other sections of the 
original Bill, but it was always said 
that this is an amending Bill and 
therefore it had to be confined to cer
tain particular specified sections.

On this occasion it appears to have 
happened that the Select Committee 
took it upon itself to amend the ori
ginal provision of the Bill which had 
nothing to do with the amending Bill 
placed before the House. The Select 
Committee had only something to do 
with the amending provisions pro
pounded by the Government and had 
nothing to do with the original provi
sion. I think some sort of confusta* 
has taken place.
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Mi, B ^n ty-gpXkwr; There is no 
eantvokKi so far as I can think. It is 
dear. So many tinea we have decid
ed that the Select Committee shall not 
go out ef the scope of what has been 
referred to it. Now, the hon. Law 
Minister has stated that the Select 
Committee has not gone beyond its 
scope because, as he says, even the 
omission of a clause is also an amend
ment of that clause.

I have said that even if we presume 
or take it for granted that the deci
sion of the Select Committee was 
wrong, that it was unauthorised, then 
the Speaker cannot take it upon him
self to reverse the decision of the 
•SfttarJ .Cntnmtttas X* &  -fnr dhp Xsv&p 
to reverse it if any such irregularity 
has happened at all.

Shri H. N. Mukerjee: Can the House 
do it in this fashion of more or less 
giving retrospective accord to some
thing which was done without real 
authorisation?

Mr. Depaty-Speaker: This is what I 
am saying, i.e., that in this House an 
amendment will be moved to it. Now 
that amendment is before the House 
and the House can accept that amend
ment. The result then would be that 
what hon. Members think was un
authorised would be set right.

Shri H. N. Mukerjee: Since there are 
certain mechanisms of action, which 
have so far been built upon pre
cedents, are we not going to demolish 
some of those precedents?

Pandit Thakor Das Bhargava: Sup
pose, the Select Committee was not 
authorised—whether it is authorised 
or not is a different matter; according 
to me the Select Committee was auth
orised to delete it—then my humble 
question is whether this House is 
competent to delete it or not.

Shri V. P. Nayar: Under what rule?

Pandit Tfcakur Das Bhargava: Un
der any other rule. Whenever we

the People £7;$
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legislate we always see whether it is 
proper to continue, delete or amend ft, 
I quite agree with the hon. Law 
Minister that debate is also an amend
ment. Suppose the Select Committee 
made a wrong decision, then this- 
House is perfectly competent to amend 
it or do whatever it likes with it.

Mr. Deputy-Speaker: This is what I 
said.

Shri Easwara Iyer: Sir, my hon. 
friend, Shri Kodiyan, may speak on 
my amendment. I have moved the 
amendment formally.

i t  6a.

Shrimati Renu Chakravartty: I
have moved my amendment. The 
real reason why I want to press this 
amendment is that I have been verjr  ̂
surprised to find that the Select Com
mittee has taken away a very import
ant clause not only from'the original 
Act, but even from the amending Bill, 
whereby people who had any direct 
interest in contracts were disqualified 
for standing for Parliament. Only a 
few days ago, we heard the horrors 
with which certain Members spoke 
about allowing Members of Parlia
ment to become members of the 
Boards of directors of public corpora
tions because that was going to cor
rupt Members of Parliament. At that 
time, we said that although there was 
a corrupting influence, no doubt, 
because of political and other reasons, 
we wanted that people with public 
opinion and public conscience should 
also be associated with public corpora* 
lions. It was pressed again and again 

.''•that ofice we allow them to come into 
commercial undertakings, this House, 
will become corrupt. Now we are 
throwing open the floodgate and wo 
are allowing people who have dirept 
interest in contracts and those Mlo 
are going to participate in commer
cial dealings in which the Govern
ment is a party. We are allowing 
these very people to come into the- 
Parliament.
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The original Act was very clew and 
X weald like this House to accept that 
original clause which said:

"it  whether by himself or by 
«ny person or body of persons in 
trusrt for him or for his benefit or 
< » his account, he has any share 
•r interest in a contract for the 
•supply of goods to, or for the exe
cution of any works or the per
formance of any services 
undertaken by, the appropriate 
Government;”

That person will be disqualified. I 
would be prepared to take away “the 
performance of any services” because 
that in itself would not necessarily 
"be a contract or a commercial commit
ment on behalf of the Member of this 
House, to anything done in a com
mercial way for profit. Instead of 
doing that and taking away that small 
provision 'performance of any services 
undertaken’ which might prevent 

-Members of Parliament participating 
in many good works and services of 
the Govemrrent, we are not only not 
accepting it, but also the original 
amending Bill which stood thus

“ If there subsists a contract en
tered into in the course of his 
trade or business by him with the 
appropriate Government for the 
supply of goods to or for the 
execution of any works under 
taken by that Government”

This was what was in the Amending 
BUI. The Select Committee in its 
wisdom has even taken away this 
®ven this has been taken away, if 
* e  J«dge this, we will see that the 
Select Committee has done this, m 
OTder to a U o w  the contractors to cap- 
tare this House. It is a shocking state 
«T affairs that we are taking away 
this sub-clause entirely. We are omit- 
«ng it I could understand if there 
■was deletion of a small clause which 
would have a much broader meaning 
than actual contracts, actual making 
«  profits in commercial dealings jvith 
the Government. That I would 
understand. Instead of doing that, we 
have deleted the entire clause even 
303(Ai) L.S.D__6.
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in its amended form a* it was thought 
fit by the Government to bring for
ward in the amending Bill. I think 
this is a shocking state of affairs, that 
those very Members of this House 
who so many times threw up their 
hands in horror that we should not 
go even to public corporations—even 
one Member of the House should not 
be allowed; they should be disquali
fied—are going to pass the amending 
Bill throwing open the doors to those 
who wil, have direct contracts with 
the Government and we are going to 
allow them to come in as Members 
of this House Therefore I strongly 
oppose this omission, and I hope this 
House will reject it

Shri Naushir Bharucha: We must 
put up a board “All contractors wel
come” .

Shri Kodiyan (Quilon—Reserved— 
Sch Castes): I am very sorry that the 
Select Committee recommended the 
deletion of section 7(d) of the 1951 
Act As has been already pointed out 
by Shnmati Renu Chakravartty nd 
also other hon. Members, it is a very 
dangerous amendment Though it 
may look very simple, it is of far- 
reaching importance, and it has far- 
reaching consequences, because in my 
opinion it is against the very spirit of 
our Constitution, it is against the 
growth of democracy in our country 
We want to preserve and maintain 
the independence of Members of Par
liament and the State legislatures, so 
that we may function according to our 
Constitution and democracy in our 
country may prosper I am sorry that 
the Select Committee has taken surh 
a very dangerous decision. I appeal 
to the hon Minister even at this very 
late stage to accept amendment No. 17 
moved by Shri Easwara Iyer.
17 06 hrs.

[M f  S p e a k e r  m  th e  C h a ir]

Shri Easwara Iyer: The reason given 
by the Select Committee for the dele
tion of the original sub-section (d) 
itself was the future trend that may 
be there regarding purchase by the



Iii 6721 Representation of 20 DECEMBER 1958 the People 61~
(Amendment) Hm l[Shri Easwara Iyer]

Government of foodgrains and the
likely consequential wholesale dis-
qualification of persons. I certainly
cannot see how that can be a ground
for the deletion of this sub-section.
In order to prevent an evil, you . ant
to perpetuate another evil. We agree
in principle that it is not desirable for
Members of Parliament to have deal-
ings with Government and get crumbs
or favours from Government, but we
are envisaging a condition in future
where the Government may propose
to buy foodgrains so that every sup-
plier of foodgrains may be hit by this
disqualification, and therefore in order
to eschew that evil, we import other
evils also. If I may be pardoned for
using a common proverb, fearing a
mouse you are setting fire to the
house.

H.ere is a clause where the thin end
of the wedge is being driven to allow
Members of Parliament to curry favour
with the party in power whereby the
independence of the Members of Par-
liament is to be warped by such ten-
dencies. We strongly and emphati-
cally oppose the deletion of this
section.
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the People
(Amendment) Bill

., ~~ 'l;f', ~ Ift~ 'liT li~ "fror I

Shri A. J{. Sen: I said while I was
replying to the debate on the motion
for consideration of the Bill as report-
ed by the Select Committee, that I
was not personally very happy about
the complete deletion of section 7 (d).
At the same, we had to take into con-
sideration the possibilities which were-
raised by 'various Members, namely,
the possibilities of disqualifying
hundreds of thousands of people who
may be selling a few maunds of food-
grains to Government.

We are prepared to accept amend-
ment No. 28, which, I think, meets the
position very fairly, so that contracts
with the appropriate Government
would be disqualified, whereas a con-
tract for sale of goods such as food-
~rains and so on, which are not so im-
portant, would be exempt.

Mr. Speaker: I shall put amendment
No. 28 to the vote of the House. The
amendment reads thus:

Page 4,

for line 20, substitute:

'(a) for clause (d), the follow-
ing clause shall be substituted,
namely:-

"(d) if there subsists a contract
entered into in the course of his
trade or business by him with the
appropriate Government for the
execution of any works under-
taken by that Government;".'.

Shri Naushir Bharucha: What about
supply of goods? That is not there.

Shri A. K. Sen: Goods should be ex-
cluded. That was our original Bill,
but the present amendment excludes
goods.

Mr. Speaker: The earlier portion
does not seem to fit in with the later
portion. 'In the course of his trade or
business for execution of works under-
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[Mr Speaker] 
taken by that Government’ Thu 
normally appears to be supply of 
materials and goods

Shri A. K. Sea: Even a contractor's 
business is ‘in the course of business’. 
That was in the original Bill also

Shrimati Kean Chakravartty. Does it 
mean that anybody who goes m for 
supply of goods to Government will 
be exempted9

Shri H N. Makerjee: Amendment 
No 17 was given prior notice of The 
purport of it is the same Only it 
goes a little further and includes sup* 
ply of goods also That should be ac
cepted by Government if it has no 
particular objection to an amendment 
coming from the Opposition

Shri A. K. Sen: That was the pro
vision m the original Bill

Mr. Speaker: At the last stage of 
the discussion, I cannot allow argu
ments to go on like this Either Gov
ernment accepted it or does not acccpt 
it  The hon Minister has accepted 
only this portion deliberately and 
advisedly omitting the other portion 
relating to supply of goods I am not 
going to allow any more argument

Shri Easwara Iyer- On a point of 
clarification

Mr Speaker: There is no question of 
clarification now I will put it to the 
House Let the House decide I can 
put both amendments to the vote of 
the House

Shrimati Benu Chakravartty. May 1
make one submission? We are alj 
agreed that poor peasants supplying q 
few maunds of gram to Government 
should not be disqualified There 15 
no difference of opinion on that 
Could we not have a specific provisq 
making that particular point clear’  ty 
we delete the term ‘supply of goods’, 
we will again be leaving the door open 
for many other cases of corruption

(Amendment) Bill
Shri A. K. Sen: The Select Commit

tee adjourned its deliberations for one 
day and invited Shri Easwara Iyer and 
others to give a suitable amendment 
They could not do so I certainly a »  
not going to be party to a decision 
which will disqualify hundreds of 
thousands of cultivators ( interrup
tions)

Shri Khushwaqt Rai: May I make a
suggestion7 If the Minister accepts my 
amendment with a proviso to the effect 
that ‘Provided that sale of any goods 
in pursuance of an obligation imposed 
in that behalf by or under any enact
ment shall not be treated as a con
tract’, then all these suppliers of food
grains will be exempt

Shri Naushir Bharucha: Keep the
original clause as it was

Mr. Speaker. Evidently, what hon 
Members want to know is this If it 
is a contract, it is supply If It \s 
a finished one, it is sale Contract for 
sale is different from Ale If it le- 
latos to a finished thing, there is no 
question of disqualification Suppose 
there is a continuing contract for 
supply of goods large quantities valu
ed at crores of rupees Hon Members 
evidently want to know what differ
ence there is between executing a 
small work under the public works 
contract and agreeing to supply for a 
whole year lots of goods worth many 
crores of rupees Therefore, there 
seems to be some force in the argu
ment I leave it to the hon Minister 
to accept it or reject it

Shn A K. Sen: I would rather ac
cept the original provision

Some Hon. Members: Agreed
Shri Shree Narayan Das: My am^gd- 

ment No 11, which I have already 
moved, may be put to vote

Mr Speaker: The question is:
Page 4—
omit line 20

The motion was adopted.
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Shri Shree N in jrn  Dm : As a result 
at the adoption of my amendment, 
there will be some consequential 
amendments. Certain other clauses 
will have to be deleted.

Shri A. K. Sea: So far as adoption 
•f amendment No. 11 is concerned, I 
would rather make it clear that jt is 
accepted for the purpose of inserting 
the original provision of the Bill.

Shri Raoga (Tenali): That is the 
idea.

Shri A. K. Sen: That is the idea. 
But mere deletion will mean that 
there will be nothing. Instead of (a), 
it will be original clause (d).

Hr. Speaker; I agree. That is why 
I suggested that the clause as in the 
•nginal Bill may be substituted for 
this. •
•I «aid that no amendment has been 
moved. I find that Shri Shree 
Narayan Das had moved his amend
ment, No 12, to substitute a clause 
for the present clause.

Shri A. K. Sen: As I explained 
originally, one of the mam reasons for 
introducing the amendment was the 
various difficulties that had been faced 
by courts of law in interpreting the 
various words, share, account of Mem
bers etc.

Shri Shree Narayan Das: Sir, I have 
given my amendment No. 12 in which 
I have said___

Hr. Speaker: The Government is 
not accepting

Shri Easwara Iyer: There is my 
amendment No. 17 which is the same.

Shri A. K. Sen: Sir, I beg to move:
In clause 15 of the Bill, for sub- 

clause (a) substitute the following 
sub-clause:—

“ (a) for clause (d) the follow
ing clause shall be substituted, 
namely:—

'(d) if there subsists a contract 
entered into in the course of his

the People 6728
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trade or business by him with 
the appropriate Government for 
the supply of goods to, or for 
the execution of any works 
undertaken by, that Govern
ment;’ ” .

Mr. Speaker: The question ia:
In clause 15 of the Bill, for sub- 

ciause (a) substitute the following 
5lib-clause* —

‘(a) for clause (d) the follow
ing clause shall be substituted, 
namely:—

“ (d) if there subsists a con
tract entered into in the course 
of his trade or business by him 
with the appropriate Govern
ment for the supply of goods 
to, or for the execution of any 
works undertaken by, that 
Government.” ’ .

The motion was adopted.
Mr. Speaker: I will put the other

amendments. The question is:
j?age 4.—

for line 20, substitute—
‘ (a) for clause (d), the follow

ing clause shall be substituted, 
namely —

“ (d) if there subsists a con
tract entered into in the course 
of his trade or business by him 
with the appropriate Govern
ment for the supply of goods to 
or for the execution of any 
works undertaken by that Gov
ernment;” ’

The motion was negatived.

Mr. Speaker: The question is:
fage 4,—

for line 20, substitute—
‘ (a) for clause (d), the follow

ing clause shall be substituted, 
namely:—

u(d) if there subsists a con
tract entered into in the course 

a of his trade or business for the
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The motion was negatived 
Mr. SfcpftfliW: The qu&tioii is:

Patfe 4—
for line 20, substitute—

‘(a> for clause (d), the follow
ing- clause shall be substituted, 
namely:—

"(d ) if there subsists a con
tract entered into in the course 
of his normal trade or business 
by him or on his behalf with 
the appropriate Government for 
the supply of goods to or for the 
execution of any works under
taken by the Government,” .’

The motion was negatived.

Mr. Speaker: The question is:
Page 4,—

for line 20, substitute—
‘ (a) for claufee (d), the follow

ing clause shall be substituted, 
namely:—

“ (d) if whether by himself 
or by any person or body of 
persons in trust tor him or for 
his benefit or on his account, he 
has any share or interest in a 
contract for the supply of goods 
to, or for the execution of any 
works undertaken by the appro
priate Government;”.’

The motion was negatived

Mr. Speaker: The question is:
Page 4,— 

for line 20, substitute—
Ua) for clause (d), the follow- 

irijf cm&fe shall be substituted,
na fa e l$ r:—

“ (d) if there subsists a con
tract entered into, in the (jourse 
at hi* trfde ar fcwjneM. bjr Mm 
with the appropriate Govexa-

The motion was negatived.
Sir. Speaker: The question is:

Page 4,—
for line 20, substitute—

‘ (a) for clause (d), the follow
ing clause shall be substituted, 
namely: —

“ (d) if there subsists a con
tract in course at his trade or 
business whether by himself or 
by any person or body of per
sons, in trust for h'im or for Ms 
benefit ot  oi) his account in 
which he has any share or 
interest for the supply of goods 
to or for the execution of any- 
works undertaken by the appro
priate Government;”.’

The motion was negatived.
Mr. Speaker: The question is*

“That clause 15, as amended, 
stand part of the Bill.”

The motion was adopted.

Clause 15, as amended, was added to 
the Bill.

Clause 16 was added to the Bill.

Mr. Speaker: We shall take up 
clause 17

Shit Shree Nfcrayan fcaii I f  clause
16 is passed as it i*, it will tje irreie-' 
vant because it refers to clause 1& If 
we pass it ih that way . • . (Interrup
tions).

Shri Navahjr Bharacha: W$ may
pa3& 0tV toothed ctffties; in, tife mean- 
t £ i ' let & m >reslanin*' m

g ft f At C 'i t e :  T & #  k  no diffl-
cuitfc
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Clause 17.- (Amendment of section
9).

Sbri A. K. SeD: I have Govern-
ment amendment No. 13. It is really
a consequential amendment and I do
.not think there will be any objection.

.Amendment made:

Page 4,-

jar clause 17, substitute-

"17. Amendment of section 9.-
In section 9 of the 1951-Act,-

(a) clause (b) of sub-section
(1) shall be omitted; and

(b) sub-section (2) shall be
omitted."

- [Shri A. K. Sen.]

-Mr. Speaker: The question is:•
_. "That clause 17, as

stand part of the Bill."

The ~~otion was adopted.

amended,

'Clause 17, as amended, was added to
the Bill.

'Clauses 18 to 24 were added to the
Bill.

'Clause 25- . (Substitution of
section for section 61.)

Shri Easwara Iyer: Sir, I have two
.amendments to clause 25

new

I beg to move:

Page 5,-

omit lines 24 to 31.

.Page 5, lines 35 to 37,-

omit "or does not produce on
demand his identity card before

- the presiding officer or a polling
officer of the polling station".

Shrhnatt Reno Chak:ravartty: I
lhave also two amendments-Nos. 22
and 23.

Mr. Speaker: Amendment No. 22
is the same as 18 and amendment
-No. 23 is the same as 19. I will treat
:Nos. 18 and 19 as moved.

the People
(Amendment) Bin

Shrimati Reno Chakravartty: May
I speak for a minute? Sir, the reason
why we have sought for omission of
sub-section (b) is not because we are
not aware that impersonation takes
place during elections which is a very
great evil and which we should all
attempt to eradicate but because the
method by which this is being
attempted is not something which we
feel will be successful. Rather, on
the other hand, we feel that it will
create a condition which is very diffi-
cult for the voters themselves.
The point as has already been stated

is that if it is so notified, the entire
electorate will have to carry identity
cards with or without photos. This
whole question of photo-taking itself
is very difficult. Take for instance my
constituency. There arc many other
constituencies where about thirty per
cent. of the voters are Muslims. The
Muslim women will never allow to
photograph them and they will never
come to the polls. Not only that. Even
among our Hindu women, even in
cities, I know many families where
the men will not allow their women
to be photographed. The hon. Law
Minister will point out that the pro-
vision says: "With or without
photographs". Let us take even
the identity cards. We know how they
lose even the slip of paper given to
them so that they can go and vote-
the slip containing the number, etc.,
given to the various voters. They lose
them if you give them the day before
the elections. Now, once you notify
this, you are going to give those cards
at least six months or a year before.
I can tell you that a very large per-
centage of the electorate will lose
these cards. They will not be able to
bring them to the polling booths.
Leave the rural people. Take the
large number of people who live ill
bastis. Take even the educated peo-
ple. These are small identity cards.
Even Members of Parliament will lose
their identity cards. We know how
many times they lose things and go
to the Notice Office.

This is a very dangerous clause and
this is not the way you are eoing to
"eradicate the false voting. If yo.
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(Shrimati Reau Chakravartty} 
really want to eradicate false vote, I 
am sure all political parties will agree 
that we should not have false votes 
and it should be done on the basis at 
an understanding between the politi
cal parties. We shall have to have 
some sort of an understanding. That 
is the way to do it  If you try to put 
in this clause, it will bring about a 
great hardship . . . (Interruptions.)

An Hon. Member: What about your 
Party?

Shrimati Remr Chakravartty: I
think the Congress Party has abso
lutely perfected that machinery. 
Therefore, we need not raise those 
points now. That is completely extra
neous. Those who argue like that 
vote for false voting. Let us think 
how to eliminate it. I would ask
him to say whether this will really 
not be a .hardship upon the electorate

Ch. Ranbir Singh (Rohtak): We
will be happy.

Shrimati Renu Chakravartty: Sir,
he comes from Punjab and he thinks 
that his electorate is so advanced that 
it will be possible to carry these cards 
and that there will be no difficulty in 
photographing or other things that are 
required by the statute!

Not only that Another very impor
tant thing has to be considered espe
cially from the point of view of the 
poorer sections in the villages and in 
the cities We have seen how the 
power of money is exercised during 
the elections. We have seen how 
money rules during the elections I 
can say that there will be many many 
instances when power of money will 
buy up these identity cards. All of 
us know the way ballot papers are 
bought There will be many instances 
when people with money, people with 
power in the villages and in the urban 
areas will be able to get hold of these 
cards and the people concerned will 
be disenfranchised. Therefore, Sir, 
this should not be allowed. Tĥ s

should not be looked at from the party 
point of view.

All of us, with our experience o f  
two general elections with varying 
electorates do know the difficulties 
that face every party. It may be that 
those who have more money and are 
more powerful will think that they 
can buy the votes, but that is not • 
healthy thing and I am sure Members 
of Parliament would not like to pass 
any clause m the Bill which will not 
really clench the procedure for elec
tions. The idea of this particular sub
clause is to clench that procedure. I 
have also raised many other points in 
this regard, and I would really request 
the hon Minister not to press this 
sub-clause (b).

We have all stated that we ^ave 
great faith m the Election Commis
sion. The traditions of the Electftsf' 
Commission have been such that we 
have reached great conclusions about 
the way in which we are going to- 
carry out our elections I feel that 
the Election Commission with the 
leaders of all parties should sit toge
ther and evolve a much more proper 
way, much more effective way of eli
minating false voting But, for God's 
sake do not include here a statutory 
clause which will bind us down and 
will actually work against the very 
purpose- for which we have introduc
ed it

Some Hon. Members rose—

Mr. Speaker: The hon Minister—
there is no time; actually we have 
already exceeded the time.

•
Shri Khadllkar (Ahmednagar): Sir, 

this is a very important matter, A d  
we are trying to apply certain mea
sures in a mechanical way to our 
Indian conditions. Look at 4he things 
that are happening today in the coun
tryside particularly in the rural areas. 
When there is a little temptation, *  
voter is asked to bring from the booth 
the blank voting paper and one after 
another a chain is established outride
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and voting or marking ia done. We 
have seen such instances. When iden
tity cards are distributed somebody 
with money will say that he will keep 
the cards with him. Only if he is 
satisfied that the voter will vote for 
him the identity card will be issued 
at the time of elections to the voter 
concerned. This is a practice which 
we see in the country-side.

What I would humbly appeal on 
this occasion is, when we are amend
ing a major Act which is really going 
to help to eradicate certain bad prac
tices that we find everywhere, and all 
of us are interested that there should 
not be impersonation, as my hon. 
friend suggested, the only method is 
that all the parties must get together 
and educate the electorate. If you try 
to eradicate corruption or impersona
tion by the methods provided in the 
bill* it will not bring the desired 

..rejfults.

Therefore, ,what I would humbly 
submit is that this question of distri
bution of identity cards is going to 
prove a source of corruption and 
result in the control of voters in the 
hands of a few. There will be bids 
for Rs. 5, Rs. 10 and so on for the 
identity cards. We will find that in 
the country-side, and sometimes it will 
act as a hardship on those who genu
inely want to vote according to their 
conscience. There will be a lot of 
pressure from outside and their votes 
will be really in the hands of those 
who can control them. I would sug
gest that this provision should be 
entirely dropped.

Shri Dasappa (Bangalore): Sir, I
will not take much time of the House. 
There is some force in the argument 
JJiat there should not be any insist
ence on photographs. I know, Sir, 
many Muslims, in particular, take 
strong exception to their being photo
graphed. Even men take objection. 
Therefore, that should not be insisted 
upon among Muslims and other people 
who have got some conscientious 
objection to it. But so far as the iden
tity cards are concerned, I can see no

objection. That is a practice which 
prevails in a number of corporations - 
and municipalities, where there are 
Muslims and non-Muslims and indeed 
people of every community. Well 
before hand, the persons are sent 
round and the identity cards are issu
ed to the voters by those who know 
the area and who know what to do. 
That is one of the best ways of pre
venting false personation.

Then there is the other idea, name
ly, of an arrangement between poli
tical parties that they should not 
resort to false impersonation. That 
is a splendid ideal, but I am afraid 
it is not so easily reached in the elec
tions.

Shri A. K. Sen: I had replied to' 
the criticisms against this provision 
many times. The main discussion was 
really taken up on these two main 
problems—section (7) (d) and the 
system of identity cards. Shrimati 
Rcnu Chakravartty has really in her 
usual way criticised this provision 
because she is consistent in one thing, 
and that is, that the electoral machin
ery or the Government machinery 
should never be credited with any 
sense. She has talked about the pos
sibility of the voters losing their 
identity cards. I suppose that is a- 
consideration which must be very 
much in the minds of the Election 
Commission. It is a matter of the 
rule-making powers, of devising 
means by which the mechanics of 
identity cards may be actually carried 
out. What I can envisage is that there 
will be duplicate identity cards,—one 
with the Election Office and the other 
with the voter. Even if the voter 
loses the identity card, he goes and 
finds the duplicate with the polling 
officer. I do not see any harm in that. 
The identity card will fix him and it 
is absolutely essential that in many 
urban areas we have some system of 
identity cards. We give the powers to 
the Election Commission, the powers 
regarding the mechanics of i t  I u n 
sure they will be devised by the Elec
tion Commission and framed in the 
form of rules. I have no doubt that
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fShri A' * .  Sin] 
ttui ftjifClien gowmiwttan will consult 
tfye flflfettat parties and explain it to 
-them.

Hr. TlfrHtfr The Question is:
P»ge *,— 

omit lines 34 to 92.
The motion was negatived.

Mr. Speaker: The questions is-
Page 5, lines 35 to 37,—

ofhnt “or does not produce on 
demand his identity card before 
the presjdufg officer or a polling 
xjffieer of the polling station.”

The motion was negatived.

Mr Speaker: The questions is
‘That clause 25 stand part of 

the B ill”
The motion was adopted

Clause 25 was added to the Bill
Clauses 26 and 27 to ere added to the 

Bill

(danse 28— (Amendment of section 90)

w  war* 
n %prft y fa f e  frcjrr s y  i p  *wrr $ 
5ft srvrc t  —

Page 8, line 8,— 
after “shall” insert “not"

«r«wr »r$te»r, fw r« R  *
*rf jwwt *r fa  £ o (| ) *rm#!r

^  s f W r c
| 3 rtP F # f»p T sK tfw w r v ftw w rt

v   *Hr . > i v-. -1̂ .»WT *W I w w  ITR Vrs
«rfc»r t  efr fijRrn* v>| wftsr

t  u r tn jr t ft r  Ht
^  i v k  vrr
m & m jPTT'
%dprrs «* * # ! i tfrttjrtr

<P  * 1*  «ff f ( f )  #  m

m k u fi t lR m im b

;  fifi% « w  tNh^vr vr wwf 
«*r $ ifrftt r f w  *r# t  #
'Tr̂ TT J * *  «nrnlT ftfar I

Mr. Speaker: The amendment is 
before the House.

SUM A. K. Sm; I am afraid 1 can*
n6T accept this amendment, because 
the provision has been included real
ly on the recommendations of the 
Election Commissioner and I suppose 
we should pay due regard to his re
commendations

Mr. Speaker: The question is:
Page 6, line 8,—

after "shaft" insert “not**
The motton was negq^ived.

Mr. Speaker: The question is
“That elapse 28 stand part of

the Bill”

The motion was adopted 

Clause 28 was added to the Bill. 

Clauses 28A and X8B (New)
Shri A. K. Sen: There is a Govern

ment amendment Consequent upon 
the amendment at section 123, the 
other sections have to be put on par.

Mr. 80eafeer: TM consequence at 
this is that two clau&s 2SA and 28B 
are added Is it so?

Shri A. K. Ste: Yeti, Sir.

Amendment made:
Page 4,—

after line 9; insert—
*28A. Amendment aj -septum qf»— 

Hi section 99 qf t^» 19{*l-Aft, im 
sub-clayse (r id f claupe (a), afi

w*fc

*
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2feB Amendment af eeefkm  100 Chnw 3#—. (Amendment of
—In section 100 of the 1961-Act,— section 117)

(a) in sub-clause (11) at clause 
(d) of sub-section (IX. for the 
words “by a person otfref than 
that candidate otf 13s election agent 
or a person acting with the con
sent o f such candidate or election 
agent* the words "by an agent 
other than his election agent” shall 
be substituted, and

(b) in sub-section (2), clause
(b) shall be omitted’

[Shn A K  Sen 1
Mr. Speaker. The question is

“That new clauses 28A and 28B 
stand part of the Bill”

The motion wag adopted
Hew Clauses 28A and 28B were added 

# to the Bill

Clause £9— (Amendment of section 
116A)

Shri A. K. Sen. Government are 
prepared to accept amendments No S 
■and 8 of Shri Keshava

Amendments made
Page 6, line 13,—
after “Election Commission” 

insert—
“and the Speaker or Chair

man, as the case may be, of the 
House of Parliament or of the 
State Legislature concerned”

Page 6, line 10,—

after “Commission1’ insert—
Mand the Speaker or Chairman, 

as the cast may be, of the House 
o f  Parliament or o f the State 
Legislature concerned”

[Shn Keshava] 
Mr. Speaker: The question is*

“That clause 20, as amended, 
stand jrnrt of the Bill”

The motion toa* adopted
Clause 2$, as amended, was added te 

(he Btfc

Shri Khnshwaqt Bat: Sir, I beg te 
move

Page

for clause 30, substitute—

‘30 Amendment of section 117 — 
In section 117 of the 1951-Act,—

(1) the words "the Secretary 
to” shall be omitted; and

(u) the following Explanation 
shall be added, namely —

“Explanation—It shall be treat
ed as a sufficient compliance of 
the provisions of section 117 if the 
petitioner encloses with the peti
tion a receipt showing that the 
deposit has been made m a Gov
ernment Treasury or m the Re
serve ifenk of India and is avail
able to the Electron Cortimission 
for the purposes of section 121 "*

Shri A K Sen: I am airaid I can- 
not accept it

Mr. Speaker: The question ir  
Page 6,—

for clause 30, substitute—

‘30 Amendment of tectum  117 — 
In section 117 of the 19$l-Act,—

(1) the words "the Secretary 
to” shall be omitted, and

(u) the following &planation 
shall be added, namely-—

"Explanation,— It shall be treat
ed as a sufficient compliance at 
the provisions of section 11? 1£ the 
petitioner encloses with the peti
tion a receipt showing t& t (he 
deposit has been made m  a Gov
ernment treasury or in the 
serve Blank of India ana is 
able to the Section C q ob iM m  
for the purposes at section 121 ”  '

The motion was nfcgfttced.
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Mr. Speaker; The question is
'That clause SO stand part of the 

BUL"
The motion toa« adopted

Clause 90 was added to the Bill
Clauses 31 to 33 were added to the 

Bill
Clame 34— (Amendment of 

section 123)
Shri B. Das Gupta: Sir, I beg to 

nove*
Page 7, lines 12 and 13,—

omit "with the consent of a 
candidate or his election agent”
Page 8,—

for lines 3 to 23, substitute—
“ (b) in clause (7), for sub-clause 

(f), the following sub-clause shall 
be substituted, namely —’’
Pandit Thaknr Das Bhargava: Sir, I 

beg to move
Page 8,— 

omit lmes 22 to 30 
Page 8, line 25,— 

omit “lambardars, malguzars ” 
Page 8, line 29,— 

for "but who do not discharge 
any police functions” substitute—

“whose duty is to help the 
police”

f '% i f *  V ’PTT «TT * 5? 5ft t  #
sprcr fen- anr ftp fsrcr snw 

% s m  % f?ra qrr i jjict <re *
fareir? ^ r r  £ ft* *  % a w
vitit * r m  % «rr w r  ftsrr 

*>ffc^fir?r3rfW?rc*Tt 
t , H  tit st ft?

w f t  % a m  «n9  t*  
<nrtr «TRr iSrf>FT?¥«r?t**p3Rr 

I WMfcWOrfHTWT WiM # 
ft? f*rr^ fin* «fr,

%  f r j r  arc t o « t

•ft, w i l t  |%TsM X. trv WK
w w  w t  *nrr fiw

I ^PRT % f j *
f i w  » m r  « f t r  w  f n w r  v  ̂ s T f r o  
v tf w  at* vr i*nr ftw % «rflf
W  TO?TT I f iT F f 'T  * f t  ^
ftr w  ?ra*r % jt? f^ rr  fin* *  
ftp? ^  *r  t o * t t  i A v o t t  ftr 3ft
fira- « r*ft <mr H ^ t fira T *r«rr 
%  * r * ? r  g r o t  fircT «n- « r i t  arr m  $  fip  i 

v t  *rrfi?*T v *  f«r*rr arnr i «F*ft 
<rrcr <ft f o  jt? M ta
t o  v *  % wfinr t  

sft^Jr^lTT^RsrTTtt
»rrt qrwjfir?? sfar jis «fu «r fir fpt 
«rtfrst vnnr «ft t& $ *rrR=r*mf »■ tit. i 
a ftfi-ft  q?T q r  5%-arr t̂ % H|ft *f5*r« 

v W  m ^ s T R t  s m r ? T > ’H!k  
5 ^  ^  m ^ fin ft ^  3IT 7 f t  ^  I 
*  Tĝ TT = *W  £ far ftr5r %m Tt *Ĵ TfiT3T 
^rqr^nq-1 ??r m  f̂lnfirsr 
^  f  w t f i r  f * r  * f t  fs p p  f ^ r
’T *1rft !Tr I T *r^ t W vft Sfft «TT I

f f f i w  fTar»r ^ t  s^csrp- t*?
^ t  ?r?T «p- 7 #  I i f  ? TT «F7JTT
^ n f r r  ^  f%  jjw t T sr ? *r  sftn^r v t  
m *  % t o  spnr ^ t h t  :®n?% i  i 
^ T T  mr eft ?Tf f i n r  a ft ^
^  s«t*i ^ I ?*T %
9T *t  ^ t  f l R t  ^ t t  3ft t  ^  «TRf\‘1 ^ t
% « r f t | # | i  sn-firNvargrgwvr’qrrf^ 
^  ^  T 7  q->r ^  v w t  f
^  sfrr ^rr fir *  #«w Ĥ t 
7 ^ t  *rarr % i f i n r  «ur j j s  s ft f ^ a R  v f
W T T  fc x tfr  I  3 R  fT T  *r? »rn »
f f ^ t  fip*rr 3 T I W  fip  f i r z t ^ R T  tit 
*T5  a t ?t  ^ » f t ,  w r f t r r

»TO5TT w n v * ' i awr t o  w s- 
^ t  ft̂ TT 5W TO JT 3PTT ’flFt *nj| 
f t s r  «TRT f t #  %  v r f t w  ^  t  I
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Shri A. K. Sea: This clause is quite 
connected with what precedes, be
cause clause 34 really deals with the 
question of corrupt practices, what 
practices attach to the election agent 
and what corrupt practices are attach
ed to the candidate In that context, 
it has become necessary As nghtly 
pointed out by several Members of 
the Select Committee, in the Removal 
of Disqualification Act, we have ex
empted lambardars and certain other 
revenue officers who do not discharge 
the functions of police officers from 
the ambit of disqualification It would 
be highly incongruous to provide that 
they have the right to stand by them
selves and say that if they assisted 
others, that would amount to a cor
rupt practice It is for that purpose 
th^t this amendment was moved We 
thought it was absolutely correct and 
lft consonance with the other Act 
which had been passed by the Lok 
Sabha, that we should not allow the 
assistance of these people causing dis
qualification for the candidate, when 
they themselves are capable of stand
ing as Members of Parliament I do 
not see how it is not connected

Mr. Speaker: Is actual consent neces
sary’  Is not connivance not enough’  
That is the difficulty

The question is*

Page 7, lines 12 and 13,—

omit “ with the consent of 
candidate or his election agent1

The motton was negatived
Mr. Speaker: The question is
Page 8,—

for lines 3 to 23, substitute—
“ (b) in clause (7), for sub

clause (f), the following sub
clause shall be substituted, name
l y - ”

omit lines 22 to 30.
The motion was negatived.

Mr. Speaker: The question is:
Page 8, line 25,—

omit “lambardars, malguzars"
The motton was negatived

Mr Speaker. The question is:
Page 8, line 29,—

for “but who do not discharge 
any pohct functions” substitute 
“whose duty is to help the police".

The motion was negatived

Mr Speaker* The question is*

“That clause 34 stand part of 
the Bill ”

The motion was adopted 

Clause 34 was added to the Bill.

Clauses 35, 36 and 37 were added to 
to the Bill

Mr. Speaker: The question is

“That clause 1, the Enacting 
Formula and the Long Title stand 
part of the Bill ”

The motion was adopted

Clause 1, Enacting Formula and the 
Long Title were added to the BtU.

Shri A. K Sen: I beg to move

“That the Bill, as amended, be 
passed ”

Mr Speaker: The question is*

“That the Bill, as amended, be 
passed"

The 'motion was negatived. The motton was adopted.
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Measures (Delhi Repeal) Bill

J-'Tocurement OJ lucem 0740-
Andhra

Orissa Act will get repealed automa-·
tical ly.

ORISSA WEIGHTS AND MEASURES
(DELHI REPEAL) BILL

The Deputy Minister of Commerce
and Industry (Shri Satish Chandra):
I beg to move.

"That the Bill to provide for
the repeal of the Orissa Weights
and Measures Act, 1943, in its
application to the Union Terri-
tory of Delhi, be taken into con-
sideration."

This is a very simple three-clause
Bill to which no amendments have
been tabled.

Mr. Speaker: The time allotted is
30 minutes.

Shri Ranga (Tenali): There
no amendments, Sir.

are

Mr. Speaker: It won't take much
time.

Shri Satish Chandra: At present,
the Orissa Weights and Measures Act
has been extended to Delhi. Accord-
ing to this Act, the old standards of
weights and measures are being en-
forced in this union territory. From
1st October, 1958, metric system 01
weights and measures has also been
introduced in Delhi. For that purpose,
the Act passed by Rajasthan in 1958
has been extended to this Union Terri-
tory. We have been advised that
while we can introduce the Rajasthan
Act in Delhi by notification, under the
Delhi Laws Act, an Act once intro-
duced in Delhi cannot be repealed
without the consent of Parliament.
Therefore, this measure has been
brought before Parliament. During
the transition period both the systems
are continuing. So, the Bill provides
for a gradual repeal of the Orissa Act.
As and when the provisions of the
Rajasthan Act are enforced in Delhi,
to that extent the provisions of the

I move.

Mr. Speaker: The question is:

"That the Bill to provide for
the repeal of the Orissa Weights
and Measures Act, 1943, in its
application to the Union Territory
of Delhi, be taken into considera-
tion."

Th.e motion was adopted.

Mr. Speaker: The question is:

"That clauses 1, 2, 3, the Enact-
ing Formula and the Long Title
stand part of the Bill."

The motion was adopted.

Cla1Lses I, 2, 3, the Enacting Formula
and the Long Title were added to the

Bill.

Shri Satish Chandra: I move:

"That the Bill be passed."

Mr. Speaker: The question is:.

"That the Bill be passed."

The motion was adopted.

17.52 hrs.

PROCUREMENT OF RICE IN
ANDHRA*

Mr. Speaker: The House will now
take up the discussion on points aris-
ing out of the answer given on the
12th December, 1958 to Starred Ques-
tion No. 901 regarding procurement.
of rice in Andhra.

Shri Vasudevan Nair (Thi ruvel laj se
I am very grateful to you for giving
me an occasion to raise this discus-
sion in spite of the fact that there was
very heavy pressure of work before-
you.
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*Half-an-Hour Discussion.
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This discussion if about the pro
curement of Andhra ries, but that is
• fw bltai that 6Aim4ttiy affects our 
State* of IQm Uu

On December 12, in answer to Star
red Question No. 801 the hon. Minis
ter of .Pood and Agriculture woa pleas
ed to state that <he Central Govern
ment was not uttering the Andhra 
market because the Central Govem- 
Bpept wanted to give the Kerala Gov- 
fipfment a chance to buy from the 
AmJhra market, but in answer to cer
tain supplementaries he gave certain 
contradictory answers. That is the 
jrjiain reason why I wanted to raise 
this discussion.

The question was posed before the 
hon. Minister whether the Kerala 
Government approached the Central 
Government for the rice that the 
Central Government was procuring 
from Andhra at controlled prices 
Under the provisions of the Essential 
Commodities Act, the Central Govern
ment is procuring rice from Andhra, 
and after the formation of the South
ern Zone the Central Government has 
procured nearly 2,60,000 tons of rice 
from the four surplus districts of 
Andhra Pradesh When the question 
Was raised whether the demand came 
from Kerala that they should be given 
first priority from this procured rice, 
I am sorry the hon. Minister did not 
give any answer to it.

You are quite aware that our big
gest problem is that of food. We are 
unfortunately 50 per cent, deficit. We 
are having the biggest problem among 
all the States in India as far as food 
deficit is concerned. Before the for
mation of the southern rice zone we 
used -to get nearly 26 to 26 thousand 
4ons of rice from the Central Govern
ment at. a subsidised price, but after 
tH? formation of the southern rice 
zone, the Central Government told the 
Kerala Government* "You have now 
to depend entirely on jthe Apdhra mar
ket. You can gp there apd buy as you 
please. 97e are pot in a position to 
supply you rice any more.” At the 
«ame time we were surprised to find

that the Central Government was* 
there in the market, and they procur
ed nearly ions at *lce. 1 U t
Itself resulted 4n a rise in price as far 
as Abdhi* Pradesh was ebncornttt. 
Besides, the hon. Minister himself 
stated in this House that large-scale 
smuggling was going on from the 
southern zone especially to Bombay. 
A» a result of all these factors, 
Although the southern rice zone was 
formed in order to stabilise the price 
of rice m all the four States, the faot. 
is that not only in Kerala, bat even 
in Andhra Pradesh itself which is a 
surplus State in rice, even in the tow  
surplus districts of Guntur, Krishna, 
Bast Godavan and West Godavari In 
Andhra, there is a spiralling of prices. 
According to the information avail
able from the Treasury Benches, the 
price of nee per maund in Vijayawada 
now is Bs. 20 or Rs 21 or Rs. 22. Ib e  
Kerala Government have been asked' 
to go to the market. The Kerala Govern
ment have bben asked to depend on 
the whims and fancies of the Andhra 
Pradesh market The activities of the 
millers in Andhra Pradesh are well- 
known, and it is very difficult for the 
JGerala Government to procure rice 
from the open market

As a matter of fact, the Kerala 
Government wanted nearly 70,000 tons 
of rice and they called for tenders, but 
it is strange that nobody was prepared' 
to accept tiie tenders. So, the Kerala 
Government approached the Central 
Government, and appealed to the 
Central Government that from the rice 
4hat was procured from the Andhra 
Pradesh State—the southern zone was 
mainly formed for the benefit of the 
deceit State of Kerala—the Kerala 
State should be given 20,000 tons o f 
rice per month U we get 20,000 toss 
of rice per month, we can run our fair 
{trice shops. Somebody may argue 
that it is not possible to keep on these 
fair price shops. We have nearly six 
thousand fair price shops in ;tbe 
Kerala State. There is plenty of rice 
everywhere, there is no scarcity ct~ 
nee in the southern zone, but the 
cutty is that the prices are rising. Ip 
our State, per bag of rice, that is, two*
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[Shrx Vasudevan Nair] 
jnaunds of nee, people have to pay 
something like R*. 40, in some placet, 
.the pnce is Rs. 42 and Ra. 44, and 
everywhere, the prices are rising. 
'These prices stood nearly at Rs 38 per 
•bag, which comes to Rs. 19 per 
maund In order to keep down the 
price m the open market, these fair 
pnce shops are to be run, and we have 
to give something through the fair 
pnce shops Otherwise, the pnces 
will be going up And where are we 
to get the nee for these fair price 
shops7 That is the mam question 
And our request before the Central 
Government was, is, and will be this 
The Central Government cannot say 
that they have nothing to do with it, 
that they have no responsibility, and 
that we have to go to the open market, 
we have to depend on the trends in 
the market, we have to depend on the 
whims and fancies of the market We 
plead with the Central Government 
that they should give priority to the 
Kerala Government when they pio- 
cure rice from Andhra Pradesh

It is now the harvesting season But 
even before that, during the last so 
manv months, they have procured
2.60.000 tons You, Sir, will be inter
ested to know that out of 2,60 000 tons 
of rice pi oc.ured from this rone, the 
Kerala Government were allotted only
68.000 tons, and out of these 68 000 
tons 24,000 tons weie given on a 
replacement basis, that is, as loan

As a matter of fact, for the last 
three months, there is practically 
nothing in our fair price shops When 
it was found that the Central Govern
ment were not prepared to help the 
Kerala Government by giving nee to 
them from the rice that they procured 
from the Andhra Pradesh at controlled 
rates the Kerala Government then 
approached the Central Government 
and told them they should at least be 
allowed to go to the open market to 
purchase Sir, you will be interested 
•to know that even that was not allow- 
«d  That is, m these surplus districts, 
in these four districts, in the name of

legality,— because there is the law— 
we cannot go and purchase; we am  
go outside these four districts and 
purchase, we have to go to Nellore 
and Rayalaseema and purchase rice. 
That was the answer given by the 
Central Government, unfortunately, 
to the Kerala Government

We request the Central Government 
to reconsider this question and give 
pnority to the Kerala Government 
when they procure rice from Andhra 
Pradesh The price can be fixed in 
advanae There is quarrel about price 
between the Andhra Pradesh Govern
ment and the Central Government We 
know that Again, there is quarrel 
between the millers and the Central 
Government We know that As a 
matter of fact, there was a strike by 
millers last month But then, the 
Central Government can fix the pnce, 
and at whatever price they purcbas<\ 
they should give 20,000 tons of rice 
at least per month to the Kerala Gov
ernment That is our prayer

There is no question of expenditure 
from the pocket of the Central Gov
ernment ‘Hiat does not arise at all 
because the conditions and the terms 
put forward by the Kerala Govern
ment arc that they will meet all the 
expenses on transport, they will give 
the entire pnce, so, not anaja paisa 
need be spent bv the Central Govern
ment So there is no question of subsid
ising The Kerala Government are pre
pared to spend nearly a crore of rupees 
for subsidising rice During this budget 
year the Kerala Government have 
set apart a crore of rupees for selling 
the rice at subsidised rates througa 
the fair pi ice shops But the pro* 
blem is where is the rice to get from9

18 hrs.

I give force to my argument by 
citing the instances of supply of rice 
and wheat and other foodgrains to 
other States in this country by the 
Central Government There may be
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an argument that in other States there 
is no Zone; so the Central Govern
ment will have to feed them. There 
may be some validity in that argu
ment. I was able to find out that from 
January to July 1988, the State of 
Bihar was given 4,80,000 tons of rice 
from the Central Government at sub
sidised rates. The State of West Ben
gal was given 5,16,000 tons of rice by 
the Central Government. You are 
aware that if we are 50 per cent deficit 
in food, West Bengal has only 15—20 
per cent, deficit. We are very glad 
that the Centre is giving rice to West 
Bengal at subsidised rates. We will 
appeal to them to give more to West 
Bengal. But when all these States are 
helped by the Central Government, 
why is the Kerala Government not 
given practically anything for the last 
so many months? U P. is given 60,000 
tons of wheat per month. They gav** 
to Bombay from January to Novem
ber 1958, 2,91,000 tons. In November 
1958,* West Bengal was again given
41,000 tons of rice and 61,000 tons of 
wheat. All the* States in India which 
are facing difficulties as far as food is 
cMicerned are helped liberally, I 
should say, by the Central Govern
ment except Kerala. My question is: 
'tfhy cannot that hand of friendship be 
extended to Kerala?

The Central Government are spend
ing a lot of money by way of subsidy. 
We do not demand any subsidy. The 
i£erala Government is prepared to 
spend nearly a crore of rupees for 
subsidising rice, but it has to get nee 
at controlled rates, st the rates fixed 
hy fhe Government of India.

If the Kerala Government is Just 
lqft at the mercy of the market, what 
is going to happen? I will furnish you 
wit|i some figures. It has been calcu
lated that for our fair price shops fire 
tboul* have 25,000 tons of nee par 
month on an average. In that case, 
i f  we have to depend on the market, 

price js somewhere at Rs. 40 per 
bfg or Rs. 20 per maund. Now thera 
i s . some arrangement between the 
Kerala Government and the Andhr* 
Pfpdesb Government far the time. 
SOB <Ai) LSD/—T

being, and they supply rice at Rs. 48 
per bag from Andhra.

Mr. Speaker: What is the price at 
w n h  the Centre purchases?

Shri Vasudevan Nair: Rs. 16 per
maund

Mr. Speaker: Kerala is asked to pay
Rb 40?

Shri VaMidevan Nair: We are forced 
to pay at that rate because the Cen
tral Government refuses to buy at tb* 
controlled rice They bought 2,60,000 
t n , from Andhra, but they gave only 
•io.000 tons out of that quantity to 
Kerala So we are forced to depend 
upon the open market. The result u  
that the enure resources of the State 
of Kerala are fleeced. If we have to 
import gram at Rs. 40 per bag, it will 
cost Rs. 480 lakhs per year. If a Gov-, 
rmmcnt which has only a revenue of 
Rs 30 crores—Rs. 32 crores has tn 
spend Rs. 480 lakhs per vear for 
importing nee at such a high cost, yoj' 
can imagine what will happen to that 
State. But if the Central Government 
is prepared to supply this rice at con
trolled rate, that is, Rs. 16 per maund* 
that wil] be of help to us. Let it be 
Rs 17 per maund; we have no abjec
tion, whatever be the price. I have 
no quarrel with Shri Ranga. They can 
settle the dispute among themselves. 
Whatever be the price fixed by th» 
Central Government, at that once if 
we are supplied rice, we will have to. 
spend only something like Rs. 208 
lakhs. So the difference is to the tune 
of Rs 250 lakhs or Rs 280 lakhs.

In his recent statement at a Press 
conference, our Chief Minister calcu
lated this difference and announced 
that it would be a great burden on , 
the Kerala Government. It is only 
fair that the Central Government 
comes to the help of the Kerala Gov
ernment in this great difficulty.

I do not want to go into other ques
tions just now. Unfortunately, this 
question of food is made a subject of 
political battle in our country today. 
That is «  very sorry state of affair .̂
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Mr. Speaker: Him. Members a n  for

getting the scope of the half-an-hour 
d^cussion arising out of questions. I 
have allowed the hon. Member a long 
tune already But a generrl discus- 
sion about policy and political affairs 
is absolutely irrelevant.

Shri Vaaudevan Nair: 1 am not 
going into such questions. 1 am only 
interested in getting food for *he State 
of Kerala which is m great difficulty 
I would urge upon the Central Gov
ernment—this is the time of barveeV 
to continue purchases or procurement 
whatever it may be, and give the first 
priority to the Kerala State when they 
decide to send out this rice procured 
from the Andhra State.

If there is an arrangement between 
the Central Government and the State 
Government, many other problems 
will be solved. If the arrangement is 
between the Andhra Government and 
the mills and the Kerala Government, 
the question of transport, tin- questior 
of godowns e 'c , are there If it 2% 
with the Central Government, then 
they can store the rice ev**n in the 
godowns they have got at Cochin and 
from there stocks can be xegularly 
sent to Kerala. It'would be a much 
better arrangement and it would be 
very good for the entire people of the 
State I say the Central Government 
should come forward boldly tnd show 
that they are anxious to help the peo
ple who are in great difficulties; and 
the impression that is prevalent—the 
unfortunate impression—should be 
removed by the Central Government 
by its own action That h by prayer.

Shri Easwara Iyer (Trivandrum): 
Sir, I would like to put one or two 
questions. In view of the fact .

Mr Speaker: Hon Members do not 
follow the Rules of Procedure I do 
not know why this book is there. 
Every hon. Member who wants to put 
a question must have given notice.

fflui Easwara Iyer: 
tfwre, Sir.

My name is

Shri T. B. Vtttal Rae: Are we t# 
give separate notices. Sir’

Shri Easwara Iyer: In view of the 
fact that the Central Government has 
fixed a procurement price for the 4 
districts of East Godavari, We#l 
Godavari. Guntur and Krishna and 
allowed procurement of nee so far as 
the Kerala State is concerned and 
only the ceiling price is fixed, since 
the Kerala Government has no effec
tive machinery to enforce procure 
ment in another State, what is it that 
prevents the Central Government from 
making the procurement and giving 
it on payment to the Kerala State11

Mr. 8pe*ker: Shri Ranga

Shri Maniyangadan (Kottayam)- 
Sir, I had given notice.

The Kerala Government would not 
purchase nee from Andhra. . .  .

Mr. Speaker: I have already called 
Shn Ranga. "

Shri Banga: Mr. Speaker, Sir, in
view of the fact that it should be 
possible for the Kerala State Govern
ment as well as the Andhra Slate 
Government to deai with each other 
and that in Andhra there are plenty 
of facilities for storing whatever food* 
grains, the Kerala Government wants 
to purchase from the mill-owners and 
also from co-operative marketing 
societies, I do not know why the 
Union Government should have 
thought of themselves going into tha 
market. The misunderstanding among 
the peasants there is that our Gov
ernment is somehow very much fond 
of the Kerala Government for obviouv 
reasons and in that way they are 
subordinating the interests of the 
agriculturists of Andhra in order to* 
better the interests of consumers, 
whether they are in Kerala or any
where else. * I would like to know 
whether the Government of India 
would be willing to come to an agree* 
ment with the Government of Andhra 
in regard to the payment of, if n *  
remunerative price, at toast a d*o*rt
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enough price so that the peasant* 
would be satisfied—I mean the smaller 
people a* well as middle-class peo
ple—and at the same time the Kerala 
consumer* would not have the op 
port unity—the Kerala Government 
also—of continuing their unjust alle
gation that Andhra peasants and 
mill-owners and the Andhra Gov
ernment are anxious to profit at the 
cost of the consumers. May I know 
whether the Government of India 
would consider these points favour
ably in the interest of both the pro
ducers as well as the consumers and 
not pursue the policy that they have 
been pursuing in keeping down the 
interests of the producers alone m 

As* AF&rfy- pnV&vwk1 t e w . ' -  
ion of the consumers, wherever thej 
may be, m Kerala or elsewhere'

Start Maniyangadan: It was stated 
by the Food Minister of Kerala that 
they could not purchase nee from 
Andhra because the Centra] Govern
ment would not allow them I want to 
know whether there was any b«n 
imposed on the Kerala Government 
by the Central Government to our- 
chase rice from four districts of 
Andhra State Also, the CMef Min
ister recently at a Press Conference 
stated that the Southern Zone was 
Imposed upon the Kerala State. I 
want to know whether it is a fact I 
read it in the newspaper (Interrupt
ions.)

Shri Vasudevan Nair: The state
ment is here; it is wrong.

Shri Rami Reddy (Cuddapah): In
view of the fact that the procurement 
jyiee fixed for Andhra nee is not 
commensurate with the cost of pro
duction. because all o’ her essential 
commodities are being sold at a very 
high price and also because this nse 
in the price of essential commodities 
has not been taken into account at 
the time of fixing the procurement 
price, may I know if the Central 
Government which has to procure

through its own agency and sypply 
*ice to the Kerala Government would 
give an enhanced price over and 
%bove the procurement price?

The Deputy Minister of food and 
Agriculture (Shri A M. Thomas): 
tar. Speaker, I welcome this oppor
tunity to clarify certain matters 
Which are more or less assuming a 
Controversial nature This morning 
>re heard in the radio the charge of 
discrimination against the Kerala 
Government levelled against Ihe 
Centre by no less a person than the 
Chief Minister of the Kerala State. 
There have been other leaders of Uie 
barty m power in the State levelling 
t t e  same chares. SesponsH>)e per- 
3ons have been making statements in 
the Press and on the plat'orm to the 
Effect that the Centre is behaving in 
4 manner prejudicial to the interest 
<>f the Kerala State

What are the real facts' My hon 
*nend has stated that there has been 
Some mistake m the answer given to 
the effect that the Central Govern
ment was not entering the Andhra 
Markets What was stated m the 
Answer which is the subject-matter of 
this discussion is:

“Fresh requisition orders are 
not being issued at present. Re
quisitioning is resor'ed to only 
when substantial stocks of rice 
are available with the millers or 
the stockists but are not offered 
to the Government.”

That is the position of the Central 
Government At any rate the policy 
<>f the Central Government is only to 
brocure the net surplus of rice that 
Vill be available in Andhra after 
Allowing free movement of rice to the 
baucity areas and also satisfying the 
heeds of Kerala. The Central Gov
ernment intends to procure if there 
is any balance left from the regions 
<n Andhra.

Mv hon friend has stated that al
lhough it has been stated that the
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[Shri A M. Thcmas]
Central Government is not entering 
the Andhra market, more than two 
lakhs tons of rice have been procur
ed from the four delta districts. It 
is true that 2,57,000 tons of rice have 
been procured from Andhra.
77.000 tons in 1957 and 180,000 tons in 
1958. But, Sir, you will notice that 
although this quantity has been pro
cured, during the very same period,
1.96.000 tons have been made avail
able to, not only the Kerala Govern
ment but the States of Madras and 
Mysore as well—small quantities to 
the States of Madras and Mysore, 
and the major portion has gone to 
Kerala.

Shri Vasndevan Nair: What is the 
separate figure for Kerala?

Shri A. M. Thomas: I have got se
parate figures also.

Shri Ranga: More than 50 per 
cent.

Shri A  M. Thomas: In 1958 itself the 
Kerala State has been given 68 000 
tons out of Central stocks, so that 
what is moved from Andhra outside 
the zone is a negligible quantity

Shri Vasndevan Nair: There is
24.000 tans replacement also.

Shri A. M Thomas: Whatever it
be—you have not replaced—we have 
made this quantity available to the 
Kerala Government

Mr. Speaker: The whole thing has 
been eaten; replacement will come 
up later on

Shri A. M. Thomas: Sir, the format
ion of the southern one has not been 
given the proper significance in the 
arguments that have been advanced 
by my hon. friend This southern 
zone consisting of the States of Andhra 
Pradesh, Mysore, Madras and Kerala 
has been formed mamly with the 
idea of helping the deficit State of 
Kerala. It was done inspite of the

opposition from the Andhra Govern
ment and inspite of the unwilling
ness of the State of Madras to have 
such a zone. Mysore was more or 
less amenable, but as far as Madras 
was concerned their case was that 
Kerala should be cordoned of. Any
how, Madras was not sympathetic to 
the idea of the formation of a southern 
zone, but we persuaded them to accept 
this arrangement, and it was done 
mainly with the idea of helping the 
State of Kerala.

After the formation of the southern 
zone, you will agree, Sir, that some 
time is necessary for things to stabi
lise. It was in the month of July that 
this southern zone was formed. Even 
after that, although it was estimated 
that at this stage the southern zone 
will be not only self-sufficient , but 
there will be a little surplus we have 
been giving to the State of Kerala 
large quantities. Ay I said, the 
southern zone was formed in July. 
In the month of July itself we gave 
Kerala State 26,000 tons In August, 
we gave another 26,000 tons.

Mr. Speaker: What is the total
quantity that they require?

Shri A. M Thomas: The total
quantity .required, according to my 
hon friend for running fair price 
shops is 25,000 tons.

Mr. Speaker: Per month?

Shri A M. Thomas: Yes.
Mr Speaker: What is the total

quantity supplied by the Central 
Government’

Shri A. M. Thomas: Now, Sir, 
are not giving any further supplies 
because, according to us, the zone is 
self-sufficient and since there is move
ment on private account to Kerala 
S'ate. if, as a matter of fact, the 
Kerala Government wants to run
these fair pnce shops it must pur
chase rice on its' own responsibility 
and make distribution.
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One fact which we have to bear 
in mind in this connection is that 
we have to take the price level in the 
various States in the southern zone 
In spite of the fact that Kerala is de
ficit the price level in Andhra, in 
Mysore, in Madras and in Kerala is 
more or less the same

Mr. Speaker: What is the price in 
Andhra’

Shri A M Thomas: The price in
Andhra now ranges from Rs. 17 to 
Rs 21 or Rs 22 per maund

Mr Speaker: What about Madras?
Shri A. M. Thomas: In Madras it

goes to even Rs 23 in certain parts
Mr Speaker: It was Rs 40 in

Kerala

The Deputy Minister of Agricul
ture (Shri M V. Krishnappa): That

• was per bag of two maunds

Mr. Speaker: Therefore, the people 
in Kerala do not pay more than the 
people in Andhra

Shri A. M. Thomas: The people 
m Kerala do not pay more

"  Shri Vasndevaa Nair: That is a
petty argument of the Ministry The 
point is, what was the price and 
what is the rise. What is the rise in 
price? That is the point, because, al
ways in Kerala, traditionally, the 
price is very low there (Interrup
tions).

Shri A. M Ulemas: I am replying 
to the points. There is no use of 
arguing like that

Mr Speaker: Let me put one ques
tion- Does Kerala want to have nee 
eheaper in its own place than even in 
Andhra’

Shri Vasudevan Nair: Than in
Bengal

Mr. Speaker: I am afraid the hon. 
Members are forgetting one thing

There are 20 districts in Andhra, while 
only four districts are surplus, and 
the other districts are as badly famine- 
stricken as the distncts in other States 
perhaps What is the price in those 
districts and what is the price m 
Kerala9

Shri Ranga: It is lower in Kerala

Shri A. M. Thomas: The position is 
this. I may also mention that in 
certain months the price level in 
Kerala was even lower than the price 
level in Madras I have got the latest 
pnee bulletin

Mr Speaker: What is the price m 
Chittoor’

Shri A. M Thomas: What my friend 
wants is, you should not have any 
regard to the claims of such areas as 
Chittoor or to the claims of Madras, 
but just give attention only to the 
situation m Kerala. That is the 
position of my friend After the 
formation of the zone, in February, 
1958, when things stabilized them
selves , when the price came down to a 
reasonable level we reviewed the posi
tion During the months of January 
to June, 1958 the wholesale price of 
nee m Kerala rose between Rs. 17 and 
Rs 19 per maund, as compared to 
Rs 19 to Rs 24 in West Bengal, Rs. 20- 
25 per maund in Bihar and Rs. 20-28 
in Bombay That is for coarse rice; 
jt i«? not for medium rice.

Shri Vasudevan Nair: What is the 
meaning of this argument?

Mr Speaker: The argument is that 
the Central Government is interested 
m seeing that every part of India 
gets its due share and is not starved.

Shri Nagi Reddy: Even though a 
lot of rice is given to Bengal, because 
of maldistribution their price is ris
ing, and because of proper distribut
ion in Kerala the price is reducing.

Mr. 8peaker: Therefore, the Kerala 
Government must take charge of the 
Bengal Government also!
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Shri V. P. Nayar: Wait till next 
tone.

Shri A. ML Thomas: The position of 
the Centre vis a vis the other States 
ia this. After the last crop in the 
sooth was harvested, the price of lice 
got stabilized and we informed the 
various Governments that hereafter 
we would not be in a position to make 
supplies from the Central stocks, but 
even then in spite of that, the Kerala 
Government was being supplied nee, 
when we refused supplies to Madras 
and Mysore The quantity that has 
been supplied to the Kerala Govern
ment, as stated by me, is 67:8 thousand 
tons of rice in the current year, where
as, during this period in question, 
neither the Madras Government, in 
spite of their request, nor the Mysore 
Government were supplied any rice. 
In spite of the request made from 
Places in Andhra like Chittoor, we 
were not able to supply any rice

Shri Braj Raj Singh (FirozabadV 
We have already exceeded the time

Mr Speaker: I allowed the hon. 
Members to raise a discussion The 
Minister must explain

Shri A M Thomas: From Febi uary 
the Kerala Government wanted to 
maintain fair price shops, and We told 
them, “If you want to maintain fan 
price shops, i! would bo your own 
responsibility to have to procure 
stocks to maintain the fair price 
shops’ We have also been helping 
the Kerala Government to procure 
nee We issued instructions to our 
procurement officers in Andhra to 
render all possible assistance to the 
Kerala Government to make pur
chases in Andhra and not to requi
sition any of the stocks purchased by 
the Kerala Government from anv ncr 
mill in Andhra.

Then we also rendered assistance 
m arranging wagon supply for des
patch of rice from Andhra to Kerala 
We have also to take into account the 
movement on private trade account

from the Andhra region and alio from 
tfte Madras region to the State of 
Kerala. You will notice that by rail
way alone the quantity moved lor one 
year from the districts of Tanjore 
and Tiruehirapalli in Madras and from 
the Vijayawada Division in Andhra 
Pradesh to Kerala amounted to more 
than three lakh tons. I am not tak
ing into consideration the other heavy 
movements made by lorries. The 
Madras Government was complaining 
about it.

Mr. Speaker: The hon. Minister's
contention seems to he that there is 
sufficient food available for Kerala. 
The only question is that they want it 
at a lower price

Shri A. M. Thomas: For that they 
will have to subsidise it.

Mr. Speaker: They want the Central 
Government to subsidise it. *

8hri A M Thomas: We have told 
the Kerala Government 'that rs far 
as wo are concerned we are not insist
ing that they jnust bear the same 
burden a? the previous Governments 
were be&nng. The previous Govern
ments were giving subsidy to the ex
tent of Re 1J crores per year We 
have told them, “You bear the bur
den to the extent of a crore of rupees 
and if vou go above n crore of rupees, 
we will also share in it”

Shri Ranga: 50 per cent

Shri A M. Thomas: Can thero be a 
more reasonable offer to the Kerala 
Government than this7 Even now. 
my hon fnond i« <-aymg. we have to 
pay Rs 3 or Rs 4 more If tbev 
have to pay and subsidise more than 
a crore of rupees, the Central Gov
ernment will also share in it *

Shri Easwara Iyer: Can wc pur
chase now from the East Godavari, 
West Godavari and Guntur distiicts 
at the qpen market price?

Shri A. M. Thomas: With regard to 
this, wc have deliberately announced

Ale* in An/Arm 6j 6»
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this control pric« for these district* to 
maintain prices at a reasonable level 
in the southern cone

Shtl Nagi ReMy: But it is not
available at controlled rates It is 
never available except for Central 
Government

Shri ThlrnraaU Kao (Kakmada) 
How much out of this Rs 1 crore sub 
sidy have the Kerala Government 
saved9 They want to save on it and 
throw the burden on the g en era) tax
payer

Shri A M Thomas I have read in 
the papers wrtat tAe Food Minuter has 
said m the Assembly that he was not 
quite definite about the figure but m 
another context it seems to have been 
stated that Rs 40 lakhs they hav*-* had 
to spend

•Mr Speaker* What is the pr.ce at 
which thev s*»u at the fair price 
shops’  »

Shri A M Thomas At Rs 16 per
maund 1 do not know at wha+ price 
they are selling now

Mr Speaker Thev are sell ng it 
Rs 16 in Keiala’

Shri A M Thomas Rs 16 1. the 
price that has been fixed by us to sell 
the stocks that we make availaol" to 
the State Government With icgard 
to the other thing they can stipulate 
their own pnce

Shri Vasudevan Nair That is 
Rs 16

Shri V P Nayar Cential Go ern 
Tgant Mocks at Rs 16 and local «toeks 
at Rs 20

Shri A. M Thomas We has? fixed 
these control prices for these Delta 
regions mainly because we wanted to 
stabilise prices in the south and to 
meet the situation arising from the 
millers hoarding and not releasing 
their stocks in the open market

Shri Ranga: Why do you again use
the wrong word 'hoarding'7 When 
vou take it away, it means robbmg

Shri A M Thomas: Shn Ranga's 
complaint is different That ib not 
the subject matter of the half-m-hour 
discussion here

Mv hon friend’s complaint is that 
the Kerala Government is in a help
less position The Kerala Govern
ment has entered into some an ange- 
ment with the Andhra millers through 
the good offices of the Andhra Piadesh 
Government for supplv of nee to the 
Kerala State They could have en
tered into this arrangement long be
fore They could also have called for 
tenders for supplv of rice within the 
State or thev could have also pro
cured from another region rather than 
from those Delta regions

Shri Vasndevan Nair What is your 
objection’  What is the objection at 
the Central Government to give rice 
at controlled rates’

Mr Speaker It is Andhra's objec
tion (Interruption) We have heard 
sufficiently

Shri A M Thomas* In short what
mv hon friend wants is that the 
Kerala Government should be given 
fn\ourablp treatment

Shri Vasndevan Nair* No no
Shri A M Thomas. which we 

are not m a position to give to other 
States within the /one

1 submit

Mr Speaker What about Madras 
find Mvsore' Have they to procure In 
Andhra oi are the> supplied’

Shri A M Thomas: They are not
Supplied

Mr Speaker. Are thev supplied any 
r ice bv the Centre or are they also 
Obliged to procure some quantity in 
the open market or elsewhere m the 
4aire * » e ’
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Shri A. M Thom#*: If they want. Mr Speaker: Order, order They*
they haye to procure; we are not have by their own statement said that
supplying them anything they are absolutely well off

Mr Speaker: Nothing is supplied 
to them?

Shri A M. Thomas: No

Mr. Speaker* As is supplied to 
Kerala?

Shri A. M. Thomas: No (Interrup
tion)

Mr Speaker. Let him conclude

Shri A. M Thomas: This is the lean 
season and naturally the pr ces are 
high With the arrival of the new 
crop, the situation may improve 
Wnen the prices are a little high, what 
the Kerala Government and my 
friends of the Communist parl> want 
is, to just absolve themselve of a’ l 
responsibility and put the b’ame on 
the Centre When the pncc level 
stabilised itself and there was more 
or less a comfortable position from 
February to July and when we were 
experiencing a situation one of the 
most difficult m recent years in the 
States in the North what the Kerala 
Government as well as the Communist 
party were saving was as disclosed by 
their resolution in Amntsar, point
ing out how the Kerala Govern 
ment has handled the food problem 
the Centre has made a muddle of it
self and it has hopelessly fjiled, 
whereas the Kerala Government has 
succeeded Let them take credit, I 
have absolutely no objection, for the 
formation of the Southern zone and 
for making things easier for the free 
flow of rice to Kerala L»t them 
take credit, I have no objection When 
they are experiencing some difficult} 
in the matter of prices and other 
things, then they put the blame on 
the Centre and they want to absolve 
themselves of the responsibility That 
is the position

1 have not got the tune The pro 
eeedmgs at Amritsar are there It was 
m last April or May (Interruption)

Shri Nagi S tdd j: What we said was, 
because of proper distribution the 
prices m Kerala were better than 
in any other State

Shri M. V Krishnappa: Even with
out the Communists, things are much 
better in Madras and Mysore

Shri Nagi Reddy: Take credit

Shri A M. Thomas. It was on the
5th April 1957 that the Communist 
party came to power m Kerala 
Taking stock of the situation after 
one year thev were of opinion that 
things were all right What they said 
was like this

“Even in normal years, there is 
scarcity during the lean months of 
June and July This year it w&s 
much worse because of the price 
rose all over the country But, 
thp Governmon' by timely effec
tive steps had been to a great ex
tent able to save the situation

Then thev sav —they also take 
credit—

"Extension of fair price shops, 
introduction of family identity 
cards etc, had kept the price 
during the lean months th s year 
at levels more or less the same or 
even lower than in previous year* 
and this while prices had shot up 
in the other States to unprecedcn 
ted heights”

Shri Nagi Reddy. Which other 
States did not do? J *

Shri A. M Thomas: This was the 
claim Is it the case that after one 
year, the Central Government is dis
criminating against Kerala*

Shri Vasadevan Nair: We are pre
pared to give the credit to Shn A. 
M Thomas Please give us nee



Procurement oj 2o p u c n r a a c R  tm Rice tn Andhra

A H  A. ML T*i— r. flittee we aiw 
la sotae difficulty in time lean months 
It li said that the Central Govern* 
ment is diecriminatixqi against Kerala 
I leave it to the Bouse to judge whe
ther there is any substance in the 
arguments advanced by my Mends

I do not think it is necessary to fake 
the time of the House. My hon. 
friends' points are absolutely devoid 
of any merit Whatever was possible 
for the Centre to do, it nas done It

has never shirked its duty or rat* 
ponsibijity.

Mr. Speaker: The Food Minister 
comes from Kerala. He won’t let it 
down.

Shri Nagi Beddy: We expect so.

Mr. Speaker: The House will stand 
adjourned *me die.
18.35 his.

The Lok Sabha then adjourned. 
sine die
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d a il y  mown

PAPBPS I-A ID OK THE
TABLE

The followin g papers were
laid on the Table *—
( i )  A  copy o f  the Report on 

the Second General Flec
tions In India, i9$7 (Vol
ume I—General).

(z) A  cooy o f Notification 
N o G S R  » 6 »  dated the 
l*th December, 1958, 
under sub-section (2) o f 
Section \ o f  the All India 
Services Act. I9«i

(3) A  copy o f  the statement 
correcting the replv given 
on the TOth August, 19*8 
*0 a supplementary by 
Shri D  A (Catti on Star
red Question No 695 re
garding Government of 
India '•choiar^bim to Sc**e 
dul'd Gastei pnd Sche
duled Tribe srudents

(4) A copy o f ihi Remit of 
tbe S*u<?\ Gr ip pp So
cial Security

'5) A copy of each o f the 
folio W'-g Notifications 
under s u b -w  or (6) of 
section 3 c f  the I ssential 
CoTimnd,tics Act i —

fi) G S R  Vo : 120 dited 
the 28th N o'cn "tr 
1958 making ccrtain 
amendment to the 
Delh Roller Flour Mills 
CAtta Price Control"! Or- 
c.er meg

(u) G  S R No m o  dated 
the 29th No«*e uber, 
19*8 making certain 
further amendment to 
the Orissa Rice (Pro- 
h.bition of hxport) Or
der 19*-

Cm) G S R No m S2, dated 
the ud December 
1958 making certain 
furth t  amendments 
to the Rice and Paddy 
(West Bengal) Second 
Price Control Order
1958

(iv) G S R  No 1155 dated 
the 4th December 1958.

(v 1 G.S R. No 1156 dated 
the 4th December, 1958.

CMLtnom PAPERS LAID ON T U  
TABU? eoati.

(vi) G S R  No »57daM« 
the 5 th December, 
1958 making certain 
further amendment to 
the Raiaaihno Gram 
(Prohibition of Bsport) 
Order, 1958.

(vii) G S R  No 1158 
dated the «th Decem
ber, 19*8 containing the 
Ri-'e 'Uttar Pradesh) 
Pnce Control Order, 
1958

(vui) G S 1 No. ii5»A 
dated fhe 7th Decem
ber, 1958

fix) G S R  No 1x60 
dated the 8th Decem
ber 19*8

(x) G.S R No 1190 dated 
the n th  December, 
1958

(xi) G S R  No 1191
dated the 1 ith Decem
ber ios8 *

MINUTFS OP COMMIT- 
T L E O N  GOVERNMENT 
ASSURANCES— LAID ON 
THF TABLfc

Minutes of the Tenth sitting 
were laid on the Table

M INUTFS OF COMMIT- 
T* E ON M ’ SrN CE OF 
MFMFbRS FROM THE 
SITTING S r>f r»!E 
>IOlAr - I  AID ON THE 
w'BIlr
\finu'~s of the Tenth and 

Eleven h sittings were 
laid on the Table

M t S S A O P  
SABHA

vcret vy reported a n»s- 
sase from Rajya Sabha 
that a iti sitting held on 
t*»e i «h 1 Vcemher.
itth  Haiya S»bl a had 
passed tbe Parliament 
(Prevention of Ptsquab- 
ficatton) Bill 1958 parsed 
by Lok Sabha on the 3rd 
December 19*8 with 
ynrniliuenti and had re
turned the Bill with the 
request that the concur
rence of Lok Sabha to the 
pmrrdmenta be a»m"iua^ 
cated t< R«it* S«bh*.

I'ROM RAJYA

•wo

Caunmm

6561-to
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BELL AS AMENDED BY
RAIYA SABHA- LAID
ON THE TABLE
Secretary l**d on the Table 

the ParhiTi'ent (Prever- 
tijn o f  Disqualification) 
Bill, 1958, which bad been 
returned by Rajs* SaMw 
with amepdrnerts.

CALLING ATTENTION
TO MATTER OF UR
GENT PUBl 1C IM
PORTANCE
Shri M. Elias called the at

tention of the M'msier of 
Steel, M-nes and Fuel to 
the reported lay-off of 
800 workers by the A u m  
Raitevy Tr.'ding Com
pany due 10 r» jilted oa l 
allocation

The Minister o f Steel.Mmci 
and Fuel (Sardar Swaran 
Singh) made a statement 
in regard thereto

î EAVSOI .* B‘ ENCr
SiX Men bois were grantrd 

love  of absence from the 
sittings of the Lok Sabha.

STATEMENT BY MINI
STER
The Deputy Minister o f 

Civil Avian >r bh-i 
Mohiuddm) made a state
ment correcting the reph 
given on tnc _j*h Detem
ber, 1958 to Starr*d Ques- 
t 'a  No 563 by Sarvashri
S. Hansda arid Sat sb Ch
andra Sa lanta rrgtrd'og 
due# from Pakistan

BILLS p\ssfv>

(t) The Vinisier of Law 
(Shri A. K Sei>) t oved 
that the Prevention of 
Disqualification (Amend
ment) Biii be t a’sen iito 
consideration Tt e mo
tion was adopted *,fi« 
dtuse-by-dausc consi 
deration the Bill was, 

•pusrtl
(11) "I he Do put} Mimsiei 

of Ftnmre 1 Shri B. R 
Bhagat) niovrd that .be 
Foreign Exchange Regu
lation (Ainerdr-ent) Bill 
be token into co uiduation 
The motion u us adopted 
After clause-by-clausccou-
siderotion ’ he Bill was 
paused

C olcm hb BILLS PASSBD —cotad.

*5*3 («u) Tbe Minister of Law
(Sbri A. K Sen) moved 
that the Representation 
of the People fAmend
ment) Bill, ai reported 
by the Select Commit
tee be taktn into curui- 
deration. Th motion 
w «  adopted After 
clause-by-clause consi
deration the Bill t o  

<$63-64 passed «-> •'mended
Cir) The Deputy Minister 

of Commerce and Indus
try (Shri Satish Chandra) 
moved that the Orissa 
Weights and Measures 
(Delhi Repeal) Bill be 
taken into consideration 
The motion was adopted. 
After clause-by-clause con
sideration the Bill was 
passed

MOTION TO CONCUR 
WITH RAJYA SABHA 
IN JOINING JOINT 
COMMITTEE ON THF 
BILL-ADOPTED

The Deputy Minister of 
Commerce and Industry 
(Shri Satish Chandra) 
moved for concurrence in 
the recommendation of 
Raiya Sabha for reference 
of the Cost and Worker* 
Accountants Bill, 195s 
to a Joint Committee and 
appointment thereon of 
twenty Members from 
among the Members of 
Lok Sabha After some 

6566—6605, discussion the motion was
6642- 6*̂ 46 adopted

6564-65

6566

HALl'-AN-HOUR
CUSSION

D 1S-

Shn P K Vasudevan Nair 
raised a half-an-hour dis
cussion on points arising 
out of the answer gi\en on 
the t 2th December, 1958 
10 Starred Question No. 
901 regarding procure
ment of nee in Andhra

The Deputy Minister ol 
Food and Agriculture 
(Shn A M. Thomas) re* 
plied to the debate

The Lok Sabha adtoumcd sine 
die

COLWMf •

677a

6SO<— 42

6746—bS



RESUME OP THB SIXTH SESSION 
OF SECOND LOK SABHA
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«. PERIOD OF THB
SESSION 17th November

to aoth Decern-, 
ber, 1958.

a. NUMBER OP SITT
INGS . .2 6

3. T O T A L  NUMBER 
OP SIT T IN G
HOURS 168 hrs. S3

minutes.

4. NUMBER OF DI
VISIONS HELD ■ 8

5. GOVERNMENT 
BILLS

(0 Pending at the 
commencement o f 
the Session . 9

(it) Introduced . 17

(wi) Laid on the Table 
as passed byRajya 
Sabha . 2

(w) Referred to Sclect Representation of 
Comminees the People

(Amendment) 
Bill, 1958.

(«0 Referred to Joint Indian Flectri- 
Committees. city (Amend

ment) Bill,
1958-

(w) Reported by Select Representation 
Committees o f the Peop

(Amendment) 
Bill, 105S.

(vii) Reported by Joint Delhi Rent Con-
Committcc trol Bill, 1958.

(viii) Passed 17
(tx) Returned by Rajya 

Sabha without any 
amendment 4

(x) Returned by Rajya
Sabha with amend
ments 1

(xi) Pending at the end
of the Session 10

6. PRIVATE MEM
BERS’ BILLS

It) Pending at the com
mencement o f the 
session

(it) Introduced 15
(<u) Withdrawn . 1
(w) Pnding at the end 

of the session 1}

7. QOVBRNMBNT RE
SOLUTIONS:—

Mewed . NU
(«■) Adopted . NU

8. PRIVATE MEM
BERS’ RESOLU
TIONS

(t) Received . 698
(si) Adopted . NB
(mi'j Included in the 

List o f Business • 19
(w) Withdrawn- . 2
(v; Negatived . . 1

9. GOVERNMENT 
MOTIONS

(0 Moved . 3
(>Y) Adopted . 1

10. PRIVATE MEM
BERS’ MOTIONS

(0 Received . 58 '
(>0 Admitted 26
(Hi) Moved . 5 *

11. MOTIONS RF.. 
MODIFICATIONS 
TO  STATUTORY 
RULES

(») Received Nil
(ii) Admitted \  8 moved dunny
(mi) Moved /  the Fifth Session

and discussed 
during the Sixth 
Session. One 
was adopted as 
Resolution

12. DISCUSSION
HELD ON M O
TIONS OF UR
GENT PURLIC 
IMPORTANCE 4

13. HALF-AN HOUR
DISCUSSIONS 
HELD 8

14 NUMBER OF M AT- * ‘  *
TERS OF URGENT 
PUBLIC IMPORT
ANCE TO  WHICH 
ATTEN TION  OF 
M INISTER WAS 
CALLED AND ST
ATEMENTS WERE 
MADE OR LAID 
BY MINISTER . 11

I



15. ADJOURNMENT MO
TIONS

(0 Received
(it) Admitted ■ Nil

(m) Content withheld 
by Speaker .

16. QUESTIONS 
ASKED

(0 Starred . 1243

(fi) Unstarred (In
cluding Starred 
Questions con
verted as Unstar
red Questions) 2196

<*u) Short Notice 
Questions
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17. REPORTS OF PAR
LIAMENTARY 
COMMITTRES—  
PRESENTED

(i) Business Advisory 
Committee .

(ti) Committee of Pri
vileges

(Mi) Committee on Ab
sence of Members 
from the Sittings 
o f the House

(itO Committee on 
Petitions

(v) Committee on 
Private Members’ 
Bills and Resolu
tions

(vi) Committee on 
Subordinate Leg
islation

(vt'O Rules Committee

3

Two (Sixth an̂ i 
Seventh),

2

One (Fifth)

Five

One (Fourth)
NU




